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SYNOPSIS

The Applicants are residents of Jamera, Dist-Jharsuguda, situated within

Lo kneber }

the State of Odisha. The present petition is being filed by the Applicants under

&

Section 14, 15 and 18 of the National Green Tribunal Act, 2010 (hereinafter
referred to as “NGT Act”), seeking relief, compensation for environmental
damage and restitution of property of the Applicants. The property of the

Applicants has been severely damaged, destroyed and subjected to pollution by

" pharse .

the collapse and spillage of the fly ash pond of the Respondent no. 7 i.e M/s Orissa

¥

heolin

Metaliks Pvt. Ltd., which has released severe toxic ash slurry into the land of the S_{_ﬂ
Applicants and nearby streams/ water bodies flowing through their village. Such \%

7Tt

collapse of the fly ash pond has led to destruction of crops of the Applicants and
farmland and has also led to severe contamination of soil and fertile land and has s
made it difficult for the Applicants to work on their land. Hence the Applicants ‘S
being directly affected by the degradation of the environment seek urgent a
interference of this Hon’ble Tribunal to address grave and continuing violations

of the Respondent.

DATE: 15.10-24 By the Applicant through Advocate

PLACE: (LU TTH LI, by
SAGARIKA SAHOO
0-365/2014, ADVOCATE
Phn: 91-9439373290
Email:chamberofsagarikasahoo@gmail.c

LT( 06 Bbodhofek house].
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LIST OF DATE
13.07.2009- Environmental clearance (E.C) for the project was granted in favour
of M/s MSP Metallics Ltd. (Annexure-1)

March, 2019- Central Pollution Control Board has also issued Guidelines for

disposal/ utilisation of fly ash for reclamation of low lying areas and in stowing
of abandoned mines/ quarries.

28.08.2019- Ministry of Environment, Forest and Climate Change vide office
memorandum, clearly provides that there should be clearance of 500 metre of

safe distance to be maintained from river and water body in case of ash disposal,

to prevent embankment failures and fly ash flowing into the nearby water body. .

(Annexure-8)
31.12.2021- Ministry of Environment, Forest & Climate Change issued

notification on ash utilisation by coal or lignite thermal power plants. (Annexure-
5)

11.07.2022- M/s MSP Metallics Ltd. went into liquidation and the present
Respondent no. 7 purchased/ acquired the assets of erstwhile M/s MSP Metallics
Ltd. on *“assets sale basis™ under liquidation vide order in LA No. 616/KB/2022,
connected with CP (IB) No. 580/KB/2020 of the National Company Law
Tribunal (NCLT), Kolkata Bench, after being a successful bidder in e-auction
held on 06.05.2022.

30.12.2022- Ministry of Environment, Forest & Climate Change issued
amendment notification on ash utilisation by coal or lignite thermal power plants.
(Annexure-6)

19.09.2023- Respondent no. 7 thereafter by proposal, requested the Ministry to
transfer the environmental clearance in favour of the Respondent no. 7.
23.10.2023- The Ministry of Environment, Forest & Climate Change was pleased
to transfer the environmental clearance from M/s MSP Metallics Ltd. to M/s
Orissa Metaliks Pvt. Ltd. and also directed to obtain Consent to operate in the

new name. (Annexure-2)
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2024- The Respondent no.7 submitted its half yearly E.C Compliance Status ~

Report for October 2023 to March 2024, As per para (xvii) of the compliance
report, the Respondent no. 7 has stated to have utilised all the fly ash for brick
manufacturing. (Annexure-4)

17.06.2025- The villagers had made a representation to the Ld. Collector,
Jharsuguda to take immediate action against the Respondent no.7.

09.07.2025- The temporary and damaged wall where ash slurry 1s collected
completely collapsed and the entire ash slurry entered into the agricultural lands
of the Applicants and submerged it. The Applicants also made a complaint to the
Collector, Jharsuguda and 1IC, Jharsuguda P.S. (Annexure-10 Series)
15.09.2025- The incident was also reported by local newspapers such as Samaja
and Sambad. (Annexure-11 Series)

21.07.2025- As no action was taken by the Ld. Collector or the Police authorities, %

the Applicants immediately made a representation to the Respondent no. 3 i.e
Odisha State Pollution Control Board, Jharsuguda. (Annexure-13)

28.07.2025- The villagers also made a complaint to the IIC, Jharsuguda P.S.
(Annexure-14) Hence finding no other remedy, the Applicants have approached

this Hon'ble Tribunal for necessary reliefs.

DATE: 45. \v- 05 By the Applicant through Advocate

PLACE: LU TT#-oA ‘BP
SAGARIKA SAHOO

0-365/2014, ADVOCATE
Phn: 91-9439373290
Email:chamberofsagarikasahoo@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA. =+

Original Application No. /2025, KOLKATA ..t.D
(Under Section-14, r/w- Section 15, 18 (1) & (2) of the N.G.T Act, 2010) é
i
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IN THE MATTER OF:

An application under Section-14, 15, 18 (1) & (2) of the

National Green Tribunal Act, 2010, r/w Rule-8 of the National Q’
Green Tribunal (Practice & Procedure) Rules; _§
IN THE MATTER OF: y _—i—_
k=)
Abadhut Kharsel & ors. ---- Applicant q.'r(\ E
Vs~ \5 E
State of Odisha & ors. --- Respondents 6’ b~
MEM F PARTIES: i
IN THE MATTER OF: X
|. Abadhut Kharsel ‘G*.
aged 94 years, .

s/o- Parameswar Kharsel,
At- Jamera, P.O- IB, via- Brajarajnagar,
Dist- Jharsuguda- 768216
Email: chakrabarttikharsel@gmail.com
Phn; 9556682826
—== APPLICANT NO.1

2. Jagabandhu Kharsel
aged 70 years,
s/0- Abadhut Kharsel,
At- Jamera, P.O- IB, via- Brajarajnagar,
Dist- Jharsuguda- 768216
Email: chakrabarttikharsel@gmail.com
Phn: 9556682826

Bhoolhud [<harses.
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~—— APPLICANT NO. 2 b 1
3. Madhab Kharsel .
aged 68 years, 6
s/o- Abadhut Kharsel, i

£
At- Jamera, P.O- IB, via- Brajarajnagar, -i
Dist- Jharsuguda- 768216
Email: chakrabarttikharsel@gmail.com 5
Phn:7978049526
-—-— APPLICANT NO.3 ‘3
4. Medini Kharsel
aged 62 years,
s/o- Abadhut Kharsel,
At- Jamera, P.O- IB, via- Brajarajnagar
Dist- Jharsuguda- 768216
Email: chakrabarttikharsel@gmail.com
Phn: 6372832035

0 Khawvses.

Ol
med

=== APPLICANT NO. 4

5. Chakrabarti Kharsel

aged 54 years,

s/0- Abadhut Kharsel,

At- Jamera, P.O- IB, via- Brajarajnagar,

Dist- Jharsuguda- 768216

Email: chakrabarttikharsel@ gmail.com

Phn: 6372832035

71

-— APPLICANT NO. 5
=Y5=-

1. STATE OF ODISHA, Represented through Additional
Chief Secretary, Department of Forest, Environment &
Climate Change, Government of Odisha, Kharbela Bha
wan, Bhubaneswar- 751001, Dist-Khurdha, Odisha
Email: fesec.or@nic.in

2. COLLECTOR & DISTRICT MAGISTRATE,
Jharsuguda, At-P/o/ Dist- Jharsuguda- 752056, Odisha
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. ODISHA STATE POLLUTION CONTROL BOARD,
Represented through Member Secretary, at- Paribesh
Bhawan, A/118, Nilakantha Nagar, Unit- VIII,
Bhubaneswar- 751012, Dist-Khurdha

Jehors <

Email: paribesh@ospcboar

. UNION OF INDIA, Represented through Secretary,
Ministry of Environment, Forest and Climate Change, at-
Indira Paryavaran Bhawan, Jorbagh, New Delhi- 110003

LJ-IMIL:"** ben 'I*H-;

— &

Email; -moefi@nic.in
. DEPUTY DIRECTOR GENERAL OF FORESTS
(CENTRAL ). Ministry of Environment, Forest &

6_
medin rhawsts,

Climate Change, Integrated Regional Office, A/3,
Chandrashekharpur, Bhubaneswar- 751023

“T-I 6

Email; roez.bsr-mefi@nic.in

. ADDITIONAL CHIEF SECRETARY, Department of
Revenue & Disaster Management, Government of
Odisha, Lokaseva Bhwan, Bhubaneswar- 751001, Dist-
Khurdha, Odisha

Email: eevsec.od @nic. in

. M/S ORISSA METALIKS PRIVATE LIMITED
(Formerly MSP Metallics Limited), Represented through

U8 & 2LE5=

its Managing Director, having its registered office at 1,
Garstin Place, Orbit House, 3™ Floor, Room no.-3B,
Kolkata- 700001, West Bengal and having its local office \S%
at village — Marakuta & Budhipadar, P.O. -Marakuta, ~5
Dist. - Jharsuguda, Odisha- 768202 T

Jehounsed.

Email:orissametalikspvtltd(@ gmail.com,

info(@orisametalic.com
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— RESPONDENT
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I. The address of the Applicant is given for the service of notices of
this Application.

II.  The address of the Respondents are given for the service of notices
of this Application.

[II. The Respondent no. 7 is the private respondent i.e M/s Orissa
Metaliks Pvt. Ltd.

MOST RESPECTFULLY SHEWETH:

. That, the Applicants are residents of Jamera, Dist-Jharsuguda, situated

within the State of Odisha. The present petition is being filed by the
Applicants under Section 14, 15 and 18 of the National Green Tribunal
Act, 2010 (hereinafter referred to as “NGT Act”), seeking relief,
compensation for environmental damage and restitution of property of the
Applicants. The property of the Applicants has been severely damaged,
destroyed and subjected to pollution by the collapse and spillage of the fly
ash pond of the Respondent no. 7 i.e M/s Orissa Metaliks Pvt. Ltd., which
has released severe toxic ash slurry into the land of the Applicants and
nearby streams/ water bodies flowing through their village. Such collapse
of the fly ash pond has led to destruction of crops of the Applicants and
farmland and has also led to severe contamination of soil and fertile land
and has made it difficult for the Applicants to work on their land. Hence
the Applicants being directly affected by the degradation of the
environment seck urgent interference of this Hon'ble Tribunal to address

grave and continuing violations of the Respondent,

. That, the Respondent no. 7 i.e M/s Orissa Metaliks Pvt. Ltd., formerly

known as MSP Metallics Ltd. is a Steel Plant situated at village- Markuta,
Dist- Jharsuguda, Odisha, that operates an integrated Steel Plant, spong
iron, pig iron, pellet plant, steel melting shop, Captive Power Plant, Coa

Washery and Coke oven Bakery.
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FACTS IN BRIEF:
3. That, imtially environmental clearance (E.C) for the project was granted in
favour of M/s MSP Metallics Ltd. did. 13.07.2009.
True Copy of the environmental clearance (E.C)
granted in favour of M/s MSP Metallics Ltd. dtd.
13.07.2009 is annexed herewith and marked as

ANNEXURE-1.

lkLliarS -'{{
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4, That, as M/s MSP Metallics Ltd. went into liquidation and the present
Respondent no. 7 purchased/ acquired the assets of erstwhile M/s MSP

Metallics Ltd. on “assets sale basis™ under liquidation vide order dtd. §‘L
11.07.2022 in LA No. 616/KB/2022, connected with CP (IB) No. E
580/KB/2020 of the National Company Law Tribunal (NCLT), Kolkata Cf{ Jf
Bench, after being a successful bidder in e-auction held on 06.05.2022. The _;
Respondent no. 7 thereafter by proposal dated 19.09.2023, requested the E

Ministry to transfer the environmental clearance in favour of the
Respondent no. 7. The Mimistry of Environment, Forest & Climate Change

C@ vide letter dtd, 23.10.2023 was pleased to transfer the environmental
clearance from M/s MSP Metallics Ltd. to M/s Orissa Metaliks Pvt. Ltd.

Sy & q6u€s

and also directed to obtain Consent to operate in the new name.
True Copy of the letter dtd. 23.10.2023 issued by the Ministry

of Environment, Forest & Climate Change, transferring the

Orissa Metaliks Pvt. Ltd. is annexed herewith and marked as

ANNEXURE-2.

environmental clearance from M/s MSP Metallics Ltd. to M/s §
5. That, the Respondent no. 7 as enumerated earlier is a Steel Plant situated E

at village- Markuta, Dist- Jharsuguda, Odisha, that operates an integrated

Steel Plant, sponge iron, pig iron, pellet plant, steel melting shop. Captive

Power Plant, Coal Washery and Coke oven Bakery. As per Clause (xvii) * ' 3
of the Specific Conditions of the E.C did. 13.07.2009, proper utilisation of =5

Lot
W s
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fly ash shall be ensured as per the Fly Ash notification, 1999 and
subsequent amendment in 2003,
True Copy of the Fly Ash notification dtd. 14.09.1999 and
amendment dtd. 27.08.2003 are annexed herewith and marked
as ANNEXURE-3 SERIES.
That, the Respondent no.7 has also submitted its half yearly E.C
Compliance Status Report for October 2023 to March 2024. As per para

(xvii) of the compliance report, the Respondent no. 7 has stated to have

utilised all the fly ash for brick manufacturing. The said compliance report

S

has been obtained from the official website of the Respondent no.7.
True Copy of the half yearly E.C Compliance Status Report
of the Respondent no.7 for October 2023 to March 2024, as

' ghansof

available on their website is annexed herewith and marked as
ANNEXURE-4.
That, the Ministry of Environment, Forest & Climate Change vide

Mﬂdrhr

FT.T 66

notification dtd. 31.12.2021, issued notification on ash utilisation by coal

or lignite thermal power plants. Rule-A (1) of the said notification states

that every coal or lignite based thermal power plant shall be primarily

responsible to ensure 100 percent utilisation of ash (fly ash and bottom ash)

Neaq G U516

generated by it in an eco-friendly manner. Sub-Rule (4) also provides that
every coal or lignite based thermal power plant shall be responsible to
utilise 100 percent ash (fly ash and bottom ash) generated during that year,
however, in no case shall utilisation fall below 80 percent in any year and

the thermal power plant shall achieve average fly ash utilisation of 100

kot iChanse s

percent in a three years cycle. Clause (7) further states that every coal or

OG-

lignite based thermal power plant shall ensure that loading, unloading,

/3

&

transport, storage and disposal of ash is done in an environmentally sound

manner and that all precautions to prevent air and water pollution are take

and status in this regard shall be reported to the concerned State Polluti

y
;
)
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Control Board (SPCB) or Pollution Control Committee (PCC) in Annexure
attached to this notification.
True Copy of the notification dtd. 31.12.2021, issued
by Ministry of Environment, Forest & Climate Change
on ash utilisation by coal or lignite thermal power
plants is annexed herewith and marked as
ANNEXURE-S.

notification dtd. 30,12.2022, issued amendment notification on ash
utilisation by coal or lignite thermal power plants. As per the amendment,
sub-para (6) was substituted as follows:

“6. Any new as well as operational thermal power plant may be permitted
operational ash pond or dvke for temporary storage of ash within an area
of 0.1 hectare per Mega Watt (MW). Technical specifications of
operational as well as stabilised and reclaimed ash ponds or dykes shall
be as per the guidelines of the Central Pollution Control Board (CPCB)
made in consultation with the Central Electricity Authority (CEA) and
these guidelines shall also lay down a procedure for annual certification
of the operational as well as stabilised and reclaimed ash pond or dyke on
its safetv, environment pollution, available volume, mode of disposal,
water consumption or conservation in disposal, ash water recycling and
green belt, etc. and shall be put in place within three months from the date
of publication of this notification”.

True Copy of the amendment dtd. 30.12.2022 issued by

Ministry of Environment, Forest & Climate Change on ash

utilisation by coal or lignite thermal power plants is annexed
herewith and marked as ANNEXURE-6.
. That, the said rule also provided that only one ash pond or dyke shall be

. That, the Ministry of Environment, Forest & Climate Change vide |,

Kliorsed
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commissioning of thermal power plant. The proviso also further states that
coal and lignite based thermal power plants shall not be allowed to further

establish or designate any new operational ash pond or dyke.

ke tnors <]

10.That, the case of the Applicants is that they are owner of the following

properties:

(a) Mouza- Jamera, Thana- Jharsuguda, Tehsil-J harsuguda, Tehsil no. 286.
Khata no. 121/55, Plot no. 566/1292. bearing Ac. 0.90 decs.

(b) Mouza- Jamera, Thana- ] harsuguda, Tehsil- Jharsuguda, Tehsil no. 286,
Khata no. 121/54, Plot no. 563 & 568, bearing Ac. 0.56 decs.

(c) Mouza- Jamera, Thana-J harsuguda, Tehsil- Jharsuguda, Tehsil no. 1 86,
Khata no. 121/63, Plot no. 566, bearing Ac. 0.200 decs.

che b e bn—-r-‘l—h-
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True Copy of the R.O.Rs in favour of the Applicants %f

are annexed herewith and marked as ANNEXURE- 7 {_\J »g_%

SERIES. "s/ EE
I1.That, the bottom ash collected at the botiom of boiler and disposed off in %— 4

wet slurry form into ash ponds and the Respondent no. 7 has not followed
any of these procedures and has created a boundary wall within which the
ﬁ Respondent is dumping ash and ash slurry. The said dumping of ash and

slurry is near the agricultural land and village of the Applicants. It is

Ly

pertinent to state that the Industry is not able to manage the fly-ash and the
same i1s built and managed in complete violation of the environment
clearance conditions. Infact the Ministry of Environment, Forest and
Climate Change vide office memorandum dtd. 28.08.2019. clearly

provides that there should be clearance of 500 metre of safe distance to be

4 Khans?/,

. : : : 3
maintained from river and water body in case of ash disposal, to prevent %-‘

i

embankment failures and fly ash flowing into the nearby water body.

a

Clause (v) also provides that bioaccumulation and bio-magnification test

shall be conducted on surrounding flora and fauna (tree leaves, vegetati

2 Gy A S
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crop yields and cattle population) during pre-monsoon and post monsoon
to find out any trace metals escaped through groundwater or runoff
True Copy of the Office memorandum ded. 28.08.2019
issued by the Ministry of Environment, Forest and
Climate Change, along-with the Guidelines for
disposal/ utilisation of Fly Ash for reclamation of low
lying areas and in stowing of abandoned mines/
quarries, March 2019 is annexed herewith and marked
as ANNEXURE-S.
. That, the Central Pollution Control Board has also issued Guidelines for
disposal/ utilisation of fly ash for reclamation of low lying areas and in
stowing of abandoned mines/ quarries in March 2019 Clause 4.2.2 (j) of
the guidelines state that dumping of ash in pond should be done
mechanically in moist condition so that ash does not get air borne and pose
fugitive dust problem. Rule 4.2.4 (¢ ) also states that Pond ash to be
transported should be conditioned with water to maintain minimum of 15%
moisture at the disposal point so that ash does not get air borne and cause

fugitive emission. Rule 5.2.3 also provides for protection of pond or water

body adjoining or within the working site i.e “If any pond or water body

exists within or adjoining the low Iving area /quarry then an earthen
embankment of the cross-section as given_in_the figure below be

constructed around the pond or water body to protect it from spilling
of ash or ingress of surface runoff into it".

The Rule also states that soil used for the embankment should

neither be granular nor black cotton soil. It should be of good quality

for geo-technical application. Soil should be compacted to 95% ™

proctor by Vibratory Roller of 15 T minimum capacity, in the layers
of 25-30 em and the optimum moisture content determined befo

execution of work. After attaining the desired height, the dispos
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arca should be thoroughly compacted, graded followed by soil cover -

at least 15 cm thickness for proper reclamation of the land by

144 ot e

grass turfing or appropriate plantation
13.That, Rule 5.3.2 of the said guidelines also provide that particular care shall
be taken to exclude all organic matter from the ash to be placed in the fill.
Rule 5.4.1 further states that after the area has been prepared and levelled,

pond ash excavated from Borrow areas having required moisture content

shall be placed in layers not exceeding 300 mm in compacts thickness. The
placing operations shall be such that in strips of 10-15 m of the material

when compacted in the fill will be blended suffic iently to produce specified

degree of compaction and stability. No stones, cobbles or rock fragments, i
having maximum dimensions more than 100 mm shall be placed in the fill. :
Stones and cobbles shall be removed either at the borrow pit site before it =
is used as soil cover, Rule 5.4.2 lays down the procedure to lay the ash in }% 5
-

the pits and Rule 5.5 categorically states that it shall th - §
. o

N

ﬂﬁ} responsibility of the thermal power plant or his contractor that no air

rne_and water born llution shall occur during all sta s of

operations such as in Borrow areas, during transportation of ash/

earth, during placement of fill material ete. All measures such as water

Shmg YO E £

sprinkling covering moist ash/ earth with tarpaulins in open trucks, etc.,

shall be taken to done care of above. :
14.That, Rule-6.3 also provides for regular environmental monitoring to be \S:';

undertaken during the period of disposal of ash into mine void as well as _j::

&3

provides that the activity of reclamation of low lying areas will be regulated -5

after reclamation of mine void. It is also pertinent to state that Rule-8.1 also

the provisions of Water (Prevention and Control of Pollution) Act, 1974

H<

and Air Water (Prevention and Control of Pollution) Act, 1981. The

stipulations specified in this guideline is consistent with the provisions of

Fly Ash Notification, 1999 and amended thereafier which should be & (258

!

L P oNF o ap



" -

special condition mentioned in consent order issued under the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981. Thereafter any deviations from the
guidelines shall be treated as violation of both Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981 and action as deemed proper shall be taken under
Consent Administration by the Board. The Rule also provides that
necessary clearances shall be obtained from the concerned agencies such
as DGMS, SPCB, IBM, MoC etc,

15.That, the Respondent no. 7 has not built a proper ash pond as per its E.C
and the guidelines, for its thermal power plant in the village of the
Applicants i.e village Jamera, Dist-Jharsuguda and since its inception has
not been able to manage the fly-ash and the same is built in the open near
the agricultural land and surrounded by a temporary boundary wall and
managed in complete violation of the environment clearance conditions
and the guidelines as enumerated above. As a matter of fact, the
Respondent no. 7 did not take steps to build an embankment to protect the
nearby lands from the ash pond slurry and rather had only constructed a
temporary wall and had stored the ash slurry within the temporary wall.
Despite repeated requests made to the Respondent no. 7 by the villagers,
the Respondent did not take any steps, due to which around 100 to 150
acres of agricultural land in the village got affected due to over-flow of ash
pond slurry into the land and nearby fresh water streams. Infact the
Respondent no. 7 has also released contaminated water into the water
streams which are used by the villagers for consumption. Hence the
villagers vide letter dtd. 17.06.2025 had made a representation to the Ld.
Collector, Jharsuguda to take immediate action against the Respondent
no.7. The same was also received by the office of the Ld. Collector.

However no action was taken by the Ld. Collector.

& liariiz= _‘)--,-- J‘?‘J-

e

ﬁd‘/ T-.I" fﬂ P

aL i

hausel SV A g]?ﬂ-!ﬁﬁ:gj__gk

T o0
A bty K

P T R



-1%5 -

True Copy of the representation dtd. 17.06.2025 to the ?ﬂ_
Ld. Collector, Jharsuguda by the villagers, along-with ~ k
the translated typed copy in English is annexed :E j
herewith and marked as ANNEXURE-9. _i
16.That, the Applicants who have their agricultural lands near to the make- 3
shift ash-pond site of the Respondent no.7, had also requested the
Respondent to take immediate precaution as the temporary wall on which -g
the ash slurry is held with, was in a dilapidated condition and could
collapse during the monsoon period, completely damaging the agricultural
lands and also contaminating the nearby streams and water bodies. But the
Respondent no. 7 did not pay any heed to their requests. However on
09.07.2025, the temporary and damaged wall where ash slurry is collected
completely collapsed and the entire ash slurry entered into the agricultural
lands of the Applicants and submerged it.
I'7.That, the ash slurry has also entered into the nearby water stream which is
used by the applicants and other villagers for consumption, Infact due to
«'D} the collapse of boundary wall ash pond, all the crops which were standing
on the agricultural land of the Applicants have been destroyed and the

entire land is now sub-merged with 3-4 ft of ash slurry. Such contamination

has damaged the agricultural land by polluting the soil due to which the
Applicants will not be able to grow crops for the next few vears. The fresh

water bodies have also been completely contaminated and polluted by the

whanse( SUUE Q2 65,07
‘LL{ Jﬁaofhp l.vinta 7

ash slurry and fly ash. The negligence of the Respondent no. 7 has violated
the right to life and right to livelihood of the Applicants and also destroyed 5 3/

-'r

the land of the Applicants, Being aggrieved, the Applicants immediately T i"‘
made a representation to the Collector, Jharsuguda dtd. 09.07.2025 to take NG
appropriate steps, which was duly received by their office. The Applicangs % ,
also intimated the L1.C, Jharsuguda Sadar Police Station vide letter dtdf
09.07.2025.
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True Copy of the representation dtd. 09.07.2025 made
to the Collector, Jharsuguda and I.1.C, Jharsuguda
Sadar P.S, along-with the translated typed copy in

e trevs e f

English is annexed herewith and marked as

ANNEXURE-10 SERIES.

| 8. That, the incident was also reported by local newspapers such as Samaja

and Sambad on 15.09.2025. The Applicants had also taken photographs of

e leray bosw HN

the agricultural land and water streams on the date of the incident. which
clearly show the ash slurry has entered and submerged and contaminated
the land and streams. Infact one photograph clearly shows the colour of the
stream water as red after being soaked in ash slurry, The Applicants also
have videograph of the environmental damage and pollution will shall be
produced at the time of hearing.

True Copy of the newspaper reporting in Samaja and

Sambad on 15.09.2025, along-with the translated typed

copy in English are annexed herewith and marked as

NNEXURE-1 RIES.

True Copy of the photographs of the agricultural land
and water streams on the date of the incident, which
clearly show the ash slurry has entered and submerged
and contaminated the land and streams are annexed

herewith and marked as AN NEXURE-12 SERIES.

19.That, as no action was taken by the Ld. Collector or the Police authorities,

phaolhut
N oo DS

the Applicants immediately made a representation to the Respondent no. 3 %
Le Odisha State Pollution Control Board, Jharsuguda dtd. 21.07.2025. The e
Applicants specifically intimated the Pollution Control Board that their ™=

lands are sub-merged in 3-4 ft of ash slurry and due to this their lands are

n.lf

completely damaged and unfit for agriculture. Infact all the crops whic
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had been grown are now destroyed due to the negligence of the Respondent

no. 7. Subsequently other than the water bodies, the drain water has also

¥ Liosnged

been contaminated due to the spillage and collapse of make-shift ash pond
and which has now been mixed in the Hirakud reservoir, which is causing
diseases amongst the villagers and damaging and polluting their

environment. However till date, the Respondent no. 3 Board has also not

20 BV T VIS, E.g-y-,l_hr

taken any action on the issue or tried for restitution of the Applicant’s land
or grant compensation to the Applicants for such environmental pollution
and damage.
True Copy of the representation ditd. 21.07.2025 to the Odisha
State Pollution Control Board, along-with translated typed

P - -Ir

copy in English is annexed herewith and marked as

ANNEXURE-13.
20.That, infact the other villagers whose lands have been destroyed due to the

id

o—
1

collapse of ash pond of Respondent Company have also made a complaint
to the LI.C, Jharsuguda Sadar P.S dtd. 28.07.2025. The villagers also

LTI

$ intimated the Police authorities that due to the ongoing monsoon season,

the ash slurry is continuously flowing into the agricultural land hence

requested the Police to take urgent action. But till date, no action has been
taken by any of the authorities and the ash slurry is continuously
contaminating the land and water streams of the Applicant’s village an
causing health and environmental hazards.
True Copy of the complaint did. 28.07.2025 to the IIC,
Jharsuguda P.S made by the villagers, along-with translated

hansdf, SUUTSUREG 5y

typed copy in English is annexed herewith and marked as
ANNEXURE-14.

21.That, despite lapse of two meonths since the incident, neither tl

bowllvad- K

TT 06
p BT

Respondent no. 7 has taken any steps nor have the State authorities

Lo, TR

Pollution Control Board taken any steps. Infact the Applicants have so




.-al-

recent photographs dtd. 06.09.2025 which shows the ash pond site and
broken boundary wall where the Respondent no. 7 has tried to dump sand.
The photographs also show that the agricultural lands of the Applicants are
still sub-merged in ash slurry and waste till date, thereby causing immense
damage to their lands and continuously contaminating and polluting the
land. Such action of the Respondent no. 7 is in absolute contravention to
the Guidelines on Ash Pond management as enumerated above and are in
violation of the Environment Protection Act and Water (Prevention and
Control of Pollution) Act, 1974, Hence being aggrieved, the Applicants
have filed the present petition before this Hon'ble Tribunal,

True Copy of the photographs dtd. 06.09.2025 showing

the ash pond site and broken boundary wall of the

Respondent no. 7 at Budhipadar, Odisha are annexed

herewith and marked as ANNEXURE-15 SERIES.

True Copy of the photographs dtd. 06.09.2025 showing
the present state of the agricultural land of the

Applicants are annexed herewith and marked as
ANNEXURE-16 SERIES.

True Copy of the Aadhar Cards of the Applicants are
annexed herewith and marked as ANNEXURE-17
SERIES.

GROUND

That, the Applicants are raising the following among other grounds which

they may take at the time of hearing of case:

T 06—
A bt khassef
as AN evaF) .

(A) That, the agricultural land of the Applicants at Annexure-7 Series
and the water streams in their village are filled up with the Fly-as

generated and stored in negligent manner by the Respondent no. 7 a
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the same is against environment norms. Such act 1s a substantial
question relating to environmental under Section-2 (m) of the National
Green Tribunal Act, 2010, that requires urgent interference of this
Hon’ble Tribunal.

(B)That, the rule of Absolute liability states that those enterprises or
industries which are involved in hazardous or inherently dangerous

activities for their commercial gain and if that activity is capable of

£ 1a e ~an b""""‘H-]‘

causing catastrophic damage, then the said Industry shall be liable for
environment and property damage. The Hon’ble Apex Court has also
held that the responsibility to repair the damage is that of the offending

the land to its original status and also to compensate the Applicants for

if_h-rxq

industry and on that basis, the Respondent no. 7 has the duty to restore E

their loss.

(C)That, the Polluter pays principle also casts a responsibility on the \é‘%
Respondent no. 7 to pay environmental compensation for the damages "wé‘
caused to the land of the Applicants. E:{:

(D)  That, the Office Memorandum issued by MoEFCC dtd, 28.08.2019,
at Annexure-8 clearly prohibits construction of any ash pond within 500
meters of the River and Water bodies to environment. In the present
case, the Respondent no. 7 has not followed any of the guidelines of
construction of ash pond and due to the collapse of the make-shift ash

pond, the entire agricultural land of the Applicants and also the nearby

of Sy SRSy

water stream have been polluted and damaged.
(E) That, the Fly Ash Utilisation Notification did. 31.12.2021 mandates for

environment compensation for not achieving the targeted utilisation of é}'

Jelvaaeg

fly ash. In the first two vears of a three vears cycle, if the coal or lignite |
based thermal power plant (including captive or co-generating stations b=
or both) has not achieved at least 80 per cent ash (fly ash and botto

ash) utilisation, then such non-compliant thermal power plants shall b

1

QA




-a3 -

imposed with an environmental compensation of Rs. 1000 per ton on

unutilised ash during the end of financial year based on the annual

KLiorisef

reports submitted and if it is unable to utilise 100 per cent of ash in the
third vear of the three vear cycle, it shall be liable to pay an
environmental compensation of Rs. 1000 per ton on the unutilised

quantity on which environmental compensation has not been imposed

£ Lioka-o ben v

earlier: provided that the environmental compensation shall be
estimated and imposed at the end of last year of the first compliance

cycle as per the various utilisation categories as mentioned in sub-

paragraph (4) of Para A. In the present case, the Respondent no. 7 has §
not utilised its fly ash as per the guidelines and had stored its fly ash in %
a make-shift/ temporary ash pond site, without any precautionary -

3

measures or embankment. As a result the entire ash slurry has collapsed

and has entered into the agricultural land of the Applicants and damaged @{
and polluted the same. W
(F) That, the breach of the Ash pond of the Respondent no. 7 is intentional L%
‘% and deliberate as the industry authority was aware that the capacity of %~ !
the Ash pond is already exhausted and still they were pumping more Oy ﬁ
ash slurry into the ash pond. The Industry was also aware that there is Y
no embankment to support the make-shift ash pond and was merely a'
being held by a broken and old dilapidated boundary wall. Further the g
authority were also looking for a site for construction of new ash pond
considering the capacity is already exhausted, the breach is deliberate
and the Respondent no. 7 is liable to pay compensation to the
Applicants and to also take steps for restitution of their land and g% (

; bt
environment. 5_._&

the fly ash menace, the SPCB has renewed CTO without any tangible
reason against the unit for the Ash pond Breach. Infact the Respondent J
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no. 7 has also submitted its half yearly E.C Compliance Status Report
for October 2023 to March 2024, As per para (xvii) of the compliance
report, the Respondent no. 7 has stated to have utilised all the fly ash
for brick manufacturing. Such statement is absolutely false and the
Respondent has violated the terms of the E.C and is liable to pay

compensation to the Applicants.

(H)y That. the “Polluter Pays” principle as interpreted by the Hon'ble

Apex Court means that absolute hability for harm to the environment
extends not only to compensate the victims of pollution but also the cost
of restoring the environment from damage and is also part of sustainable
development. The Respondent no. 7 is liable to pay the cost of the
Applicant as well as the cost of reversing the damaged ecology i.e land
and water streams. Considering the estimated cost of the project,
environment compensation ought to be collected from the Respondent
no. 7 apart from initiating criminal prosecution against the Director of

the Company.

(1) That, management of huge quantity of fly ash and pond ash generated

from thermal power plants such as the Respondent no. 7 is a serious
environmental concern. It is necessary to protect the environment,
conserve top soil, prevent dumping and regulate indiscriminate disposal
of ash generated from coal-based thermal power plants. In this regard,
the State Pollution Control Board, Odisha vide notice no. 6043/Ind-I-
Con-(M) 353, did. 03.04.2013 had also laid down a set of advisory for
all fly ash generators of Odisha. The Board specifically directed that
safety aspects of ash dykes/ ash mound slopes shall be undertaken at
regular intervals by industries and all the damage/ deficienes/ defects
noticed on fly ash pond embankment/ ash mound should be properly
repaired and redressed before the onset of monsoon. The advisory also

A

\provided that there should be appropriate drainage network followed b
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settling pond of adequate size to contain runoff from ash mound, around

the ash mound to prevent contamination of natural stream or land/

YLy ( ad

agricultural lands in surrounding area. It is directs that dyke of such
surface runoff retaining pond should be properly designed and
strengthened to sustain even during heavy rainfall.

Other measures such as daily inspection of fly ash ponds/ ash

mounds should be carried out during monsoon season by a senior

Mﬂbﬂbw\}-l.h

officer of the industry. Clause (vi) of the notice also provides that a
special task force shall be constituted by all industries generating fly
ash to attend to cases of breach of fly ash ponds/ ash mounds on
emergency basis and take up restoration work. It is evident from the
facts that none of these steps or precautions have been followed by
the Respondent no. 7 causing severe environmental hazards to the
life and property of the Applicants. Hence the Respondent no. 7 is
liable to pay compensation to the Applicants for pollution and Fgl
environmental damage and also restitution of property damaged and %
restitution of environment,

True Copy of the notice no. 6043/Ind-1-Con-(M) 353, dtd.

T7 06
F ,og’li!dr'ﬂl Khawief.

03.04.2013 for all fly ash generators of Odisha issued by State

marked as ANNEXURE-18.
(J) That, the said action and negligence of the Respondent no. 7 is in
violation of Section-7 & 8 of the Environment Protection Act, 1986.
LIMITATION

That, the present application is within limitation as the same is preferred

d

@

Pollution Control Board, Odisha is annexed herewith and 5
CC

S

b

within the stipulated time period under Section-14 of the National Gree

Tribunal Act, 2010, which is a continuous cause of action.




In the light of the present facts and circumstances, it is most respectfully

prayed that this Hon’ble Tribunal may be pleased to:

A. Direct the Respondent no. 7 Industry to remove the fly-ash from the

. Constitute a High-Level Multi-Disciplinary Committee including the

. To initiate criminal proceedings against the officers of the Respondent

-6 ~

PRAYER ;
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agricultural lands of the Applicants including the water stream which
has been sub-merged by the fly ash and restore the land and water body

to its prior condition;

Central Pollution Control Board, Ministry of Environment, Forest &
Climate Change to examine if the existing ash pond is in conformity to
the guidelines and the impact of the breach of the ash pond on the

village of Applicants;

SHSET gy

. Impose exemplary environment compensation gt the Respou_ﬁ{m{;ﬂﬁj

o , . e SIPERE.
violation of environment norms and dumping of fly ash and breach of

the make-shift ash pond, causing damage to the agricultural land of the G{‘:f
A l. t "'I. { W ‘E i’l n N
. pplicants ;&4 favouvr oy app) c_-i f{“fl--""j \é
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no. 7 and the State Pollution Control Board for failure in dischargin
due diligence and their duties and to direct the State to initiate crimina

prosecution against the erring officers:
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E. Pass such other orders/directions as may be deemed fit and proper

(including appropriately moulding the reliefs) in the bonafide interests
of justice,

In the light of the above facts and circumstances stated. it is most
respectfully prayed that this Hon'ble Tribunal may be pleased to pass

orders as per the prayers made in the present Original Application

ol s o s B

DATE: 451035 By the Applicant through Advocate

PLACE: (WTTHUS B
SAGARIKA SAHOO
0-365/2014, ADVOCATE
Phn: 91-9439373290
Email:chamberofsagarikasahoo@gmail.com
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA,

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Abadhut Kharsel & ors. --— Applicant
Vs~
State of Odisha & ors. ---- Respondents
AF VIT

I, Abadhut Kharsel, aged 94 years, s/o- Parameswar Kharsel, At- Jamera. P.O-
IB, via- Brajarajnagar, Dist- Jharsuguda- 768216, Odisha, do hereby solemnly
aftirm and state as follow:

1. That, I am the Applicant no. 1 in the above named original application and

I am fully conversant with the facts and circumstances of the case.

¢ O

\@,\ That, I have read and understood the contents of the accompanying

lt Original application supported by Annexures, are true and correct to my

. h; -‘}: ’ personal knowledge and belief.

=il 3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

k4

present matter falls within the jurisdiction of this Hon ble Tribunal.
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VERIFICATION
Verified on this the JC4}y day of Qetobere 2025, at g_,ﬂmk\_ that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

Identified by

o1

ADVOCATE

LTI 06 Phadked [havse/
VERIFICANT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Jagabandhu Kharsel & ors. ---- Applicant
VS~
State of Odisha & ors. --— Respondents
1DA

I, Jagabandhu Kharsel, aged 70 years, s/o- Abadhut Kharsel, At- Jamera, P.O- IB,

via- Brajarajnagar, Dist- Jharsuguda- 768216, Odisha, do hereby solemnly affirm

and state as follow:

1. That, I am the Applicant no. 2 in the above named original application and
I am fully conversant with the facts and circumstances of the case.

2 That. I have read and understood the contents of the accompanying
Original application supported by Annexures, are true and correct to my

personal knowledge and belief.

3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

@ present matter falls within the jurisdiction of this Hon’ble Tribunal.
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VERIFICATI
Verified on this the 44k day of Octobert2025, at Crddnck . that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

Identified by

44

ADVOCATE

Dty

VERIFICANT
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Madhab Kharsel & ors. --=- Applicant
-V§-
State of Odisha & ors. ---- Respondents
AFFIDAVIT

L, Madhab Kharscl aged 68 vears, s/o- Abadhut Kharsel, At- Jamera, P.O- IB,
via- Brajarajnagar Dist- Jharsuguda- 768216, Odisha, do hereby solemnly affirm
and state as follow:

1. That, I am the Applicant no. 3 in the above named original application and
I am fully conversant with the facts and circumstances of the case.

2. That, T have read and understood the contents of the accompanying
Original application supported by Annexures, are true and correct to my
personal knowledge and belief,

3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

present matter falls within the jurisdiction of this Hon’ble Tribunal.
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VERIFICATION
Verified on this the 1G4y day of Oclober2025, at Cydtack ., that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

Identified by

=

ADVOCATE
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Medini Kharsel & ors. ---- Applicant
V-
State of Odisha & ors. —-- Respondents
AFFIDAVIT

I, Medini Kharsel, aged 62 years, s/o- Abadhut Kharsel, At- Jamera, P.O- IB, via-
Bra.j;;rajnégér, Dist- Jharsuguda- 768216, Odisha, do hereby solemnly affirm and
state as follow:

I. That, I am the Applicant no. 4 in the above named original application and

[ am fully conversant with the facts and circumstances of the case.

.‘llrr

i-:_ 2. That, 1 have read and understood the contents of the accompanying

&E Original application supported by Annexures, are true and correct to my
? personal knowledge and belief.

3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

present matter falls within the jurisdiction of this Hon'ble Tribunal.
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VERIFICATION
Verified on this the 4CH, day of Qetober2025, at _‘Ql_ﬂaﬂk\_, that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

[dentified by
Bf
ADVOCATE
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Chakrabarti Kharsel & ors. --== Applicant
-V§-
State of Odisha & ors. ---- Respondents
AFFIDAVIT

I, Chakrabam Kharsel, agcd 54 years, s/o- Abadhut Kharsel, At- Jamera, P.O-
IB, Via- Bra_larajnagar Dist- Jharsuguda 768216, Odisha, do hereby solemnly
affirm and state as follow:

1. That, I am the Applicant no. 5 in the above named original application and
[ am fully conversant with the facts and circumstances of the case.

2. That, 1 have read and undersiood the contents of the accompanying
Original application supported by Annexures, are true and correct to my
personal knowledge and belief.

3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

present matter falls within the jurisdiction of this Honble Tribunal.
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IFICATION
Verified on this the 461k day of Octobemn?2025, at _Q_,_):&zﬂk‘_ that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

Identified by

0
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VERIFICANT
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA,

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Abadhut Kharsel & ors. ---- Applicant
-VS-
State of Odisha & ors. ---- Respondents
AFFIDAVIT

I, Abadhut Kharsel, ‘aged 94 years, s/o- Parameswar Kharsel, At- Jamera, P.O-
IB.kvi-a- Brajarajnagar, Dist- Jharsuguda- 768216, Odisha, do hereby solemnly
affirm and state as follow:

I. That, I am the Applicant no. 1 in the above named original application and
I am fully conversant with the facts and circumstances of the case.

2. That, I have read and understood the contents of the accompanying
Original application supported by Annexures, are true and correct to my
personal knowledge and belief.

3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

present matter falls within the jurisdiction of this Hon’ble Tribunal.
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VERIFICATION
Verified on this the 154k day of Octoben 2025, at ( udfaok . that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

[dentified by

22
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Jagabandhu Kharsel & ors. ---- Applicant
-Vs-
State of Odisha & ors. ---- Respondents
AFFIDAVIT

I Jagahandhu Kharsel, aged 70 years, s/0- Abadhut Kharsel, At- Jamera, P.O- 1B,
Via- Brajarajnagar Dist- Jharsuguda- 768216, Odisha, do hereby solemnly affirm
and state as follow:

I. That, T am the Applicant no. 2 in the above named original application and
| am fully conversant with the facts and circumstances of the case.

2. That, I have read and understood the contents of the accompanying
Original application supported by Annexures, are true and correct to my
personal knowledge and belief.

@ 3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

present matter falls within the jurisdiction of this Hon’ble Tribunal.
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VERIFICATION
Verified on this the 4G+ day of Oetobert 2025, at Cruddack. . that the

contents of the above affidavit are true and correct. Nn%haﬁ"ﬁf it is false and

nothing material has been concealed there from.

Identified by
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Madhab Kharsel & ors. ---- Applicant
VS~
State of Odisha & ors, —- Respondents
AFFIDAVIT

I, M&ﬂ_‘iab—Khﬂel. aged 68 years, s/0- Abadhut Kharsel, At- Jamera, P.O- IB,
via- Brajarajnagar, Dist- Jharsuguda- 768216, Odisha, do hereby solemnly affirm
and state as follow:
I. That, I am the Applicant no. 3 in the above named original application and
I am fully conversant with the facts and circumstances of the case.
2. That, I have read and understood the contents of the accompanying
Original application supported by Annexures, are true and correct to my
personal knowledge and belief.
3. That, I have not suppressed any material fact and have filed this application
? in good faith for the protection of environment and public interest and the

present matter falls within the jurisdiction of this Hon ble Tribunal.
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VERIFICATION
Verified on this the 164 day of Qctobase 2025, at LM, that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

Identified by
ey
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Medini Kharsel & ors. ---- Applicant
-V§-
State of Odisha & ors. ---- Respondents
AFFIDAVIT

I, Medml Kharsel, aged 62 years, s/o- .ﬂubadhul Kharsel, At- Jamera, P.O- 1B, via-
Brajaraj nagar, Dist- Jharsuguda- 768216, Dd:sha, do hereby solemnly affirm and
state as follow:

1. That, I am the Applicant no. 4 in the above named original application and

[ am fully conversant with the facts and circumstances of the case.

o |

That, I have read and understood the contents of the accompanying
Onginal application supported by Annexures, are true and correct to my
personal knowledge and belief.
? 3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the
present matter falls within the jurisdiction of this Hon’ble Tribunal.
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VERIFICATION
Verified on this the 4G}, day of Oetoloer2025, at ( wiack_. that the

contents of the above affidavit are true and correct. No part of it is false and

nothing material has been concealed there from.

Identified by
ADVOCATE
T aspmaah
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VERIPICANT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No. /2025, KOLKATA
IN THE MATTER OF:
Chakrabarti Kharsel & ors, ---- Applicant
=} 5=
State of Odisha & ors. Y ---- Respondents
AFFIDAVIT

I, Ehakratr_ar_tl_ Kharsel, aged 54 years, s/o- Abadhut Kharsel, At- Jamera, P.O-
IB, via- Brajarajnagar, Dist- Jharsuguda- 768216, Odisha, do hereby solemnly
affirm and state as follow:

1. That, I am the Applicant no. 5 in the above named original application and
[ am fully conversant with the facts and circumstances of the case.

2. That, I have read and understood the contents of the accompanying
Original application supported by Annexures, are true and correct to my
personal knowledge and belief.

3. That, I have not suppressed any material fact and have filed this application
in good faith for the protection of environment and public interest and the

present matter falls within the jurisdiction of this Hon ble Tribunal,
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VERIFICATION
Verified on this the 464 day of October2025, at (uddagk . that the

contents of the above affidavit are true and cormrect. No part of it is false and

nothing material has been concealed there from.

Identified by
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> ANNEXURE- 1

F. No. J-11011/484/2007- 1A Il (1) |
Government of India :
. Ministry of Environment and Forests
i {L.A. Division)

| : Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi—110 003

E-mail :
Taelefax : 011: 2436 7668

F- . To, ;‘
MSP Metallics Ltd.

. 16/5, Block 'A’, New Alipore &
, Kolkata — 700 053 g
| West Bangal

E-mall :

! mspgroup@vsnl.com ; Fax No. :

Subject : Expansion of Imegrated Steel Pl-u\'fl-ponq- iron (10,580,000 TRA); Pig Iron
{10,60,000 TPA), Pellet Plant (6,00,000 TPA); Steel Melting S (10,50,000
TPA); Captive Power Plant (86 MW), Coal Washery (15,00,000 and
., Oven Battery (6,00,000 TPA) at Village Marakuta, District Jharsuguda, Orissa
wnpummm-am:mum
Ref. $ latter no. nil dated 18" May, 2009. i

Sir,

Thig' has reference to your letter no. nil dated 18" May, 2009 alongwith Application in
Form |, Pre-feasibility Report and draft Terms of References, EIA/JEMP alongwith Public
|  Hearing/Public Consultation report as per the EIA Notification, 2008 and related
| documents and subsequeqt clarifications furnished by you vide your letter dated 15™ June,
for environmental clearance off:-the above mentioned project.

3

20 The Ministry of Environment and Forests huapﬂmmlnad ﬂa:t:pplmm mﬂo;_i.n;trl;;nth:
) propasal is for the expansion of Integrated Steel Plant (Sponge Iron (10,50, -
(10,60,000 TPA), Pellet Plant (6,00,000 TPA); Steel Meiting Shop (10,50,000 TPA); Captive
Power Plant (85 MW), Coal Washery (15,00,000 TPA) and Coke Oven Battery (8,00,000 TPA)
at Village Marakuta, District Jharsuguda, Orissa by M/s MSP Metallics Lid. Spange iron plant
| already exists and is commissioned in April, 2009 after getting ‘Consent to Establish’ & ‘Consent

" to Operate' from Orissa Paollution Control Board. Total land requirement is 500 acres.
" land is under possession, 100 acres under acquisition and have applied to the Govt. of Orissa
for 250 acre land on 1™ July, 2008. Total cost of the project s Rs. 1,500.00 Crores. Following
are the details of existing and proposed facilities:

| [® Shops/Units Annual Phass-wise (MTPA] ~Toml
! " :. ' Phase-l n--ly'r Phase-lil Capacity
(Existing) (MTPA)
' [ Toriwin 120000 2,64,000 584000 10,50,000
(4x100 TPD) | (4x176 TPD) (4x550 _ﬂm B
2 | Mini Blast Furnace 1,688,000 2,650,000 : 60,
I (1x215m’) | (1x300 m) (@asomy| |

T ——

—



‘WHRB - { 10 MW 50 MW
4x2.5 4x2.5 MW+dx
CFBC o Hhm ¢ » 'ﬂﬂ
(1
4 | Steel Melting shop X100 10 10,50,000
Induction Furnace (Ph. I) 48,000 & —
(1x16 MT)
Induction Furnace (Ph. II) - 2,15,400 -
Arc Fumpw LD - - “13 7,865,608
g WWM_{_IL (3x18 n‘mn&.{n
< - 7,00,000 8,00,000 1g,m,%
6 | Sinter Plant - {mmﬂ': e =1 480,
- - |
-?— % - ‘lﬁlm - s;m.m
8 | Coke oven battery - o« - 6,00,
(Non-recovery type) ( 12 | 6,00,000 |
3. mmmm;mmummmnmm-mwmrm—
h&mnFm-cmmmmmmmmmhuM

40  Electrostatic precipitator ; i ’ extraction
« i - Fﬂmmmmmm_m

water will also be used as per the clearance granted by the Central Ground
(CGWA) w:” I:l:-r m&zu (51)/SER/CGWAJ/07-262 dated 7™ May, 2007.
genarated use of cloged circuit system. Cooling tower blow
wm?m%ﬂmmm%mmrmmmmwm
recycled / reused ash ng, suppression and green bell development Zero'
discharge will be adopted and no effluent will be discharged outside the plant boundary.
slag will be sold to cemant plants. Char will be used in FBC 3

accretions, wet scrapper dust, slag from IF, EAF and LRF
manner. The coal char, coal fines and middling from the coal washery will be used In Fluidized
Bed Boiler for generation of power. Fly Ash and BF slag after granulation will be used for

5.0  Public Hearing / Public Consultation meeting was held on 7" November, 2008. ‘Consent
to Establish’ and ‘Consent to Operats' for the existing plant DRI kiln (4x100 TPD, 1,20,000 TPA)
and Mini Blast Furnace (1x215 m®, 1,88,000 TPA) is accorded by

6.0. The Ministry of Environment and Forests hereby accords enviranmental clearance to the
above project under the provisions of EIA Notification dated 14™ September, 2008 subject to
compliance of tha following specific and general conditions.

A. SPECIFIC CONDITIONS :

) Efforts shall be made to reduce RSPM levels in the ambient air and a time bound




iif)

. and handling areas.

vi)

vii)

viii)

e —— s

:muummmwm-mhummmtmmm',ﬂm 8, the
emission level shall go beyond the prescribed standards. Interiocking shall
be that process can be automatically stopped in case emission level

Hot gases from DRI kiln shall be passed through Dust Settling Chamber (DSC) to
mpmm-m--mmmcmwmacmhummmpmww
used in waste heat recovery, boiler (WHRB). The gas then shall be cleaned In ESP
mmmmmmmmmmmdnmw

precipitator (ESP) shall be provided to DRI piant, WHRS and FBB boliers to contro
air emissions within 100 mg/Nm®. |

system

bﬂﬂﬁhﬂlhlllbﬂptﬂﬁlﬂlﬂ!iﬂtﬂfphﬂlmemﬂ followed
mlhiﬂmwwmbmﬂnummwmmm.mm“dm
mmmmmﬂmwawcmmwmmgaiu-,

In-plant control measures for checking fugitive emissions from’ all vulnerable
sources shall be provided. Fugitive dyst emission from raw material and product

mnumnmﬂlumdhy_mmminnmmm filters or by

m-pdnmg,nmmﬂmsmmm'mmmmu at all the
muﬁ-lmm.Mtwwhn:mmm rs shall be
provided at raw material stock piles and loading/unloading points. extraction
qmnfdjmdbylmnhﬂuﬂbnptwldld continuous casting machine. Dust
extraction system shall be provided at coaling discharge house, %w_n
unitwunnprhﬁkluunphmwmmwmﬂﬂm at raw

material sizing and handling man'mthmﬂMwﬂwm
sheets. Bag filters and dust suppression system shall be

mmmmmmmwummu-muwuwm

latest guidelines. Proper and full ;ﬁﬂ::ﬁnnufmknwmminpowmm
mhhﬁmrymmgmm:hﬂumumdmdmﬂulmmmﬂm

mmww,m-mmmmmwmmmmmy.mmm
sponge ﬁmmum

Vehicular Iuﬂmdultnhmpomrhnnfmumnnllmmmmu
nzmm?dmr.nw should alsc be made to control dust emissions

ummammdu-ummmmmmma : :

As proposed, total water requirement from I8 River shall not exceed 10,271 m*/day.
Emmrmmmmmmwﬁm permitted by the CGWA vide
latter no. 21-4 (51)/SER/CGWA/07-262 dated 7" May, 2007. Closed-circuit re-
circulation system shall be installed to reduce fresh water consumption and ne
wastewater generation. Water from Ilihdy‘hllhlﬂbidml'l!lﬂ and collected in the



4

™= rasarvoir and recirculated / reused for ash handling and coal dust suppression in coal

)

i

xiv)

xv)

x)

xvil)

yard. Acidic and alkaline effluent from DM water plant shall be neutralized and

g
:
E
i
g
&
§

process. Oll and grease shall be removed from wastewater by of oll traps and
skimming devices. All the wastewater from process and be
treated and recycled and reused in the process or for dust , green belt
development and various activities at the site. No wastewater shall be

green belt development.
Prior

permission for the. drawl of 10,271 m'/day water from (B River from the
concemed department shall be obtained.

The water consumption should nat exceed 16, m*Ton of Steel as|per prescribed
standard. : g :

Ground water mogitoring around the solid waste disposal site / securpd landfil (SLF)
Muqmqﬂm% ort submitted to the Ministry's Office at

Ehw.capﬂlnd

sinter --All the ‘other solid wastes including broken mass shall be
delnuﬂmﬂMmMnm treatment
ﬂuﬁ(ﬂfﬁﬂ-ﬂhuﬂammcﬂymmm to authorized

roper and
tilization of mwnhmﬁnwmmm1m
Mmm.hlm.MWWMMHMMMﬂM




xvil)

ix)

Xx)

xxi)

. GENERAL CONDITIONS:

wil.

manufacturers for further utilization and 'Memorandum of Understanding' shall be
submitted to the Ministry’s Regional Office at Bhubaneswar.

As proposed, green beit shall be developed in 185 acres (33 %) out of total 500

acres land in and around the plant as per the CPCB guidelines in consultation with
DFO. .

All the recommendations made in the Charter on Corporate Responsibilily for
Environment Protection (CREP) for the Steel Sector shall bs implementad.

All the commitments made to the public during the Public Hearing / Public
Consultation meeting held on 7" November, 2008 shall be satisfactorily
implemented.

The company shall provide housing for construction labour within the sitg with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

A
|

The project authorities must strictly adhefe to the stipulations made by the Orissa
Pollution Control Board (OPCB) and the State Government. \

No further expansion or modifications in the plant shall be carried out without prior
* approval of the Ministry of Environment and Forests. !

Thlnummhdumfmmnmwmuﬂl:hﬂmhmwﬂnim
based standards notified by this Ministry on 19" May, 1963 and standards
prescribed from time to time. The Orissa Pollution Control Board (OPCB) may
specify more stringent standards for the relevant parameters keeping in view the
.nature of the industry and its size and location.

Nhﬂmmahquﬂwmﬂtﬂhﬂm#ﬂhmhh
downward direction as well as where maximum ground level concentration of SPM,
S0, and NOy are anticipated in consultation with the OPCB. Data on ambient air
quality and stack emission shall be regularly submitted to this Ministry including its
Regional Office at Bhubaneswar and OPCB, CPCB once In six months.

In-plant control measures for checking fugitive emissions from all the vulnerable
sources shall be provided. Further, specific measures like water sprinkling around
the coal stockpiles and asphalting or concreting of the roads shall be done to control
fugitive emissions.

mmw-mumwm,m-anmmmnm
standards prescribed under GSR 422 (E) dated 19" May, 1983 and 31" December,
1993 or as amended form time to time. The treated wastewater shall be utilized for

plantation purpose.

The overall noise levels in and around the plant area shall be kept well within the
standards (85 dBA) by providing noise control measures including m.lliurnu:;
silencers, enclosures etc. on all sources of noise generation. The ambient no



wiil.,

i,

""" |gvels shall conform to the standards prescribed under EPA Rules, 1889 viz. 75 dBA

(day time) and 70 dBA (night time).

Occupational health surveillahce of the workers shall be done on a regular basis and
records maintained as per the Faclories Act.

Tr-opmpanyihﬂldmalapmm“tﬁhmm structures to harvest the rain water
for utilization in the |ean season besides recharging the ground water table.

The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA / EMP report. Rurther, the
company must undertake socio-economic development activities in the qhnnumdirq
villages like community development programmes, educational programmes,

drinking water supply and health care etc. Suggestions made during the public
hearing shall be implemented.

-

As proposed, Rs. 12.80 Crores and Rs, 0.14 Crores shall be earmarked towards
total capital cost and recurring cost/annum for environmental ion control
measures shall be judiciously utilized to implement the conditions stipulated by the
Ministry of Environment and Forests as well as the State Government. The funds
so provided shall not be diverted for any other purpose.

The Regional Office of this Ministry at Bhubaneswar /| CPCB / OPCB shall monitor
the stipulated conditions. A six monthly compliance report and the monitored data
alongwith statistical interpretation shall be submitted to them regularly.

mmﬂﬁommmmapmmmmmmm
environmental clearance by the Ministry and copies of the clearance letter are

_avallable with the OPCB and may also be seen at \Website of the Ministry of

Environment and Forests at hitp:/envfor.nic.in. This shall be advertised within seven
days from the date of lssue of the clearance letter, at least in two local newspapers
Mmmmwhﬂumhndmhm:hﬂlbahﬂum
hrmugaulﬂmhaﬁitymnWmdamwMﬁusmnmﬂbnfmmﬂu
Regional office at Bhubaneswar.

PruiudmﬂmﬂﬁushallInfﬂnﬂmnﬁnglnmlﬂfﬂmnmlluﬂtmniw}f.mdﬂnd
muummﬂmmmmumwu-mmmm
the date of commencing the land development work.

Ammddwmuhﬂuﬂlhumbywpmmtmmmmuﬂi. j

Zila Parishad / Municipal Corporation, Urban Local Body and the local NGO, if any,
mmmm;wm.ﬂnw,mnmwmh
prnp-nnl.mmummmuMpMnnMMMﬂmmpmyw
the proponent.

project proponent shall u oad the status of compliance of the stipulatad
::imnm pduranm cm'ndrtiﬂu. including results of monitored data on thair
website and shall update the same periodically. It shall simultaneously be sent to
mmmmmmmmmm«mmmmwm
SPCE. mmmwanmmwﬁmsmmmﬁmm
uﬂtumﬁunﬁuinm]arnriﬂm!mﬂpmum.mmmm%
mmh-mwmm-mmﬂnmmmnmm-mﬂnum

company in the public domain.
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xvi. ~The projact proponant shall also submit six monthly reports on the status of the
compliance of the stipulated envircnmental conditions including results of monitored

data (both in hard copies as well as by e-mail) to the respective Regional Office of
' MOEF, the respective Zonal Office of CPCB and the SPCB.

xviil.  The environmental statement for each financial year ending 31* March in Form-V as
is mandated to be submitted by the project proponent to the concerned State
Poliution Control Board as prescribed under the Environment (Protection) Rules,
1886, as amended subsequently, shall alsoc be put on the website of the company
alongwith the status of compliance of environmental conditions and shall also be
sent to the respective Regional Offices of the MOEF by e-mall.

7.0  The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

&y
.

80 The reserves the right to stipulate additional conditions if found necessary. The
Company in a bound manner shall implement these conditions.

9.0  Any appeal against this environmental clearance shall lie with the Nalional Environment
Appeliate Authority, if preferred within a pericd of 30 days as prescribed under 11 of the
National Environment Appeliate Act, 1897. o

10.0 The above conditions shall be enforced, inter-alia under the provisions of the Water
(Preveqtion & Control of Poliution) Act, 1974, the Alr (Prevention & Control of Pollution) Act,
1881, thel Environment (Protection) Act, 1986, Hazardous Wastes (Management and Handling)
Rulgs, 2003 dnd the Public (Insurance) Liability Act, 1881 along with their amendments and
rules.

v (Dr. P. 8 Rastogl)

Director
Copyto:

The Secretary, Department of Environment, Govt. of Orissa, Bhubaneswar, Orissa.
Chairman, Gr:mrll Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex,
East Arjun N , New Delhi — 110 032, _
Chlh'l'lﬂl‘lm ; Dl'llllw Pollution Control Board, Parivesh Bhavan, A/118, Nikanthhanagar,
Unit-8, Bhuvaneswar - 751 012, Crissa.

The Chief Conservator of Forests (Eastern), Regional Office (EZ), A3,
Chandrasekharpur, Bhuvaneswar - 751 023, Orissa.

Adviser (IA-ll), Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Com New Deihi.

Munttpu:?nc'g Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

Menitoring Cell

Guard File.

Record File.

| wjﬁﬂﬁ’r@i

(Dr. P, B. Rastogl)
Director
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Dated 23/10/2023

To,

Subject:

SirMadam,

—~3F_  ANNEXURE-2

File No:J-11011/494/2007-1A.11(I)
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
sk

M/s, Orissa Metaliks Private Limited

GRASTIN PLACE, ORBIT 3RD FLOOR ROOM NO . 3B, KOLKATA, KOLKATA, WEST
BENGAL. NEAR BANSAL COURT, 700001

Email: orissametalikspvtlidi gmail com

Transfer of Environment Clearance titled “Expansion of integrated steel plant
(Sponge Iron (10,50,000 TPA); Pig Iren (10,60,000 TPA); Pellet Plant (6,00,000 TPA);
Steel Melting Shop (10,50,000 TPA); Captive Power Plant (85 MW); Coal Washery
(15,00,000 TPA) and Coke oven Battery (6,00,000 TPA) at Village - Marakuta,
District Jharsuguda, Odisha™ from M/s. MSP Metallics Limited to M/s. Orissa
Metaliks Private Limited - regarding

This is in reference to your application submitted to MoEF&CC wide proposal number
IA/OR/IND1/442388/2023, dated 19/09/2023 requesting the Ministry to ftransfer the
Environment Clearance accorded by MoEF&CC vide letter no. J-11011/494/2007-1A. TI(T)
dated 13/07/2009 from M’s. MSP Metallics Limited to M/s. Orissa Metaliks Private
Limited.

2. The particulars of the proposal are as below :

(i) EC Identification No. FC23A10010RS5864822T
(ii) File No. J-11011/494/2007-1A.1K(1)
(iiii) Clearance Type Transfer of EC

(iv) Category A

3(a) Metallurgical Industries (ferrous and non

ferrous),4(b) Coke oven plants,2(a) Coal
(v) Project/Activity Included Schedule No. washeries, 1(d) Thermal Power Plants,1(d) Thermal

Power Plants
(vi) Sector Industrial Projects - 1
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Expansion of integrated steel plant (Sponge Iron

(10,50,000 TPA); Pig Iron (10,60,000 TPA): Pellet

Plant (6,00,000 TPA); Steel Melting Shop

X (10,50,000 TPA); Captive Power Plant (85 MW);

(o Mo of Praguct Coal Washery (15,00,000 TPA) and Coke oven
Battery (6,00,000 TPA) at Village - Marakuta,

District Jharsuguda, Odisha by M/s MSP Metallics

Limited
(viii) Name of Company/Organization M/s. Orissa Metaliks Private Limited
(ix) Location of Project (District, State) JHARSUGUDA, ODISHA
(x) Issuing Authority MoEF&CC
{xi) EC Date 130720009

M's. Orissa Metaliks Privaie Limited., |,
GARSTIN PLACE, ORBIT HOUSE, 3RD
(xiii) Details of Transferce FLOOR, ROOM NO. 3B KOLKATA, WEST
BENGAL. INDIA Kolkata 315,19 NEAR
BANSAL COURT, 700001
M/s MSP Metallics Limited, 1, GARSTIN PLACE,
ORBIT HOUSE, 3RD FLOOR, ROOM NO. 3B
KOLKATA, WEST BENGAL,
INDIA Kolkata, 315,19, 700001

(xiv) Details of Transferor

L The Ministry of Environment, Forest and Climate Change (MoEF&CC) has examined the
request submitted by you and the following points are noted:

(i). Environment clearance (EC) to the project cited above was initially accorded by the
Ministry vide letter no letter no J-11011/494/2007-1A.11(1) dated 13/07/2009 in the name of M/s.
MSP Metallics Limited under the provisions of the EIA Notification, 2006 for integrated steel
plant (Sponge Iron (10,50.000 TPA); Pig Iron (10,60,000 TPA); Pellet Plant (6,00,000 TPA);
Steel Melting Shop (10,50,000 TPA); Captive Power Plant (85 MW); Coal Washery ( 15.00,000
TPA) and Coke oven Battery (6,00,000 TPA).

(ii). Further PP submitted that for change in configuration of plant an application was submitted to
MOEFCC, New Delhi vide letter no. 21.09.2009 & in 4th Reconstituted Expert Appraisal
Committee (Industry-1) MoEFCC, New Delhi meeting held on 26th & 27th October 2009 the
project was considered on 27th October 2009 and after detail deliberation the project was |
recommended for change in plant configuration and capacity of plant. The sponge iron pmduc.tmn
capacity has reduced by 56,000 TPA and PP obtained the CTE as per the change in configuration.

(iii). According to the records made available by the project proponent ubtair?edrCTE vide mﬁer
No 2517/Ind-11-NOC-5204 dated 20.02.2010 and CTO was obtained for partial implementation
vide letter 925/111-CON(Operate)203 dated 21.04.2011 and Letter No 5772/IND-1-CON-5973

dated 31.03.2015 from SPCB, Odisha.

(iv). According to the records made available by the project proponent, the following are the
facilities as per EC and its implementation stafus is given at Annexure L.

- k ics Limited has gone in ‘Liquidation’ & M/s
(v). Reasons for transfer of EC: M/s MSP Metallics ' :
Orissa Metaliks Private Limited (OMPL) has purchased/acquired the assets of MSP Memll::
Limited on “assets sale basis” under liquidation under the order (I.A No. 616/KB/2022, da
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11.07.2022) connected with CP (IB) No. 580/KB/2020 of the National Company Law Tribunal
(NCLT) Kolkata bench, Kolkata after being a ‘Successful Bidder” on relation to E-Auction held
on 06.05.2022. Now, M/s Orissa Metaliks Private Limited (OMPL) is operating the plant under
the name of M/s MSP Metallics Limited after obtaining Consent to Operate from State Pollution
Control Board, Odisha.

Post-acquisition, new management of the company started revamping work of the units and
applied for renewal of consent to operate to OSPCB with requisite fees & OSPCB issued renewal
of consent to operate in phased manner dated 17,08.2022, 07.01.2023 and renewed on 22.03.2023
(valid up to 31.03.2024) for operation of 8 x 100 TPD DRI, 24 MW (8 MW WHRB + 16 MW
AFBC) Captive Power Plant, 2 x 30 T LF. (SMS), 4,60,000 TPA Sinter Plant, 6,00,000 TPA
Pellet Plant, and 2 X 4,000 Nm3/Hr Producer gas plant and dated 13.06.2023 for 1,88,000 TPA
Blast furnace. Revamping work of, 7,00,000 TPA Coal Washery and 2, 40,000 TPA Coke oven
Battery is in progress and application made to SPCB, Odisha for consent to operate is in progress.

(vi). Documents submitted for EC transfer

(a) Form No.7 for ransfer of Environmental Clearance.

(b) NOC by way of affidavit in non-judicial stamp certificate dated 29/08/2023 from M/s. MSP
Metallics Limited.

(c) Undertaking by way of affidavit i mon-judicial stamp certificate dated 29/08/2023 by Ms. Orissa
Metaliks Private Limited that they will abide/obey all the conditions stipulated in the
Environment Clearance by MoEF&CC vide letier no. vide F No. l:l 011/494/2007-1A-11(I) dated
13.07.2009,

(d) NCLT Kolkata order dated 18/08/2023,

4. This Ministry hereby accepts your request for ransfer the implemented facility of
Environment Clearance accorded by MoEF&CC vide letter no. J-11011/494/2007-1A. 11 (1) dated
13/07/2009 as per Annexure 1 table, i.e. DRIKiln (2,40,000 TPA), Mini Blast Fumace ( 1,88,000
TPA), Captive Power plant (8 MW WHRB +16 MW AFBC), Steel Melting Shop(1,07,700 TPA),
Coal washery (7,00,000 TPA). Sinter Plant (4,60.000 TPA), Pellet Plan 000 TPA) and
Coke oven battery 2,40,000 TPA from M/s. MSP Metallics Limited 1o
Private Limited, subject to satisfactory compliance to all the stip
condl :

6. M/s. Orissa Metali
conditions stipulated intk . ner ..
e e e e _

T In case, there is a change in the '- of the project, fresh Environment Clearance shall be
obtained.

8. This issues with the approval of the Competent Authority.

(Dr. R. B. Lal)
Scientist ‘F’/ Director
Tel: 011-20819346

Email-rb.lal@nic.in
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I. The Principal Secretary, Department of Forest and Environment, Government of Odisha, Bhubaneswar,
Odisha

Copy To

2. Director General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi

3. Principal Chief Conservator of Forests & HoFF, Aranya Bhawan, Chandrasekharpur, Bhubaneswar -
751 023, Odisha

4. The Regional Officer, Ministry of Environment, Forest And Climate Change, Integrated Regional
Office, A/3, Chandersekharpur, Bhubaneswar — 751023 ODISHA

5. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi = 32

6. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road
Area, New Delhi, Delhi 110001

7. The Member Secretary, Odisha State Pollution Control Board, Paribesh Bhawan, A/118, Nilakantha
Nagar, Unit - VIII, Bhubaneswar -12 Odisha.

8. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor
Bagh Road, New Delhi.

9, District Collector, Jharsuguda, Odisha.
10. M/s. MSP Metallics Limited -for information
11. Guard File/Monitoring File/ Parivesh Portal /Record File.

Additienal EC Conditions
I. This EC Transfer is granted subject to final outcome of Hon’ble Supreme Court of

India, Hon'ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be
applicable to this project. N

2. This EC Transfer granted to the project/ activity is strictly under the provisions of the
EIA Notification, 2006 and its amendments issued from time to time. It does not
tantamount/ construe to approvals/ consent/ permissions etc., required to be obtained or
standards/conditions to be followed under any other Acts/Rules/Subordinate legislations,

etc., as may be applicable to the project.
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facilities as per EC and its implementation status

Annexure [

Rotary Kilns

S Facilities/ Unit Configuration Implementation status as per CTO
N
of  Activities | EC dated 130772009
1 | DRI kiln (4x100) +(4x175) + (4x550)| Bx100 TPD,

Implemented capacity 2,40,000 TPA

Total capacity 10,50,000
TPA
2 | Mini Blast Furnace [ (1x215 m')  +(1x300] 1x215 m3,
iﬁ;’f ggﬁ.ﬂ;‘;] Total} 1 plemented capacity 1,88,000 TPA
3 | Captive Power plant | (4x2,5+25+50) 85 MW 8 MW WHRB +16 MW AFBC
WHRB+CFBC Implemented capacity 24 MW
4 |Steel Meltingshop | IF ((1x15 MT) + (2x60|IF (2x30T)
:;I: ;:"I'nflﬂﬂ:% . Implemented capacity 1,07,700 TPA
Total capacity 10,50,000
TPA
5 | Coal washery (7,00,000+8,00,000) Implemented capacity 7,00,000 TPA
Total capacity15,00,000
6 | Sinter Plant 4,60,000 TPA Implemented capacity 4.60,000 TPA
7 | Pellet Plant 6,00,000 TPA Implemented capacity 6,00,000 TPA
8 Coke oven battery 6,00,000 TPA Implemented eapacity 2,40,000 TPA
(Non-recovery type) | 5x0.12 MT)
TRUE COPY

ADVOCATE
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 14th September, 1999

S:U-THI[EL—- Whereas a draft notification containing
certain directions was published, as required by sub-
rule (3) of rule 5 of the Environment (Protection)
Rules, 1986 under the notification of the Government of
India in the Ministry of Environment and Forests number
5.0. 453 (E) dated 22nd May, 1998 inviting objections and
suggestions from all persons likely to be affected
thereby, before the expiry of the period of sixty days
from the date on which the copies of the Gazette of
India containing the said notification are made
available to the publig;

And, whereas, copies of the gaid Gazette were made
available to the public on the same date;

And, whereas, the objections and suggestions
received from the public in respect of the said draft
notification have been duly considerd by the Central
Government ;

Whereas it is necessary to protect the
environment, conserve top soil and prevent the dumping
and disposal of fly ash discharged from coal or lignite
based thermal power plants on land;

And, whereas, there is a need for restricting the
excavation of top scil for manufacture of bricks and
promoting the utilisation of fly ash in the manufacture
of building materials and in construction activity
within a specified radius of fifty kilometers from coal
or lignite based thermal power plants;

And, Whereas, the Hon'ble High Court of Judicature,
Delhi vide its nrJer dated 25th August, 1999 in CWP No.
2145/99 Centre for Public Interest Litigation,Delhi v/a
Union of lndia directed that the Central Goveismad
publish the final notification in respect of fly ash on
or before 26th October, 199%;

Now, therefore, in exercise of the powers
conferred by sub-section (1), read wich ;lause (v) of
sub-section (2) of section 3 and section 5 of the
Environment (Protection) Act, 1986 (29 of 13986); and 1in
pursuance of the orders of the Hon'ble High Court, Delhi
stated above, the Central Government ﬁeraby issues the
following directions which shall come into force on the
date of the publication of this notification, namely:-
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1 .

manufactyre
activitieg, -

(1)

(2)

(3)

(4)

!luﬂ&x@hﬂ&z;ﬂumﬂggnm

No person shall within a radius of fifry

kilometers from coal or lignite based thermal
power plants, manufacture clay bricks or tiles
or blocks for use in construction activities
without mixing atleast 25 per cent of ash (fly

ash, bottom ash or pond ash) with soil on weight
to weight basis.

The authority for ensuring the use of specified
quantity of ash as per para (1) above shall be the
concerned Regional Officer of the State Pollution
Control Board or the Pollution Control Committee
as the case may be. In case of non-compliance, the
said authority, in addition to cancellation of
consent order issued to establish the brick kiln,
shall move the distriect administration for
cancellation of mining lease. The cancellation of
mining lease shall be decided after due hearing.
To enable the said authority to verify the actual
use of ash, the thermal power plant sghall maintain
month-wise records of ash made available te each
brick kiln.

In case of non-availability of ash from thermal
power plant in sufficient gquantities as certified
by the said power plant, the stipulation under
para 1 shall be suitably modified
(waived/relaxed) by the concerned State/Union
Territory Government.

Each coal or lignite based thermal power plant
shall constitute a dispute settlement committee
which shall include the General Manager of the
thermal power plant and a representative of All
India Brick and Tile Manufacture’s Federation
(AIBTMF) . Such a committee shall ensure unhindered
loading and transport of - ash without any undue
loss of time. Any unresolved dispute shall be
dealt with by a State/Union Territory level
committee to be set up by State/Union Territory
Government comprising Member Secretary of the
State Pollution Control Board/Pollution Control
Committee, representatives of Ministry of Power in
the State/Union Territory Government and a
representative of AIBTMF.

Utilisation of agh by Thermal Power plants.-

All coal or lignite based thermal power plants
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shall utilise the ash generated in th
follows:- e power plants as

(1) Every coal or lignite based thermal power plant
shall make available ash, for at least ten years
f;nm the date of publication of this notification,
without any payment or any other consideration,
for the purpose of manufacturing ash-based
products such as cement, concrete blocks, bricks,
panels or any other material or for construction
of roads, embankments, dams, dykes or for any
other construction activity.

(2) Every ccal or lignite based thermal power plant
commissioned subject to environmental clearance
conditions stipulating the submission of an action
plan for full utilisation of fly ash shall, within
a period of nine years from the publication of
this notification, phase out the dumping and
disposal of fly ash on land in accordance with the
plan. Such an action plan shall provide for
thirty per cent of the fly ash utilisation,
within three years from the publication of this
notification with further increase in utilisation
by atleast ten per cent points every year
progressively for the next six years o enable
utilisation of the entire fly ash generated in the
power plant atleast by the end of ninth year.
Progress in this regard shall be reviewed after
five years.

(3) Every coal or lignite based thermal power plant
not covered by para (2) above shall, within a
period of fifteen years from the date of
publication of this notification, phase. out the
utilisation of fly ash in accordance with an
action plan to be drawn up by the power plants.
Such action plan shall provide for twenty per cent
of fly ash utilisation within three years from the
date of publication of this notification, with
further increase in wutilisation every Yyear
progressively for the next twelve years toO gnabla
utilisation of the entire fly ash generated in the
power plant.

(4) All action plans prepared by coal or lignite based
thermal power plants in accordance with sub-para
(2) and (3) of para 2 of this notification, gshall
be submitted to the Central Pollution Control
Board, concerned State Pollutlon Contru%
Board/Committee and concerned regional office o
the Ministry of Environment and Forests within a
period of six months from the date of publication
of this notification.

ies, the
he Central and State Government Agenc ;

it ;tate Electricity Boards, the National Tﬁ?rﬂﬁi
Power Corporation and the management O©
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(6)

(1)

(2)

thermal power plants shall facilitate in making
available land, electricity and water for
manuchturing activities and provide access to the
ash lifting area for promoting and setting up of
ash-based production units in the proximity of the
area where ash is generated by the power plant.

Annual implementation report providing information
about the compliance of provisions in this
notification shall be submitted by the 30th day of
April every year to the Central Pollution Control
Board, concerned State Follution Control
Board/Committee and the concerned Regional Office
of the Ministry of Environment and Forests by the
coal or lignite based thermal power plants.

gSpecifications for use of ash-baged products.-
Manufacture of ash-based products such as ceﬁént.
concrete blocks, bricks, panels or any other

material or the use of ash in construction
activity such as in road laying, embankments or
use as landfill to reclaim low lying areas
including back filling in abandoned mines or
pitheads or for any other use shall be carried out
in accordance with specifications and guidlines
laid down by the Bureau of Indian Standards,
Indian Bureau of Mines, Indian Road Congress,
Central Building Research ‘nstitute, Roorkee,
central Road Research Institute, New Delhi,
Building Materials and Technology Promotion
Council, New Delhi, Central Public Works
Department, State Public Works Departments and
other Central and State Government agencies.

The Central Public Works Department, Public Works
pepartments in the State/Union Territory
Governments, Development Authorities, Housing
Boards, National Highway Authority of India and
other construction agencies including those in the
private sector shall also prescribe the use of ash
and ash-based products in their respective
schedules of specifications and construction
applications, including appropriate standards and
codes of practice, within a period of four months
from the publication of this notification.
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{(3) All local authorities shall specify in their
respective building bye-laws and regulations the
use of ash and ash-based products and constructien
technigues in building materials, roads,
embankments or for any other use within a period
of four months from the date of publication of
this notification.

[F No. 16-2/95-HSMD)
V. RAJAGOPALAN, Jt. Secy.

Prirsted by the Manager, Govt. of India Press, Ring Road, Maywpun, Now Delhi-110064
wrad Publahed by the Controller of Publications, Delhi-1 10034
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New De1hi, the 27th August 2003.

S.0. 979 (E)- Whereas a draft of certain amendments to the Government of
India in the Ministry of Environment and Forests notification number S.0.763
(E) dated 14" September, 1999 (hereinafter referred to as the said
notification) which the Central Government proposes to make under sub-
section (1) and clause (v) of subsection (2) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986, were published in the Gazette
of India, Extraordinary, Part Il, Section 3, Sub-section (i) dated the 6"
November, 2002 vide S.0. 1164 (E), dated the 5" November, 2002 inviting
objections and suggestions from all persons likely to be affected thereby
before the expiry of sixty days from the date on which copies of the Gazette
containing the said draft amendments were made available to the public.

And, whereas copies of the said Gazette were made available to the
public on 27" November 2002;

And, whereas all the objections and suggestions received from all
persons likely to be affected thereby in respect of the said draft notification
have been duly considered by the Central Government,

Now, therefore, in exercise of the powers conferred by sub-section (1)
and clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes
the following amendments to the said notification, namely: -

AMENDMENTS

1. In the said notification, in the preamble, for the words "fifty kilometers”,
the words "one hundred kilometres" shall be subsituted.

2. In the said notification, in paragraph 1,-

(@) in sub-paragraph (1), for the words "fifty kilometers®, the words "one
hundred kilometres” shall be substituted,

(b) after sub-paragraph (1), the following sub- paragraphs shall be
inserted, namely: -



(c)

:5_.1.'!-

"(1A) Every construction agency engaged in the construction of
buildings within a radius of fifty to one hundred kilometres from a coal
or lignite based thermal power plant shall use fly ash bricks or blocks or
tiles or clay fiy ash bricks or cement fiy ash bricks or blocks or similar
products or a combination or aggregate of them in such construction as
per the following minimum percentage (by volume) of the total bricks,

blocks and tiles, as the case may be, used in each construction project,
namely -

(i) 25 per cent by 31* August 2004;

(i) 50 per cent by 31" August 2005;

(iii) 75 per cent by 31" August, 2006; and

(iv) 100 per cent by 31% August 2007.

In respect of construction of buildings within a radius of 50 kilometres
from a coal or lignite based thermal power plant the following minimum
per centage (by volume) of use of bricks, blocks and tiles shall apply: -

() 50 per cent by 31 August 2004;

(i) 100 per cent by 31* August 2005,

(1B) The provisions of sub-paragraph (1A) shall be applicable
to all construction agencies such as Housing Boards and those in the
private sector builders of apartments, hotels, resorts and cottages and
the like. It shall be the responsibility of the construction agencies either
undertaking the construction or approving the design or both to ensure
compliance of the provisions of sub-paragraph (1A) and to submit such
returns as may be called for and compliance reports to the State
Government or Union territory Administration”;

for sub-paragraph (2), the following sub-paragraphs shall be
substituted, namely: -
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(e)
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“(2) The authority for ensuring the use of specified quantity of
ash as per sub-paragraph (1) shall be the concerned Regional Officer
of the State Poliution Control Board or the Pollution Control
Committee, as the case may be.

(2A) The concerned State Government shall be the enforcing and
monitoring authority for ensuring compliance of the provisions of sub-
paragraph (IA).";

in sub-paragraph (3), for the words, brackets and figure ‘under para
(1)" the words, brackets and figure “under sub-paragraph (1)" shall be

substituted;

after sub-paragraph (3), the following sub-paragraphs shall be inserted,

namely: -

“(3A) A decision on the application for manufacture of fly ash
bricks, block, and tiles and similar other fly ash based products shall be
taken within thirty days from the date of receipt of the application by the
competent authority. A decision on consent to establish the brick kiln
shall be taken by the Pollution Control Board or the Pollution Control
Committee, as the case may be, within a period of thirty days from the
date of receipt of application by it.

(3B) In case of noncompliance of the provisions of sub-
paragraph (1) of paragraph 1, the competent authority, in addition to
cancellation of consent order issued to establish the brick kiln, shall
move the district administration for cancellation of the mining lease.

(3C) All authorities sanctioning or renewing any land, soil or
clay mining lease shall not grant such lease or extension of lease or

renewal to clay brick, block or tile manufacturing unit within a radius of
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one hundred kilometres of the coal or lignite based thermal power plant
in cases where the manufacturer does not mix a minimum of 25 per
cent by weight of fly ash or pond ash in the manufacture of bricks or
blocks or tiles. The cancellation of mining lease shall be decided by the
district administration after giving the holder of such lease an
opportunity of being heard. To enable the competent authority to verify
the actual use of ash, the thermal power plant shall maintain month-
wise records of ash made available to each brick kiln.

(3D) It shall be sufficient compliance of this notification if within
twelve months from the date of issue of this notification, manufacturers
of clay bricks, blocks and tiles located within a radius of 50 to 100
kilometres of a coal or lignite based thermal power plant comply with
the provisions of sub-paragraphs (1) and (2).".

f in sub-paragraph (4), after brackets and letters “(AIBTMF)", the words
“or a representative of local brick kiln owners association, federation,
group.” shall be inserted;

(g) after sub-paragraph (4), the following sub-paragraphs shall be inserted,

namely: -

"(5) No agency, person or organization shall, within a radius
of 100 kilometres of a thermal power plant undertake construction or
approve design for construction of roads or flyover embankments in
contravention of the guidelines/ specifications issued by the Indian
Road Congress (IRC) as contained in IRC specification No. SP: 58 of
2001. Any deviation from this direction can only be agreed to on
technical reasons if the same is approved by Chief Engineer (Design)
or Engineer-in-Chief of the concerned agency or organization or on
production of a certificate of "Pond ash not available” from the thermal
power plant(s) (TPPs) located within 100 kilometres of the site of
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(b)

(c)
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construction. This certificate shall be provided by the TPP within two
working days from the date of making a request for ash,

(6) Soil required for top or side covers of embankments of
roads or flyovers shall be excavated from the embankment site and if it
is not possible to do so, only the minimum quantity of soil required for
the purpose shall be excavated from soil borrow area. In either case,
the topsoil should be kept or stored separately. Voids created due to
soil borrow area shall be filled up with ash with proper compaction and
covered with topsoil kept separately as above. This would be done as
an integral part of embankment project within the time schedule of the
project.

(7) No agency, person or organization shall within a radius of
100 kilometres of a coal or lignite based thermal power plant allow
reclamation and compaction of low-lying areas with soil. Only pond ash
shall be used for compaction. They shall also ensure that such
reclamation and compaction is done in accordance with the bye-laws,
regulations and specifications laid down by the authorities mentioned in
sub- paragraph (3) of paragraph 3.".

In the said notification, in paragraph 2,

for the marginal heading "Utili of ash by Thermal Power
Plants’, the marginal heading ‘Responsibilities of Thermal Power
Plants” shall be substituted,

for the opening words, “All coal or lignite based thermal power plants
shall utilise the ash generated in the power plants as follows: -", “Every
coal or lignite based thermal power plant shall take the following steps
to ensure the utilisation of ash generated by it, namely: <,

in sub- paragraph (1), -
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(i) after the words ‘products such as cement, concrete
blocks, bricks, panels’, the words “or a combination
thereof” shall be inserted:

(i) the following shall be added at the end, namely: -

" The thermal power plants have to ensure availability of fair
quantity of ash to each user including brick kilns.";

In the said notification, after paragraph 2, the following paragraph shall
be inserted, namely: -

“2A. Utilization of fly ash for reclamation of sea.

"Subject to the rules made under the Environment (Protection)
Act, 1988, (29 of 1986) reclamation of sea shall be a permissible
method of utilization of fly ash.”.

In the said notification, in paragraph 3, the following sub-paragraphs
shall be inserted, namely: -

“(2A) All agencies including the Central Public Works Department and
State Government agencies concerned with utilization of fly ash for
construction purposes shall, within three months from the 1% day of
September, 2003 make provisions for the use of fly ash and fiy ash
based bricks, blocks or tiles or aggregates of them in the schedule of
approved materials and rates.

(2B) All agencies undertaking construction of roads or fiy over
bridges including Ministry of Road Transport and Highways (MORTH),
National Highways Authority of India (NHAI), Central Public Works
Department (CPWD), State Public Works Departments and other State
Government Agencies, shall, within three months from the 1% day of

September, 2003 -
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a. make provisions in their tender documents, schedules of
approved materials and rates as well as technical
documents, including those relating to soil borrow area or
pit as per sub-paragraph (7) of paragraph 1, and

b. make necessary specifications/guidelines for road or fly
over embankments that are not covered by the
specifications laid down by the Indian Road Congress
(IRC).".

[F.No.16-2/95-HSMD]

(Dr. V. Rajagopalan)
Joint Secretary to the Govt. of India

Footnote. - The principal notification was published in the Gazette of India,
Part Il, Section 3, sub-section (ii) vide 5.0.763 (E) dated 14.9.1999.

TRUE COPY
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_sf-  ANNEXURE-: 4
: M Gmail ORISSA METALIKS <orissametalikspviltd@gmail.com>

Submission of half yearly (June 1st 2024) EC Compliance Status Report for the period
of October 2023 to March 2024- Expansion of integrated steel plant, Sponge Iron
(10,50,000 TPA); Pig Iron (10,60,000 TPA); Pellet Plant (6,00,000, TPA); Steel Melting
Shop (10,560,000 TPA); Captive Power Plant (86 MW); Coal Washery (15,00,000 TPA)
:}':Id Coke Oven Battery (6,00,000 TPA) at Village Marakuta, District — Jharsuguda,

ssa

1 message

ORISSA METALIK S <orissametalikspvitd@gmail com= Mon, May 27, 2024 at 3:39 PM
To “roez bsr-mef@nic in™ <roez bsr-mel@nic in>, “zokolkatta coch@nic in” <zokolkalta cpcb@nic. in>. Monitoring Cel
<monitoring-ec@mic.in>, paribesh1@uspcboard org, rospch jharsuguda@ospchoard org

Cc: edofice@mspstealjsg com, ehs@mspstealjsg.com

Bec Biswanath Sharma <biswanath@rashmigroup. com>_ Dijayen snvastava@rashmigroup.com,
abhay gupta@ onssametaliks com = oae

Dear Sir,

With reference to the above, we are submitting herewith the half yearly report on the status of compliance
of the stipulated Environmental Clearance conditions including results of monitored data for the period of
October 2023 to March 2024 for your kind information and necessary record, please.

We assure that we will comply with all the conditions laid down in the consent letter and also abide to follow
all the Rules & Regulations.

Half yearly compliance report for the period of October 2023 to March 2024 have also been uploaded on
parivesh portal having Compliance 1D 71237030 (copy attached).

Hope you will find the same in order.

Thanking you,

Yours faithfully,

For, Mis. Orissa Metaliks Private Limited (Formerly M/s MSP Metallics Limited)

Authorised Signatory
1, Garstin Place, 'Orbit House', Room No-3B, Kolkata-T700001

Tel : 91 33-22894255/ 56
Fax : 91 33-22894254

Mbl. No-07044070948

ﬂ EC Complinace_OMPL(MSP_June-2024.pd!
17615K



- ORISSA METALIK
CM PLO KS PRIVATE LIMITED

£ +91.33-2243 8517-20 8 +91-33-2243 8517 i sc_ompifdorissametaliks.com
Ref.: OMPL{MSP)/HYC_JUN24/2024-25/01 Date: 27.05.2024

To,
;I:le Dv.oflhrecmr' General of Forest (Central),

inistry of Environment, Forests and Climate Change, Govt. of Indi
Regional Office, ' - A
A/3 Chandrashekharpur, Bhubaneswar-751023, Odisha
E-Mail: roez.bsr-mef@nic.in

Sub.: Expansion of integrated steel plant, Sponge Iron (10,50,000 TPA); Pig Iron
(10,60,000 TPA); Pellet Plant (6,00,000, TPA); Steel Melting Shop (10,50,000
TPA); Captive Power Plant (85 MW); Coal Washery (15,00,000 TPA) and Coke
Dv_en Battery (6,00,000 TPA) at Village - Marakuta, District - Jharsuguda,
Orissa - Submission of half yearly (June 1* 2024) EC Compliance Status
Report for the period of October 2023 to March 2024.

Ref.: 1. Environmental Clearance accorded vide F. No. }-11011/494/2007-IA-1I (I)
dated 13™ July 2009 and recommendation for change in plant configuration
and capacity in 4th Reconstituted EAC (Industry-1) MoEF&CC, New Delhi
meeting held on 26" & 27" October 2009.

2. Transfer of Environment Clearance from M/s MSP Metallics Limited to M/s
Orissa Metaliks Private Limited vides file No: 1-11011/494/2007-1A.1I (I) dated
23.10.2023 (EC Identification No. EC23A10010R5864822T).

Dear Sir,

With reference to the above, we are submitting herewith the half yearly report on the
status of compliance of the stipulated Environmental Clearance conditions including
results of monitored data for the period of October 2023 to March 2024 for your kind
information and necessary record, please.

We assure that we will comply with all the conditions laid down in the consent letter
and also abide to follow all the Rules & Regulations.

Mere, we would like to inform that the last six manthly compliance report for the period April,
2023-September 2023 was submitted to concerned department vide mail & letter no-
OMPL{MSP)/IRO-MOEF&CC/2023-24/01, dated 01.12.2023.0n parivesh portal vide Compliance
1D: 26106346 dated 01,12.2023

Hope you will find the same in order.
Thanking you,
With sincere regards,

M/s Orissa Metaliks Private Limited
y M/s MSP Metallics Limited)

(). P. Sharma)
Executive Director (Works)

End.: Six Monthly (June 1™ 2024) Compliance status report along with annexures

cC: 1. The Central Pollution Control Board, Zonal Office, Southern Conclave,
Block -502, 5* & 6™ Floors, 1582 Rajdanga Main Road, Kolkata- 700107
2. The Member Secretary, State Pollution Control Board, Odisha, A/118,
Nilakantha Nagar, Unit - VIII, Bhubaneswar - 751012

4B, Kalkata - 700 001, India

2" Fowr, Room NO.-
Uﬂmml.mm.wm A No. 3 8 &, Kolkats - TOOO17

] mﬂlmmum.u.mw.rm.
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Your (Environment Clearance) application has been Submitted with following details

Proposal No IA/OR/IND/24581/2009

Compliance ID 71237030

Compliance Number{For Tracking) EC/M/COMPLIANCE/71237030/2024
Reporting Year 2024

Reporting Period 01 Jun{01 Oct - 31 Mar)

Submission Date 27-05-2024

IRO Name ARTATRANA MISHRA

IRO Email Jhk109@ifs.mc.in

State ODISHA

IRO Office Address Integrated Regional Offices. Bhubaneswar

Note:- SMS and E-Mail has been sent to ARTATRANA MISHRA, ODISHA with Notfication to Praject Proponent.



Project Proponent ¢ M/s Orissa Metaliks Private Limited
(Formerly M/s MSP Metallics Limited)

5
2,
3
H
8

Environmental
Clearance details

Expansion of integrated steel plant, Sponge Iron

(10,50,000 TPA); Pig Iron (10,60,000 TPA); Pellet Plant
(6,00,000, TPA); Steel Melting Shop (10,50,000 TPA);
Captive Power Plant (85 MW); Coal Washery (15,00,000
TPA) and Coke Oven Battery (6,00,000 TPA) at Village
Marakuta, District - Jharsuguda, Orissa

Location of the : Village - Marakuta, District - Jharsuguda, Odisha

1. Environmental Clearance accorded vide F. No. J-
11011/494/2007-1A-11 (1) dated 13* July 2009.

2. Recommendation of the 4™ Reconstituted Expert
Appraisal Committee (Industry-1) MoEF&CC, New
Delhi in its meeting held on 26* & 27" October 2009
for change in plant configuration and capacity.

3. Transfer of Environment Clearance titled "Expansion
of integrated steel plant (Sponge Iron (10,50,000

TPA); Pig

Iron (10,60,000 TPA); Pellet Plant

(6,00,000 TPA); Steel Melting Shop (10,50,000 TPA);
Captive Power Plant (85 MW); Coal Washery
(15,00,000 TPA) and Coke oven Battery (6,00,000
TPA) at Village - Marakuta, District Jharsuguda,
Odisha” from M/s MSP Metallics Limited to M/s Orissa
Metaliks Private Limited vide File No: J-
11011/494/2007-IA.11(1) dated 23.10.2023 (EC
Identification No. EC23A10010RS864822T).

Period of compliance : October 2023 to March 2024

S. No. Specific Conditions Compliance Status
Efforts shall be made to reduce Agreed and being complied.
RSPM levels in the ambient air _ el
and a time bound action plan To reduce RSPM levels in the ambient air
chall be submitted. On-line| the following steps taken:
ambient air quality monitoring a) 120 numbers of fixed rotary type
and continuous stack monitoring water sprinklers have been installed.

i) facilities for all the stacks and

sufficient air pollution control
devices shall be provided to keep
the emission levels below 100
mg/Nm®. At no time, the
emission level shall go beyond
the prescribed standards.

b) In addition, water sprinkling on
internal roads and village roads in
immediate vicinity are also carried out
manually and with the help of 01
Numbers of Water Tanker having
capacity of 5.0 KL and another Water
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Interlocking faciliies shall be
provided so that process can be
automatically stopped in case
emission level exceeds the limit.

d)

g)

h)

1

k)

Tanker of capacity 12 KL.

Dry Fog system provided at the Coal
handling area as standby measures.

All the main internal roads used for
movement of Vehicles have been
concreted and most of the branch
roads are also concreted that used for
pedestrian.

Speed of the vehicles is regulated (20
km/hr) to control the fugitive dust
emission from the roads.

Fixed type Water Sprinklers at
appropriate locations are provided.
Four numbers of Rain guns are
installed.

01 no. Mechanical road sweeping
machine is in use.

Adequate gquantity of mechanized
machine for cleaning of plant area &
internal drain like bobcats, motorized
grader, mini floor deaning/ scrubber
machine, mini excavators & mini
clamshell are used.

The raw materials are transported in
covered dumpers or covered with
tarpaulin. Overloading of truck strictly
prohibited to control spillage and
fugitive emission.

Tyre washing facility (mechanized
wheel washing fadlity) at the

entrance of the plant gate has been
provided.

Transfer of material through covered
pneumatic conveyor belt.

m) Dedicate _manpower / staff for

2|Page
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maintaining effective housekeeping
and cleaning.

n) Installation of land use based APCD
(Bag filters, ID Fan, pneumatic APC
dust handling system and stack of
adequate height) at potential
secondary emission sources like-
transfer points, intermediate storage,
silo and crushing/ grinding operations.

o) Green belt is being developed inside &
outside the plant boundary CPCB
guideline. An area of 33% has already
been covered under greenbelt with
total 66,230 nos. of tree saplings till
March 2024 @ 1,933 trees per
hectare.

Continuous stack emission monitoring
facilities for PM & Gases as per CPCB
guidelines for all the stacks of operating
units i.e. Sponge Iron Plant (DRI Plant),
Captive power plant, Mini Blast furnace,
Sinter Plant, Pellet Plant and Steel Melting
Shop have been installed. Connectivity of
Continuous stack emission monitoring
system with Odisha State Pollution
Control Board and CPCB server has been
done. CEMS data is enclosed as
Annexure-1.

Four (04) numbers of Ambient Air Quality
{AAQ} Monitoring stations installed and

Ambient air quality (Annexure-III) and
stack emission monitoring (Annexure-
IV) is being carried out by NABL/SPCB,
Odisha accredited laboratory
Environmental Research and Services

3|Page
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(India) Pvt. Ltd.

Interlocking facility has been provided.

Her_hnixed wheel washing system







Online Continuous Emission
Monitoring System (CEMS)

e
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IP Camera
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Digital display at main gate
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CAAQMS Station

Hot gases from DRI kiln shall be
passed through Dust Settling
Chamber (DSC) to remove coarse
solids and After Burning Chamber
(ABC) to burn CO completely and
used in waste heat recovery
boiler (WHRB). The gas then shall
be cleaned in ESP before leaving
out into the atmosphere through
ID fan and stack. Electrostatic
Preciptator (ESP) shall be
provided to DRI plant, WHRB and
FBB bolers to control air
emissions within 100 mg/Nm".

Agreed and being complied.

« In each of DRI Kiln (8 X 100 TPD),
Dust Settling Chambers (DSC) and
After Burning Chamber (ABC) are
provided.

e \Waste Heat Recovery Boiler (WHRB)
are also installed at each DRI Kiin
followed by ESPs resulting
generation of 8 MW power.

¢ The clean gas i1s then being emitted
out from ESP OQutlet both in WHRB
and AFBC boilers into the
atmosphere through ID fan and
stack to control air emissions within
CTO permissible limit.

Flue gas enussion analysis report carned
out by NABL accredited I|aboratory
Environmental Research and Services
(India) Pvt. Ltd. for the period of October
2023 to March 2024 s enclosed as
Annexure-1V.

As per the report the values are within
the permissible limit.

i)

Gas cleaning plant comprising of
bag filters and cyclones shall be
provided to blast furnace (BF).
Fume extraction system with bag
filters shall be provided to
induction furnace and ladle
refining furnace to control
fugitive £missions. Dust
extraction system along with ESP

Comphed.

Gas cleaning plant compnsing of bag
filters and cyclones has been provided to
blast furnace (BF).

Fume extraction system with bag filters
has been provided to induction furnace
and no ladle refining furnace has been
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and multi-cyclones shall be | installed.
provided to pellet plant. ESP and
bag filters shall be provided to Dust extraction system along with ESP
sinter plant. Fume extraction | and multi-cyclones has been provided to
system followed by a stack shall | pellet plant.

be provided to continuous casting
machinea, Bag filters and dust Multi-cyclone and bag fr|tEI!'S has been

suppression system shall be | provided to sinter plant.

provided at coal crushing and
|~arfd1|ng areas, Fume extraction system followed b"p’ a

stack has been provided to continuous
casting machine.

Bag filters and dust suppression system
has been prowvided at coal crushing and
handling areas.

{

ESP of AFBC ESP of pellet plant




GCP of MBF Multi cyclone sinter
plant

Stock House Coal Crusher
Bag filter Bag filter

/

Iron Crusher Bag filter CD Bag filter

Coke oven SMS

Bag filter Bag filter




Bag filter flux area

CHP Bag filter

In-plant control measures for
checking fugitive emissions from
all the vulnerable sources shall
be provided. Fugitive dust
emission from raw matenal and
product handling section shall be
controlled by dust extraction
systems with bag filters or by
water sprinkling. Dust extraction
system with bag Ffilters shall be
provided at all the material
transfer points. Dust suppression
system with water sprinklers
shall be provided at raw material
stockpiles and loading/ unloading
points. Fume extraction system
followed by a stack shall be
provided to continuous casting
machine. Dust extraction system
shall be provided at cooling
discharge house, product
separation umit. Water sprinkling
system and dust extraction
system shall be provided at raw
material sizing and handling
areas. All conveyors shall be
completely covered by GI sheets.
Bag filters and dust suppression
system shall be provided at coal
crushing and handling areas.

Being Complied

Bag filters are provided at the transfer
points to control fugitive emissions and
dust suppression system s provided to
control dust from raw material handling
and storage area.

02 nos. Water spraying tankers, 02 nos.
(Fixed + movable) water mist canons are
continuously in use to control the fugitive
emission during screening, loading,
unloading, handling and storage of raw
materials etc.

Bag filters are provided at the transfer
points to control fugitive emissions.

Dust suppression system with water
sprinklers, dry fog system and rain guns
have been provided at raw matenal
stockpiles and loading/ unloading points.

Fume extraction system followed by a
stack has been provided to CCM,

De-dusting system has been provided at
cooler discharge, product separation unit,
induction furnace and hot metal transfer
section.

Water spnnkling system and dust
extraction system has been provided at

raw material sizing and handling areas.

10 |
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Covered conveyor belts with GI sheets
have been provided.

Bag filters and dust suppression system
(dry fog system) have been provided at
coal crushing and handling areas.

GCP system has been provided with Bilast
furnace.

Regular momitoring of fugitive emissions is
carned out by NABL accredited laboratory
(Copy of fugitive emission report for the
perniod of October 2023 to March 2024
enclosed as Annexure-V).

Telescopic Chute

[

Covered conveyor belts

v)

All the standards prescribed for
the coke oven plants shall be
followed as per the latest
guidelines. Proper and full
utilization of coke oven gases In
power plant using waste heat
recovery steam generators shall
be ensured and no flue gases
shall be discharged into the air.

Agreed and noted.

+ The coke oven unit is not in operation
since April, 2013. It will be resumed
after obtaining CTO from QOSPCB.

» The said condition shall be complied
once the coke oven plant comes In
operation.

11
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vi)

Gaseous emission levels including
secondary fugitive emissions
from blast furnace and sinter
plant shall be controlled within
the latest permissible limits
issued by the Ministry and
regularly monitored. Guidelines /
Code of Practice issued by the
CPCB shall be followed. The
emission standards issued by the
Ministry in May, 2008 for the
sponge plants shall be followed.

Being complied.

+ Gaseous emission levels including
secondary fugitive emissions from blast
furnace are being controlled within the
latest permissible limits issued by the
Ministry and being regularly monitored.

¢ Emission level from Sinter plant is
controlled within the latest permissible
limits issued by the Ministry and being
regularly monitored.

+ The emission standards issued by the
Ministry in May, 2008 for the sponge
plants are complied.

Flue gas emission analysis report for the
period of October 2023 to March 2024
carried out by NABL accredited laboratory
Environmental Research and Services
(India) Pvt. Ltd is already enclosed as
Annexure-1IV.

vii)

Vehicular pollution due to
transportation of raw material
and finished product shall be
controlled. Proper arrangements
should also be made to control
dust emissions during loading
and unloading of the raw material
and finished product.

Being complied

All the vehicles inside the plant premises
having valid PUC. Following measures
adopted to control the dust emission
during vehicular movement, loading and
unloading of the raw material and finished
product:

a) At various places display boards have
also been provided as indicative of
speed regulation inside the plant.

b) All the main internal roads used for
movement of Vehicles have been
concreted and most of the branch
roads are also concreted that used for
pedestrian.

t) Fixed type Water Sprinklers along the
internal road at appropriate locations
are provided.

d) 01 no. Mechanical road sweeping

12|Page
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machine is in use to arrest the dust.

e) The raw materials are transported in
covered dumpers or covered with
tarpaulin. Overloading of truck strictly
prohibited to control spillage
fugitive emission.

and

f) Tyre faciity (mechanized
wheel washing facility) at the
entrance of the plant gate has been
provided.

washing

g) Water sprinkling facility and rain guns

has been provided to control the
emission during loading and
unioading.

Concrete internal Mechanical road

3
Vi)

road sweeping
9 - T L
?.‘ .
prre - L
i-zj---- e S
Concrete working  Valid PUC of
area vehicle
As proposed, total water| Permission for drawl of surface water
requirement from IB River shall | from Hirakund  Reservoirr  sources

not exceed 10,271 m°/day.
Ground water reguirement shall
not exceed the limit permitted by
the CGWA vide letter No, 21-4

(upstream of IB River) has been issued
by the Water Resources Department vide
letter no. 18396/WR dated 08/07/2013
for 4.068 cusec or 9984 CUM per day.

13 |
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(51)/SER/CGWA/07-262 dated
7® May, 2007. Closed-circuit re-
circulation system shall be
installed to reduce fresh water
consumption and no wastewater
generation. Water from ash dyke
shall be decanted and collected in
the reservoir

and re-
circulated/reused for ash
handling and <coal dust

suppression in coal yard. Acidic
and alkaline effluent from DM
water plant shall be neutralized
and reused in the plant. Cooling
tower blow down shall be reused
for dust suppression. BF-GCP and
coal washery water shall be
treated in thickener and reused
in the process. Oil and grease
shall be removed from
wastewater by means of oil traps
and skimming devices. All the
wastewater from process and
domestic sources shall be treated
and recycled and reused in the
process or for dust suppression,
green belt development and
various other activities at the
site. No wastewater shall be
discharged outside the premises
and zero effluent discharge shall
be ensured. Domestic effluent
will be treated in septic tank
followed by soak pit and used for
green belt development.

After  revalidating Ground  water
permission from CGWA vide Order no.
CGWA/NOC/IND/ORIG/2022/1487, dated
07/02/2022, presently 490 m’/Day water
is used for domestic and industrial uses.

Closed-circuit system has been provided
in DRI, CPP, Pellet plant, Sinter Plant,
Blast Furnace and SMS plant and no
wastewater/effluent is being discharged
into any main course.

No ash dyke has been provided. All the
fly ash generated from the FBC boiler is
being used for brick manufacturing inside
the plant.

A neutralization tank of adequate
capacity has been provided for
neutralization of Acidic and alkaline
effluent from DM water and the treated
water is being used for sprinkling on road
and raw material handling area.

Provision for treatment of coal washery
water in thickener has been provided. Oil
traps/skimming devices have been
provided in effluent treatment plant.

Provision has been provided for
treatment of waste water and re-use of
treated water in the process for water
used for other process and dust
suppression. Waste water generated
from raw water treatment system and
back wash of filtration plant are properly
treated and subsequently taken to guard
pond and re-use specifically dust

suppression.

No wastewater is discharged outside the
Premises and zero effluent discharge is
ensured.

Septic tanks at different location within

the plant premises followed by soak pits
have been provided. STP of capacity 50
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KLD has been installed.

v N

STP of capacity 50 KLD

1X)

Prior permission for the drawl of
10,271 m'/day water from IB

Permission for drawl of surface water
from Hirakund Ressrvoir  sources
(upstream of [B River) has been issued
by the Water Resources Department vide
letter no. 18396/WR dated 08/07/2013

River from the concerned
for 4. :
department shall be obtained. or 4.0B cusec or 9984 m*/Day.
Application for renewal of permission has
been submitted to department of water
resources and s in progress.
The water consumption should Is being complied with,
X) not exceeﬂ 16 m*/Ton of Steel as Water consumption per ton of finished
per prescribed standard. product (Billet) 1s 1.2 m’.
Is being complied with.
Regular monitoring of groundwater is
. bein m hrough
Groundwater monitoring around o e |ed_oul: Com N%BUSPCE’
Odisha accredited agency Environmental
the sohd waste disposal :
Research and services (India) Pvt. Ltd.
site/secured landfill (SLF) shall be e e e benitiad S0 th
xi) carmed out regularly and report U r (P A ks

submitted to the Ministry's
Regional Office at Bhubaneswar,
CPCB and OPCB.

Ministry's Regional Office at
Bhubaneswar, CPCB and SPCB, QOdisha
with six monthly EC compliance report.

Copy of ground water analysis report for
the period of October 2023 to March
2024 s enclosed as Annexure-VI,

xii)

DRI & iron ore fines, coke breeze,
sinter dust, GCP dust, SMS dust,
shall be used in sinter plant. All
the other solid wastes including
broken refractory mass shall be
properiy disposed off in
environment-friendly manner.

Being complied

» We have installed a Sinter Plant of
Capacity 46 LTPA and it s
operational.

»> DRI & iwron ore fines, coke breeze,
sinter dust, GCP dust, SMS dust is
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Sludge from sewage treatment
plant (STP) shall be used as
compost. Oily waste shall be
provided to Authorized
Cyclers/Re-processors.

used in sinter plant.

» All other solid waste like SMS slag is
being used for Road construction/Land
leveling, MBF slag is used for cement
manufacturing, Dolo-char generated
from DRI plant is used in AFBC Boiler.

» Broken refractory is blended with ash
and used for brick manufacturing.

» Sludge from sewage treatment plant
(STP) is being used as compost for
development of greenbelt.

» Oily waste is provided to authorized
recycler.

» Oily waste shall be provided to
Authorized Cyclers/Re-processors of
SPCB.

xiii)

AFBC plant shall be installed in
Phase II before installation of
sponge iron plant during
expansion so that utilization of
char in the from the existing as
well as proposed sponge iron
plant in AFBC boiler is ensured.
All the char from DRI plant, coal
fines, middlings and rejects from
the coal washery shall be utilized
in AFBC boiler of power plant and
no char shall be disposed off
anywhere else. All the blast
fumace (BF) slag shall be
granulated and provided to
cement manufacturers for further
utilization. Dust from ESP, bag
filter, wet scrapper, kiln
accretions, slag from IF, EAF, LRF
and SMS shall be properly utilized
or disposed off in environment-
friendly manner.

Being complied

» AFBC plant of capacity of 16 MW has
already been installed and 100%
Dolochar generated from 8 x 100 TPD
DRI Kiln is being used in AFBC boiler.

» Blast Furnace Slag is being granulated
and provided to cement manufacturers
for further utilization.

» Dust from ESP, bag filter, wet scrapper
is being utilized in sinter plant and kiln
accretions are being properly utilized
for road construction/land levelling.

» SMS slag is being used for Road
construction/Land levelling purpose.

xiv)

All the slag shall be used for road
making or filing low-lying area
only after passing through Toxic
Chemical Leachability Potential
(TCLP) test. Otherwise, slag and
output waste shall be disposed in
secured landfill as per CPCB

» Blast Furnace Slag is being granulated
and provided to cement manufacturers
for further utilization.

» SMS slag is being used for Road
construction/Land levelling purpose,
after recovering metal.

Copy of the Toxic Chemical Leachability
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guidelines.

Potential (TCLP) test carried out by NABL
accredited laboratory "Centre for
Envotech Management Consultancy Pvt.
Ltd." is enclosed as Annexure-VII.

xv)

Proper handling, storage,
utilization and disposal of all the
solid waste shall be ensured and
regular report regarding toxic
metal content in the waste
material and its composition, end
use of solid/hazardous waste
shall be submitted to the
Ministry's Regional Office at
Bhubaneswar, CPCB and OPCB.

Proper handling, storage, utilization and
disposal of all the solid waste are being
ensured and report regarding toxic metal
content in the waste material carried out
by NABL accredited laboratory is being
submitted to the Ministry's Regional
Office at Bhubaneswar, CPCB and SPCB,
Odisha with six monthly compliance
report.

Copy of the Toxic Chemical Leachability
Potential (TCLP) test carried out by NABL
accredited laboratory “Centre for
Envotech Management Consultancy Pvt.
Ltd.” is already enclosed as Annexure-
VIIL.

» Blast Furnace Slag is being granulated
and provided to cement manufacturers
for further utilization.

» SMS slag is being used for Road
construction/Land levelling purpose,
after recovering metal.

# Dolo-char generated from DRI plant is
used in AFBC Boiler.

» Hazardous waste like spent oil/used oil
sold to authorised vendor; waste
residue containing oil to be provided to
Authorized Cyclers/Re-processors of
SPCB,

xvi)

A time bound action plan shall be
submitted to reduce solid Waste,
its proper utilization and disposal.

Management of the company have
already optimised the generation of final
solid wastes from our plant by keeping
provision of wsing all solid wastes
generated in other units in our Sinter
Plant Process.

However still we are exploring further
possibilities of reduction of Final Solid
Waste generation to the Maximum
extent possible by process
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optimization improving raw materials fuel

etc.

» Fly ash and bed ash generated from
the power plants are utilized in fly ash
brick manufacturing unit inside the
plant premises.

» Dolochar is kept in a designated area
and then utilized as fuel in AFBC
Boiler.

» SMS5 slag is utilized for
road/bricks making.

» MBF Slag is stored at designated
location inside the plant premises and
also supplied to the cement grinding
unit/associate company of the Group.

internal

xvii)

Proper utilization of fly ash shall
be ensured as per Fly Ash
Notification, 1999 and
subsequent amendment in 2003.
All the fty ash shall be provided
to cement and brick
manufacturers for further
utilization and Memeorandum of
Understanding shall be submitted
to the Ministry's Regional Office
at Bhubaneswar.

Utilization of fly ash is being ensured as
per Fly Ash Notification, 1999 and
subsequent amendments.

All the fly ash is being utilized for brick
manufacturing. We have installed a Brick
Manufacturing Unit inside our plant
premises for manufacturing of Ash
Bricks. Intimation of same submitted to
Ministry's Regional Office at Bhubaneswar
with Six Monthly EC compliance Dec-
2023.

xviii)

As proposed, green belt shall be
developed in 165 acres (33 %)
out of total 500 acres land in and
around the plant as per the CPCB
guidelines in consultation with
DFO.

Environmental Clearance dated 13% July
2009 was accorded for land measuring
500 acres, but as on date only 256.54
Acres (103.82 Hectares) land is acquired
by the company and project boundary
developed for said parcel of land.

An area of 84.66 Acres (34.26 Ha) i.e.
33% has already been covered under
greenbelt with total 51,980 nos. of trees
@1,517 trees per hectares till the FY
2022-23. Existing Greenbelt/plantation is
being strengthened and to minimize the
impact on human and sensitive
manmade structure, tree density of the
existing greenbelt is being increased as
per CPCB guideline. 15,000 nos. of
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sapling have been planted in FY 2023-24
till March 2024.

Total 66,230 nos. of tree has been
planted on land measuring 34.26 Ha till
March 2024 @ 1933 trees per hectare.

Detalls of Greenbelt are annexed as

Annexure-VIII. Few photographs are
given below.

All the recommendations made n
the Charter on Corporate

The technology, guidelines and
recommendations made for Steel Plants

xix) Responsibility for Environment | in the CREP guidelines are being/will be
Protection (CREP) for the Steel| implemented. Details of implementations
Sector shall be implemented. are enclosed as Annexure-IX.

The plant was forced shut down in year

2016. M/s MSP Metallics Limited has

been purchased/acquired by M/s Onssa

All the commitments made to the Metaliks Private Limited (OMPL) on

. “assets sale basis” under liguidation

]'f!”b"‘ .pfg‘l””g t? 1"“?’*" under the order (LA No. 616/KB/2022)

) | O onsultation | .\ nected with CP (IB) No. 580/KB/2020

meeting held on 77 November
2008 shall be satisfactonily
implemented.

of the National Company Law Tribunal
(NCLT) Kolkata bench, Kolkata after
being a 'Successful Bidder’ on relation to
E-Auction held on 06.05.2022.

New management of the company has

19 |




~¥9 -

resumed operation in October, 2022 after
obtaining CTO in August 2022 after 6
years of long shut down of the plant.

M/s Orissa Metaliks Limited is a flagship
company of West Bengal based Rashmi
group. The group has a well-defined CSR
policy and Group believes in growth with
a human face and pursuing people-
centered development. Group is a
socially committed organization and a
socially responsible corporate citizen. It
attaches great importance in discharging
its overall social responsibilities to the
community and the society at large
where its project is located.

CSR activities have been carried by old
management in compliance to
commitments made under heads
education, health, drinking water,
electrical installation, road development
& plantation. Total expenditure made
under the head of CSR/CER is ¥
93,33,770/- (Rupees Ninety Three Lakhs
Thirty Three Thousands Seven Hundred
Seventy Only). An amount of ¥
5,00,000/- (Rupees Five Lakhs Only)
expenditure has been incurred in the FY
2023-24 under CER/CSR by the new
management of the company i.e. M/s
Orissa Metaliks Private Limited.
earmarked will be spent are as follows:

a) Community development
programmes;

b) Development of health care facility
in surrounding villages;

c) Educational programmes,

d) Drinking water facilities

e) Development of road

Photograph of CSR carried in compliance
to commitments made to the public
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dunng the Public  Heanng/Public

Consuitation meeting held on 7

November 2008 are.

The company shall provide
xx1) housing for construction labour Complied.
within the site with all necessary
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infrastructure and facilities such
as fuel for cooking, mobile toilets,
mobile STP, safe drinking water,
medical health care, créeche etc.
The housing may be in the form
of temporary structures to be
removed after the completion of
the project.

General Conditions

Status of Compliances

The project authorities must
strictly adhere to the stipulations

i) made by the Orissa Pollution Agreed and being complied.
Control Board (OPCB) and the
State Government.
Agreed and being complied.
Prior approval of the Ministry will be
obtained in case of any
deviation/modification or expansion in
the plant is envisaged in future.
In compliance to this condition, we have
obtained:
1. TOR for expansion of Integrated Steel
Plant wvide letter No. IA-J-
11011/494/2007-IA-11 (1)  dated
28.09.2022.
No further expansion or| 2. Amendment in subject and
maodifications in the plant shall be implementation status of standard TOR
i) carried out without prior approval obtained vide F. No. IA-J-
of the Ministry of Environment 11011/494/2007-1A-11 (1) dated 29
and Forests. August, 2023.

3. Transfer of environment clearance
from M/s MSP Metallics Limited to M/s
Orissa Metaliks Private Limited by
MOEFCC, New Delhi vide EC
Identification No.
EC23A10010R5864822T & File No: J-

11011/494/2007-1A.11 (1) dated
23/10/2023.
4. Transfer of TOR from M/s MS5SP

Metallics Limited to M/s Orissa Metaliks
Private Limited vide ToR Identification
No. TO23A10010R5989156T & F. No.
1A-1-11011/494/2007-1A-11(1)  dated
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02.11.2023.

The same is already submitted to
Ministry's Regional Office at Bhubaneswar
with Six Monthly EC compliance Dec-
2023.

The gaseous emissions from
various process units shall
conform to the load/mass based
standards notified by this Ministry
on 19" May, 1993 and standards
prescribed from time to time. The

Agreed and being complied.

The emission rate in gram per sec for
operation units are blast furnace 0.56

) | Orissa Pollution Control Board | 9/sec, Sinter Plant 1.87 g/sec, DRI plant
stringent standards for the | Induction furnace of SMS 0.24 g/sec and
relevant parameters keeping in | AFBC 1.13 g/sec.
view the nature of the industry
and its size and location.

At least four ambient air quality

monitoring stations shall be

established in the downward 1 )

direction as well as where Agreed and being complied.
maximum ground  level | pjoady covered in point no. 1 of the
concentration of SPM, SO and| gpecific condition. Data on ambient air

iv) NOx are  anticipated in| quality and stack emission are regularly
consultation with the OPCB. Data being submitted to the Regional Office,
on amb‘lent air quallt',l" and stack MOEF&CC at Bhubaneswar and SPCE',
emission shall be regularly Odisha, CPCB with six monthly
submitted to this Ministry | ,oliance reports.
including its Regional Office at
Bhubaneswar and OPCB, CPCB
once in six months.

In-plant control measures for

checki itive emissions from

all ﬁ: guuﬁl,gnershle - el Is being complied with.

be provided. Further, specific| i pjant control mieasures taken for

v) measures like water sprinkling | hecking fugitive emissions has been
around the coal stockpiles and | . qyided in Point no. i & iv of specific
asphalting or concreting of the | o 4iion.
roads shall be done to control
fugitive emissions.

Industrial wastewater shall be Is being complied with.
a5
vi) kg g gt The plant is designed as per Zero Liquid

to conform to the standards
prescribed under GSR 422 (E)

Discharge concept. No waste water is
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dated 19 May 1993 and 31©
December, 1993 or as amended
from time to time. The treated
wastewater shall be utilized for
plantation purpose.

discharged outside plant premises. ETP
with oil trap & STP of 50 KLD for
treatment of the waste water have been
installed. The treated water is recyclec
and reused for dust suppression and
green belt development.

il [ il

Wastewater analysis report carried out by

NABL accredited laboratory
“Environmental Research and Services
(india) Pvt. Ltd.” for the period of

October 2023 to March 2024 is enclosed
Annexure-X.

vii)

The overall noise levels in and
around the plant area shall be
kept well within the standards

(85 dBA) by providing noise
control measures including
acoustic hoods, silencers,

enclosures etc, on all sources of
noise generation. The ambient
noise levels shall conform to the
standards prescribed under EPA
Rules, 1989 wiz. 75 dBA (day
time) and 70 dBA (night time).

Agreed and being complied.
We have taken the following measures at
most noise generating areas;

« Installation of enclosures (Acoustic
Enclosure) around noise generating
machines to reduce the amount of
noise emitted into the workplace or
environment.,

o Damping of Machines.

» Use of barners and screens to block
the direct path of sound.

« Positioning noise sources further

away from workers.

Photograph of the enclosure
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Noise Level Measurement report carried
out by NABL accredited laboratory
"Environmental Research and Services
(india) Pvt. Ltd.” for the period of October

2023 to March 2024 is enclosed as

Annexure-XI.

Occupational health surveillance
Occupational health surveiliance | programme of all permanent and
of the workers shall be done on a| contractual workers is being done-

viii) regular basis and records | regularly as per factory act and record is
maintained as per the Factories | maintained. Copy of Occupational heaith
Act. surveillance report s enclosed as
Annexure-XII.
01 number of Rainwater harvesting
systems with settling pond has been
implemented to harvest rainwater and is
utilized for sprinkling, plantation.
e B
The company shall develop
rainwater-harvesting structures
) to harvest the rainwater for
utilization in the lean season
besides recharging the ground
water table.
T i -
Photographs of the rainwater
harvesting pond and water reservoir
The project proponent shall also
comply with all the
environmental protection
measures and safequards Agreed and being complied.
recommended in the EIA/EMP| Ay the  environmental  protection
report. Further, the company | measyres and safeguards as
x) must undertake socio- €CONOMIC | rorommended in the EIA/EMP report for

development activities in the

surrounding villages fike
community development
programmes, educational
programmes, dnnking water
supply and health care etc.

Suggestions made during the

consideration the EC as well as socio-
economic  development activities is
discussed in point no.-xx.
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public hearing shall be
implemented.

As proposed, ¥ 12.89 Crores and
¥ 0.14 Crores shall be earmarked
towards total capital cost and

Adequate fund towards capital (¥ 124.28

:?n:l:::rientalmﬁl?:t?:::n mn;‘c; Crores) & recurring (3 12.:13 Crl;trzesj has
measures shall be judicously _been earmarked anl_:l_ hemg_utlllzed to
i) utiized to implement the tmpler_nf_.':nt the mn_drtmrrs stipulated by
conditions stipulated by the the Ministry of Environment and Forests
Wiiiry o Eieepiast as well as the State Gc_wemment. The
Forests as well as the State gj::-rte d Eig::dr?i anvh;;!Jl'ler not be
Government. The funds so o, .
provided shall not be diverted for
any other purpose.
Is being complied with.
The above project was monitored on
08.02.2024 by Shri. Sandeep Nandi,
Scientist B.
Six-monthly compliance report and the
monitored data is being submitted
regularly to the Regional Office of the
The Regional Office of this| Ministry at Bhubaneswar/CPCB/OSPCB.
Ministry at Bhubaneswar/CPCB/
OPCB shall monitor the stipulated | Last half yearly EC compliance report for
" conditions. A six-monthly | the period of April 2023 to September
i) compliance  report and the| 2023 submitted vide letter no.
monitored data along with GMPL( MSP};IRD-HHEF&CGEUIi—Z4;E1,
statistical interpretation shall be | dated 01.12.2023.
submitted to them regularly.
Also, conditions wise compliance was
uploaded on Parivesh portal vide
compliance 1D 26106346.
Soft copy of the half yearly compliance
report was also sent to the Regional
Office, MOEF&CC Bhubaneswar/CPCB/
OSPCB through email on 01.12.2023,
The Project Proponent shall Complied.
i blic that the project
:zr;:eaf:mdﬁ ﬂﬂml‘lﬁ'lﬁ.:\tﬂl it has already been published in Odia
i) Daily "Pragatibadi” and English Daily "The

clearance by the Ministry and
copies of the clearance letter are
available with the OPCB and may

Pioneer” on dated 01.09.2009 and copy
submitted to the Regional office,
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also be seen at Website of the
Ministry of Environment and
Forests at http:/envfor.nic.in.
This shall be advertised within
seven days from the date of issue
of the clearance letter, at least in
two local newspapers that are
widely circulated in the region of
which one shall be in the
vernacular language of the
locality concerned and a copy of
the same shall be forwarded to
the Regional office at
Bhubaneswar

MOEF&CC, Bhubaneswar.

Project authorities shall inform
the Regional Office as well as the

The company is a private company and
no finance is needed from outside. Land

Ministry, the date of financial | development work had been started after
3 closure and final approval of the | obtaining Consent to establish from State

project by the concerned | Pollution Control Board, Odisha. Date of

authorities and the date of | commencing the land development work

commencing the land | has already been informed to the RO,

development work. MOEF&CC, Bhubaneswar.

A copy of clearance letter shall be

sent by the proponent to Complied.

concerned Panchayat, Zilla Pans

had/Municipal Corporation, Urban | Copy of Environmental Clearance and its

Local Body and the local NGO, if | subsequent transfer letter has been

any, from whom suggestions/ | submitted to concerned local bodies. The
xv) . ’ :

representations, if any, were | environmental clearance letter has been

received while processing the | uploaded on the website of the company.

proposal. The dearance letter| Please visit

shall also be put on the website s://orissar i da -

of the company by the| OMPL(PREVIOUSLY%20MSP).pdf.

proponent.

The project proponent shall Agreed and being complied.

upload the status of compliance

of the stipulated environment | Status of compliance of the stipulated

dearance conditions, including | environment  clearance conditions,

results of monitored data on their | including results of monitored data is
xvi) | website and shall update the being uploaded on our company’s

same periodically. It shall| website _

simultaneously be sent to the | hitps://orissametaliks.com/data/qehs02-

Regional Office of the MOEF, the | 12-23/EC%20 Compliance-

respective Zonal Office of CPCB| OMPL(MSP) Dec-2023.pdf

and the SPCB. The criteria
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pollutant levels namely; SPM,
RSPM, SO;, NOx (ambient levels
as well as stack emissions) or
critical sectoral parameters,
indicated for the projects shall be
monitored and displayed at a
convenient location near the
main gate of the company in the
public domain.

Last half yearly EC compliance report for
the period of April 2023 to September
2023  submitted vide letter no.
OMPL(MSP)/IRC-MoEF&CC/2023-24/01,
dated 01.12.2023.

Also, conditions wise compliance was
uploaded on Panvesh portal wide
compliance ID 26106346,

Soft copy of the half yearly compliance
report was also sent to the Regional
Office, MOEFACC Bhubaneswar/CPCB/
OSPCB through email on 01.12.2023.

A digital board has been provided at
main gate of the company for display of
criteria pollutant.

X ,.- gt

Digital display at main gate

The project proponent shall also
submut six monthly reports on

Is being complied with.

Six-monthly compliance report and the
monitored data is being submitted
regularly to the Regional Office of the

the status of the compliance of Ministry at Bhubaneswar/Zonal office
the stipulated environmental CPCB/OSPCB.
o0t} cund.itiona including res_.uits of
monitored data (both in harc Last half yearly EC compliance report for
copies as well as _b'*’ E=m§|E} ©1 the period of April 2023 to September
the respective Regional fo!c-? of 2023 submitted wide letter no. OMPL
MoEF, the respective Zonal Office (MSP)/IRO-MoEF&CC/2023-24/01, dated:
of CPCB and the SPCB. 01.12.2023, through email on
01.12.2023 and on Parivesh Portal
having compliance ID 26106346.
xviit) | The environmental statement for Environmental Statement in Form-V for
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each financial year ending 31%
March in Form-V as is mandated
to be submitted by the project
proponent to the concerned State
Pollution Control Board as
prescribed under the
Environment (Protection) Rules,
1986, as amended subsequently,
shall also be put on the website
of the company along with the

status of compliance of
environmental conditions and
shall also be sent to the

respective Regional Offices of the
MoEF by e-mail.

the FY 2022-2023 submitted to OSPCB as
well as Regional Office of the MoEF&CC
vide letter no. MSPML/JSG/OSPCB/2023-
24/1-E/198 dated 30™ September 2023.

Also, environmental Statement is being
company’s  website
wissametaliks.com/gehs.php and
updated periodically.

Clause
No. 7

The Ministry may revoke or
suspend the clearance, |if
implementation of any of the
above conditions is  not
satisfactory.

Agreed and noted.

Clause
No. B

The Ministry reserves the right to
stipulate additional conditions if
found necessary. The Company in
a time bound manner shall
implement these conditions.

Agreed and noted for compliance.

Clause
No. 9

Any  appeal against  this
Environmental Clearance shall lie
with the National Environment
Appellate Authority, if preferred
within a period of 30 days as
prescribed under Section 11 of
the MNational Environment
Appellate Act., 1997.

Agreed and noted.

Clause
No. 10

The above conditions shall be
enforced, inter-alia under the
provisions of the  Water
(Prevention B  Control of
Pollution) Act, 1974, the Air
(Prevention &  Control of
Pollution) Act. 1981, the
Environment (Protection) Act,
1986, Hazardous Wastes
(Management and Handling)
Rules, 2003 and the Public
(Insurance) Liability Act, 1991

Noted.
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along with their amendments and
rules.

Additional EC conditions stipulated in transfer of Environment Clearance from
M/s MSP Metallics Limited to M/s Orissa Metaliks Private Limited vide File
No: 1-11011/494/2007-1A.11(1) dated 23.10.2023

This EC Transfer is granted
subject to final outcome of
Hon'ble Supreme Court of India,
1. Hon'ble High Court, Hon'ble NGT Agreed and noted.
and any other Court of Law, if
any, ‘as may be applicable to this
praject.

This EC Transfer granted to the
project/activity is strictly under
the provisions of the EIA
Notification, 2006 and its
amendments issued from time to
time. It does not tantamount/
- construe to approvals/consent/ Agreed and noted.
permissions etc., required to be
obtained or standards/conditions
to be followed under any other
Acts/ Rules/ Subordinate
legislations, etc., as may be
applicable to the project.

Thanking you,

With sincere regards,
Fdy, M/s Orissa Metaliks J

(3. P. Sharma)
Executive Director (Wao

3|Page




Half Yearly Compliance Report
2024
01 Jun(01 Oct - 31 Mar)
Aﬂnw“t
Expansion of integrated steel plant (Sponge Iron
(10,50.000 TPA): Pig Iron (10,60,000 TPA): Pellet Plant
T (6,00,000 TPA); Steel Melting Shop (10,50,000 TPA);
Froposal Captive Power Plant (85 MW): Coal Washery (15,00,000
TPA) and Coke oven Battery (6,00,000 TPA) at Village -
e - M's Orissa Metaliks Private Limited (F M/s MSP
Entity / Corporate Office Metallics Limited) "y
Village(s) NA
District . THARSUGUDA
Praposal No. TA/OR/IND 245812000
. — | : | Category Industrial Projects - 1
o Swrvey/Kbawa: | o0y ||| Sub-District NA
e T | | Entity’s PAN NA
T : . I i m' “ l
MoEF File No. mrmm?- PAN N
Compliance anrﬂlg _ Details
Reporting Year 202
Compliance status report
of the conditions stipulated
Remarks (if any) in environmental clearance i
for the period of October !
2023 to March 2024 ’
Reporting Period 01 Jun{0! Oct - 31 Mar)

Details of Production and Project Area

Name of Entity / ; " i " g
e Ofce M Orissa Metatiks Private Limited (Formerly M/ MSP Metalics Limited)

Private 0 0
Revenne Land 0 0
Forest 0 g
Others 103 82 103.82
e B 103.82 10382
Production Capacity
TRUE CO PY |
pur . Xdaress 1A Division Miniely of Environmen] Fores] and Chmaie Uhange, Page Tar 13

Indira Paryavaran Bhawan, Jor Bagh New Deihi - 110000
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

5.0, 5481(E)—Whereas by notification of the Government of India in the crstwhile Ministry of
Environment and Forests vide 5.0.763 (E), dated the 14" September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants,
aforesaid notification more effectively based on the polluter pays principle
y ash by the coal or lignite based thermal power plants and for the
the Central Government reviewed the existing notification; and
d based on the polluter pays principle;

And whereas, to implement the
(PPP) thereby ensuring 100 per cent utilisation of f]
sustainability of the fly ash management system,
whereas environmental compensation needs to be introduce
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land,

And whereas, in the said notification the phrase ‘ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including svstem of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part II, section 3, sub-section (i) vide 5.0.763 (E), dated the 14” September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
{Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part 11, section 3, sub-section (i), vide
G.S.R. 285(F), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause {v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5} of the
Environment (Protection) Rules, 1986, and in supersession of the Notification 5.0.763 (E), dated the 14" September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government her.:by
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant {including captive or co-generating stations or both) siha_ll be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

{2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;

(ii) Cement manufacturing, ready mix concrete;

{iii} Construction of road and fly over embankment, Ash and Geo-polymer based construction material;

{iv) Construction of dam;

(v) Filling up of low lying area;

(vi) Filling of mine voids;

(vii) Manufacturing of sintered or cold bonded ash aggregate:;
{viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible 1o utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three vears cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal | First compliance Cycle 1o Second compliance  cycle

power plants meet 100 per cent utilisation onwards, to meet 100 per cent
utilisation

=80 per cent 3 years 3 years

60-80 per cent 4 years 3 years

<6l per cent 5 years 3 vears

Provided further that the minimum utilisation percentage of 80 per cent shall not be apptic:ahle_ to ‘the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation

category of 60-80 per cent and <60 per cent, respectively,

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash ie. legacy ash, which is stored before the publication ‘nhf tjms
notification, shall be utilised progressively by the thermal power plants in su:;'h almanner thm ﬂ'm ulu!lmt;:;
of legacy ash shall be completed fully within ten years from the date of pL!hlmatmn of this mhﬁcanfm :
this will be over and above the utilisation targets prescribed for ash generation through current operations o

that particular year:

Provided that the minimum quantity of legacy ash i_n percentages
utilised during the corresponding year and the minimum quantity of legacy ash
the annual ash generation as per installed capacity of thermal power plant.

i.;. -zl'-\.'l 3'1! _-H}!ll

as mentioned below shall be
is to be calculated based on

Y ear from date of publication

Utilisation of legacy ash {in percen At least 20 per cent
f Annual ash)

At least 35 per cent |AL least 50 per cent




— 106 —

[T [1—=7E i) _ A T ITATT ¢ AETETE 15

(6)
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(8)

(%)

(10)

(1

(2)

Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this

notification. The ash remaining in all other ash ponds or dvkes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 17 April, 2022,

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached 1o this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
af least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-gencrating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
io Central Pollution Control Board's web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law. wherever applicable.
For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, choreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is bomne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal

power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with SFEF“:ICE.tiLInE and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Resea.rc:h
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety {(DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner fior the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for dispesal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28" August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

{ii) The Ministry in consultation with Central Pollution Contral Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine veids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a commitiee headed by Chairperson, Central Pallution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not cconomic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines {both undnrgmum} and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of Ehe State !-"-:rlluti_:m Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines h.“d down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pi:-llutlmn Eml
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant siakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time borfnﬂ
anline application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution

(‘ontrol Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govl,
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board. '

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant {including captive
or co-generating stations or both) has not achieved at least B0 per cent ash (fly ash and bottom ash)
utilisation. then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs, 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cyele, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant {including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent {for the first year), 35 per cent
{for the second year), S0 per cent {for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Follution Control Committee (PCC).

If the user agencies do not utilise ash to the extent cbligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ach and the fund may also
be utilised for advancing research on use of ash including ash based products.

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition ui:‘ ?nvi.mnm:nml
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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D.

(1)

(2)

(1)

2)

(3)

particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles,

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall

serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both,

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregale, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity,

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concemed State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification,

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31" March)
providing information about the compliance of provisions in this notification shall be submitied by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Imtegrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 315t May.

(i} All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Commitiee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of menitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Lhmsn‘y of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned smkehnldcrils},
1o be nominated by the Chairman of the committee. The committee may make recommendations for effe::nfe
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also %\uhl:I‘ stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by mwtmg.‘rnlalewm
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of

Environment, Forest and Climate Change (MoEFCC).
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(4)

(5)

For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one

representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board {SPCB) or Pollution
Control Committee (PCC) by 30th November every year, Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Commitiee (PCC) shall initiate action
against non-compliant thermal power plants within fifieen days of receipt of audit repart.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy,

Annexure

Ash Compliance Report (for the period 1" April-317 March) to be submitted on or before 31" May.

Z

|Nﬂ-

Details

Mame of Power Plant

Mame of the company

District

State

ipﬂﬁtﬂl address for communication:

IE-mai]:

[Power Plant installed capacity (MW):

|Plant Load Factor (PLE):

Mo, of units generated (MWh):

sl [AS W[ E]ETR] -

Total area under power plant (ha):
{including area under ash ponds)

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

Quantity of current ash generation during reporting period
iMetric Tons per Annum):

IFly ash (Metric Tons per Annumj:

Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting

period

(a) Total quantity of current ash utilised (MTPA) during

reporting period:

(b} Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or|
fibre cement sheets or pipes or boards or panels)

(ii) Cement manufacturing:




-140-

THE GAZETTE OF INDIA ; EXTRAORDINARY

[PART II—SEC. 3(i]

(i) Ready mix concrete:
{iv) Ash and Geo-polymer based construction material:
{v) Manufacturing of sintered orcold bonded ash|
aggregate:
{vi) Construction of roads, road and fly over embankment:
(vii} Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
{x) Use in overburden dumps:
(xi) Agriculture:
(xii} Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):
(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
{ii} Cement manufacturing:
(iii) Ready mix concrete:
{iv) Ash and Geo-polymer based construction material:
(v} Manufaciuring of sintered orcold bonded ash
aggregate:
{vi) Construction of roads, road and flvover embankment:
(vii) Construction of dams:
{viii} Filling up of low lying area:
(ix) Filling of mine voids:
ix) Use in overburden dumps:
(xi) Agriculture:
{xii) Construction of shoreline protection structures in
coastal districts:
(xiii) Export of ash to other couniries:
{xiv) Others (please specify):

Total guantity of current ash unutilised (MTPA) during
reporting period:

ercentage utilisation of current ash generated during reporting
ind (per cent):

LT

Details of disposal of ash in ash ponds
(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31" March (excluding reporting period):
{b) Quantity of ash disposed in ash pond(s) during reporting,
eriod (Metric Tons):
¢} Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m"):
(d) Total number of ash ponds:
(i) Active:
{ii) Exhausted (yet to be reclaimed):
(iii) Reclaimed:

(e} total area under ash ponds (ha):

Individual ash pond details
sh pond-1,2, etc (please provide below mentioned  details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed |
(b) Date of start of ash disposal in ash pond (DDMM/YYYY or
IMMYYYY):

(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DDMM/YYYY or MM/YYYY):

(Mot applicable for active ash ponds)

(c) area (hectares);

(d) dyke height (m):

(d) volume (m'):

(e} quantity of ash disposed as on 31" March (Metric Tons):

(f) available volume in percentage (per cent) and quantity of ash|
can be further disposed (Metric Tons):

(g) expected life of ash pond {number of vears and months):

(e} co-ordinates (Lat and Long):

(please specify minimum 4 co-ordinates)

(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining

g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)

(h) Ratio of ash: water in slurry mix (13 )

(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No

(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):

(k) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study.

(1) Last date when the audit was conducted and name of the
organisation who conducted the audit:

&(M'I'P} and (per cent)

19. Quantity of legacy ash utilised (MTPA):
i.  Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii.  Cement manufacturing;
iii.  Ready mix concrete:
i, Ash and Geo-polymer based construction material:
v.  Manufacturing of sintered or cold bonded ash
aggregate:
vi.  Construction of roads, road and flyover embankment:
vii,  Construction of dams:
viii.  Filling up of low lying area:
ix.  Filling of mine voids:
% Use in overburden dumps:
w.  Agriculture: _
xii.  Construction of shoreline protection structures in
coastal districts;
xiii.  Export of ash to other countries:
xiv,  Others (please specify):
20, Summary: .
Details Quantity generated (MTP) ‘Quantity utilised Balance quantity (MTP)
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Current ash during
reporting period

Legacy ash

Total

21

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefic-
coalashi@gov.in

Signature of Authorised Signatory

inti i i -apuri i=1 10064
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th December, 2022

S.0. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of
the Environment (Protection) Rules, 1986, issued a notification published in the Gazetie of India,
Extraordinary, Part I, Section 3, sub-section (i) vide S.0.5481(E), dated the 31" December, 2021 (herein
after referred to as the ash utilisation notification);

And whereas, requests have been received from Ministry of Power, thermal power plants and
various stakeholders regarding implementation of provisions of the ash utilisation notification;

And whereas, it is expedient to make amendments 0 certain provisions of the said notification to
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule ( 1), (2) and
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the ash utilisation notification namely:-

In the ash utilisation notification,-
(1) in paragraph A.-
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,-

“Provided also that new thermal power plants commissioned on or after the date of publication of this

notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal
power plants having utilisation per cent. less than 60 per cent. as specified in the table.

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1¥ April, 2022,
(i} in sub- paragraph (5).-

(a) in the opening paragraph, for the words “the date of publication of this notification”. the figures,
letters and word “1% April, 2022" shall be substituted;

(b) in the second proviso, -

(i) after the words “green belt or plantation”, the words, brackets. letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control
Board (CPCB) as specified in sub-para {6)" shall be inserted,

(ii) the words, brackets and letiers “Central Pollution Control Board (CPCB) or™ shall be
deleted,

(iii) for the words “a vear”, the words “three years™ shall be substituted,

{(iv) for the words “the date of publication of this notification”, the figures, letters and word
“1% April, 2022 shall be substituted.

(¢) after the second proviso, the following proviso shall be inserted, namely:

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash
and either to be reclaimed or stabilised or utilised.”.

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,-

“(6) Any new as well as operational thermal power plant may be permitied operational _ash pund_ ar d]r.fku for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical spfemfricanum of
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA)
and these guidelines shall also lay down a procedure for annual certiﬂcati:{n of thF.': operational as well as
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of
disposal, water consumption or conservation in disposal, ash water fe::}rcl}ng H..!]d. green belt, etc. and shall
be put in place within three months from the date of publication of this notification:

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned bgfnre 3
December, 2021, having installed capacity less than or equal to Ilﬁﬂﬂ MW, and up to four op?mtmnal _ash
ponds or dykes for thermal power plants having installed capacity more than 1600 M"ﬂ-:’, having Enult;plt
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with ¢ m:l'
demarcation along with coordinates, and shall inform to r:':em_ral Pollution (;ﬂnlrol B?ard (CPC:; an
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March,
2023:

Provided further that one ash pond or dyke shall be permitted in case ni‘ new thermal pawerh;_nla;ts h:I:
expansion of existing thermal power plants commissioned on or after 3]1 December, 2021, E P:;B 3 ;
inform the details of demarcation along with coordinates to Central Pollution Control Board ( : ) :;E
concerned State Pollution Control Board (SPCB) or Pollution Control Committee I:_’P‘CC} ~:v1::::r. mao
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is :

I!.1
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or
designate any new operational ash pond or dyke:

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke
shall not be applicable for the thermal power plants commissioned before 03" November, 2009.”,

(2) in paragraph B,-

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters
“within a radius of 300 kms" shall be substituted,

(ii) in sub- paragraph (&), for the words “higher than the price of alternative products”™, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not
mentioned in the Schedule of Rates.” shall be substituted.

(3) in paragraph -D, -

(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,-

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power
plant accordingly, and if they cannot use any ash or may use reduced quantity.”.

(ii) after sub- paragraph (2), the following sub-para shall be inserted, namely,-

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies fnr the
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may
use reduced quantity.”.

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Addl. Secy.

inci ificati ished i i i i 11, Section 3
Note : The principal notification was published in the Gazette of India, Extraordinary, Part 11, :
Sub-;zctiug&l(ii}, dated the 31% December, 2021, vide number S.0.5481 (E), dated the

31" December, 2021.

inti i i Mayapuri, New Dethi-110064
- Die. of Printing at Government of India I-‘rcs&.‘Rn}g Road, 1 oo
e u;n: :-.:blgished by the Controller of Publications, Delhi-110054. e
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Trans )ﬁhd copy o4
Khatian P“J" . ”3

Mouza-Jamera Tahasil-Tharsuguda
P.S-Jharsuguda Tahasil No.- 186
P.5 No.-23 District.-Jharsuguda

Name of the landlord and | Odisha Government
serial number of Khewat

or Khatian
1. Serial Number of | 121/55
Khatian
2. MName of the Jagabandhu Kharsel, Madhab Kharsel, Medini Kharsel, Chakrabrati

Tenant, Father’s | Kharsel, Father- Abadhuta Kharsel
Name, Caste &

Residence | Caste-Gouda, Residence- Nijagaon.
3. Ownership | Rayati il
4. Charges Water | Revenue | Cess | Nistar cess | Total 5. Details of Progressive
Tax & other Revunue
cesses if
any
1.80 090 | 2.70 | | ——

6. Special Annexure if
any

BLANK SPACE FOR STAMPING
Final publication date-

Revenue Assessment date-
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Trans/akrec/ copy
f Pge /79 .

Serial No. of Mouza- Jamera District-
Khatian: 121/55 Jharsuguda
Plot No. & Type & Detailed Area Remarks
Name of land Revenue of | description of )
division Plot type and Acre | Decimal | Hector
boundaries
L7 8 9 1[0 11 H
566/1292 Ata North- 0 | 9000 Case No. 314/92,
Bhatelatikra Sadharana Tarachand Dated 04,11.93
Singh And Case No. 67
South- Basanti . | Of the District.
Rout .
I Plot y | 09000 |

National Information Centre- 05/10/2025 08:40:37 IP: 49.37.114.255
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Khatian
Mouza-Jamera Tahasil-Tharsuguda
P.S-Jharsuguda Tahasil No.- 186
P.5 No.-23 District.-Jharsuguda

Name of the landlord and | Odisha Government |
serial number of Khewat

or Khatian o
1. Serial Numberof | 121/63
Khatian )
2. Mame of the Bajar Rohidas, S/o- Bishesh Rohidas

Tenant, Father's
M™ame, Caste & Caste- Chamara, Residence-Nljagaon

Residence
3. Ownership | Rayati
4. Charges Water | Revenue | Cess | Nistar cess | Total 5. Details of Progressive
Tax & other Bevenue
cesses if _
any 5

| |
6. Special Annexure il Mutation Case No. 581/93, did. 10.05.94, as per order, account no. 89
any from one hector 0.05 decimal ete.

[ BLANK SPACE FOR STAMPING

Final publication date-

Revenue Assessment date-
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-T;'ﬂlf-l/ﬁffﬂ aq;’
of Page 12].

Serial No. of Mouza- Jamera | District- Jharsuguda |
Khatian: 121/63 i |
Plot No. & Type & Detailed Area ' Remarks
Mame of land Revenue of | deseription of
division Plot type and Acre | Decimal | Hector

boundaries

7 8 9 0 11 12
This Khata
does not
consist of nay
plot

National Information Centre- 05/10/2025 09:26:05 IP: 49.37.114.255
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Mouza-Jamera
P.S-Jharsuguda
P.S No.-23

Name of the landlord and
serial number of Khewat
or Khatian

Trancjateot Comy

Khatian

Tahasil-Jharsuguda
Tahasil No.- 186
District.-Jharsuguda

% Poge~

Odisha Government

1. Serial Number of
Khatian

121/54

2. Name of the
Tenant, Father's

Abadhuta Kharsel, S/0- Parameswar Kharsel

Name, Caste & Caste-Gouda, Residence- Nijagaon.
___ Residence E i
3. Ownership | Rayati - )
4, Charges Water | Revenue | Cess | Nistar cess | Total 5. Details of Progressive
Tax & other Revenue
cesses if
any =
1.10 0.55 1.65

6. Special Annexure if
any

Final publication date-

Revenue Assessment date-

BLANK SPACE FOR STAMPING
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Transiated copy o
Vo 2 .

Serial No. of Mouza- Jamera District-
Khatian: 121/54 Jharsuguda
Plot No. & Type& | Detailed | Area Remarks
Name of land Revenue of | description of | N
division Plot typeand | Acre | Decimal | Hector
boundaries
7 Sl 9 i 10 Il -
563 | Aata | North-Drain 0 | 2600 Mutation Case
Khaliaguda Sadharana South-Nija 313/92, date:
24.11.93, received
from Khata 46
filed
568 Aata 0 | 3000
Khaliaguda Sadharana | North-Drain
South-Sunana
Singh i
|
2 Plot 0 [ 5600 |

National Information Centre- 05/10/2025 09:53:38 IP: 49.37.114.255
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~434—  ANNEXURE- 8

F. No. 22-13/2019-IA.1I1
Government of India
Ministry of Environment, Forest and Climate Change
{Impact Assessment Division)

wEw W

Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
Mew Delhi-110 003

Dated: 28t August, 2019

Office Memorandum

Sub: Change in conditions stipulated in the Environmental Clearances of Thermal
Power Plants and Coal Mines in line with the Fly Ash Notification and
subsequent amendments - reg.

The Environment Impact Assessment (EIA) Notification, 2006 under the
Environment (Protection) Act, 1986 mandates the requirement of prior environmental
clearance to the projects/activities listed in the schedule to the said Notification. These
projects/activities have been categorized under category A or B and require appraisal fand
approval by the respective regulatory authorities (MoEF&CC/SEIAAs] at the Central /Stale
level,

2. As per the provisions of the EIA Notification, 2006, read with subsequent
amendments, mining of minerals is covered under Category A/B of the Schedule to the EIA
Notification, 2006 based on their areal extent, and thus requiring prior environmental
clearance from the concerned regulatory authority.

3. Based on the proposals submitted by the project proponent and recommendations of
the sectoral Expert Appraisal Committee, mining projects and thermal power plants were
granted Environmental Clearance by the Ministry/State Environment Impact Assessment
Authorities (SEJAAs) from time to time, subject to compliance of certain terms and
conditions as environmental safeguards necessitated at that stage, which also included the
condition for backfilling of mines voids, use/ disposal of fly ash in low lying areas, efc.

4, In order to address the environmental concerns of fly ash and to improve its
utilization, MoEF&CC has issued a Notification on 144 September, 1999 and subsequent
amendments issued vide Notifications dated 27" August, 2003, 3 November, 2009 and
25t January, 2016 {rom time 1o time,

The Fly Ash Notification issued vide $.0.2804 (E) dated 3 Novernber, 2009 provides
for mandatory use of fly ash in the external overburden dump, backfilling or stowing of
mines. The main concern is poor fly ash utilization by the pithead power plants mainly
because of limited potential in cement industries /road projects and non-utilization of fly
ash in stowing and overburden in coal mines.

a An Expert Committee was constituted for developing a fncuased_stratcgy for best
utilization of flyash 1o manufacture end products. The Committee 1has made
recommendations for enhanced utilization of flyash in various sectors Vviz. mines, I‘ﬂal.:is,
bricks manufacturing, cement manufacturing, etc. During an !ntcr-mlmstena‘l consultation
held on 21% January, 2019 under the Chairmanship Gf. Secretary (EF&CC),
recommendations of the Expert Committee were accepted, which inter-alia included the

Page 1 of 3




=425 -

a) MoEF&CC should revisit the conditions stipulated in the existing environmental
clearances of Thermal Power Plants for flyash utilization and modify them in
consonance with the flyash notification.

b) Appropriate conditions need to be incorporated in the environmental clearances for
utilization of flyash in mines backfilling/stowing.

6. The matter has been examined in the Ministry. Further, the matter has been also
been referred to the EAC [Thermal Power Projects) in its meeting held on 28.5.2019 and
12.7.2019, The EAC mentioned that though the Flyash Notification, 1999 and subsequent
amendments allow the unrestricted use of flyash in abandoned mines, low lying areas, soil
conditioner in agriculture, there are no specific guidelines / methodology available for safe
disposal of flyash so as to minimize the damage to the environment. In absence of
methodology, EAC has been examining the proposals on case to case basis and
recommending for disposal of flyash in abandoned mines. Further, the EAC has also
expressed the concerns over the long term impacts of flyash disposal on groundwater, s0il
quality and impact on associated flora and fauna. Now, the guidelines for dispesal of fly
ash utilisation in low lying areas and mine voids have been prepared by the Central
Pollution Control Board and placed before the EAC (Thermal Power and Coal Mining) in its
meeting held on 12.7.2019.

7. In view of the recommendations of the EAC ({Thermal Power] in its meeting held on
12.7.2019, after careful exarnination of the matter and to meet the objectives of the Fly Ash
Motification, 1999 & its amendments, the Minstry hereby stipulates the following
conditions in the existing Environmental Clearances of Thermal Power Plants and Coal
mines which have valid Environmental Clearance accorded by the Ministry/SEIAA, that
will replace the existing conditions (Specific & General) which prohibited the use of fly ash
in abandoned mines/low lying areas/soil conditioner in agriculture:

i, The guidelines prepared by CPCB for disposal of flyash for reclamation of low lying
areas and in stowing/ backfilling of abandoned mines/quarries shall be followed
during disposal of ash in abandoned or working mines, as annexed.

ii. There should at least be clearance of 500 m of safe distance be maintained from
River and water body in case of ash disposal in abandoned mines to prevent
embankment failures and flyash flowing into the nearby water body.

iii. The top layer of the flyash disposal area in the abandoned mines shall be kept moist
during disposal.

iv. Top layer of the disposed area should have 70 cm overburden or gravels/stones and
then 30 cm sweet soil cover. Subsequently, the vegetation shall be raised on the soil
COVET.

v. Bioaccumulation and bio-magnification tests shall be conducted on surrounding
flora and fauna (tree leaves, vegetation, crop vields and cattle population) during
pre-monsoon and post monsoon to find out any trace metals escaped through
groundwater or runoffl.

vi. Surface runoff and supernatant water, in any casc shall not be let into the

surrounding areas. It shall be collected by providing adequate drains around the
mine. The supernatant water along with surface runoff shall be treated and re-used

for mixing ash and plant operations.
vii. To the extent possible, only decanted water from mine, make up water from treated
effluents such as cooling Lower tlow down and treated sewage water shall be used
4 for making ash slurry.

A,
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: ¢ viii, Flyash to be used as soil conditioner in agriculture needs and to be applied in
controlled manner to limit excessive application so as 10 prevent soil degradation.
The optimize proportion of ash to be applied which is to be certified by the State
Agricultural Universities/ Colleges based on the soil testing.

ix. Approval from DGMS shall be obtained before disposing the ash in the mine voids.

x. Technology for conversion of fly ash into coarse granules for stowing in the
underground mines to be explored.

H.

All the power plants should install different silos for dry collection of flyash.

xii. Records pertaining to details of month-wise quantity of flyash disposed and water
consumption along with nature/source of water shall be maintained and submitted
to Ministry/Regional Office annually.

%iii. Before starting the disposal of ash into mine voids, the NOC/Permission from the
mine owner is to be obtained incase the mine closure activities are not completed or
State Government incase the mine has been handed over to the State Govt. after its
closure. A copy of such NOC/Permission is to be submitted to the Ministry and its
Regional Offices.

8. This issues with the approval of the Competent Authority.
{Dr. S. Kerketta)
Director, IA Division
To

The Chairman, Central Pollution Control Board (CPCB)

The Chairman/Member Secretaries all the Expert Appraisal Committees
The Chairman /Member geeretaries of all the SEIAAS /SEACs

The Chairman /Member Secretaries of all SPCBs/UTPCCs

All the Power Plant Operators/ Coal Mining Operalors who were accorded
Environmental Clearance.

6. All the ROs of MoEF&CC.
7. All the Officers of LA. Diivision

S ST

Copy for information to:
1. PS to Hon'ble Minister for Environment, Forest and Climate Change

2. PS to Hon'ble MoS (EF&CC)
3. PP5 to Secretary|EF&CC)

4. PPSto SS(AKJ) / AS (RSP}
5. Sr.PPS to JS (GM)/ JS(NK)
6. Website of MOEF&CC.

7. Guard file.
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Guidelines for disposal/utilisation of Fly Ash for
reclamation of Low Lying Areas and in stowing of
Abandoned mines/Quarries

i o
L

cpch

Central Pollution Control Board
March, 2019
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1.0
2.0
3.0
4.0

4.1

4.2

4.2.1
4.2.1
4.2.3

4.2.4

5.0

6.0

6.1
6.2
6.3
6.4
7.0

8.0

Appendix

Referances

—12& -
INDEX

Chapter
Introduction
Status of flyash utilisation
Need of guidelines
Loading/unloading and transportation of flyash

Current Practice for Handling & Disposal of Flyash
& Bottom ash (within the power plant)

Guidelines for loading, wunloading, storage,
transportation of flyash
Maximise dry collection of fly ash and bottom ash

Loading, unloading and storage
Transportation

Code of Practices for general maintenance of
roads, vehicles and conditioning of flyash

Reclamation of Low Lying area using Ash

Disposal of flyash in voids of abandoned mines

Study requirements

Mode of ash transportation to mine void area
Monitoring

Reclamation of land post-filling

Precaution

Regulatory Procedure for Processing the

Application

Guidelines for disposal of flyash in open cast mines

along with Over Burden (OB)

1.Guidelines for Reclamation of Low Lying Areas and Abandoned
Quarries with Ash , August 2017, Odisha Pollution control board

2|Page
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2.Guidelines for Low Lying area development using Ash, ash
Policy 2015, NTPC Ltd.

3.Permission of DGMS to M/s JSPL & JPL for disposing ash in
coal mines

3|Page
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Guidelines for disposal/utilisation of flyash for
reclamation of Low Lying Areas and in stowing of
Abandoned mines/Quarries

1.0 Introduction:

Management of huge quantity of ash (fly ash, bottom ash and pond ash)
generated from coal fired Thermal Power Plants (TPPs) is a serious
environmental challenge. Ash generation from coal or lignite based thermal
power plants, has increased from 40 Million tonne per year in 1993-94, to
more than 200 Million tonne per year in 2017-18 and is projected to
increase to 275 Million Tons / year by 2032.

The ash generation in coal and lignite based thermal power plants in
various forms such as dry ash, bottom ash, pond ash and mound ash that
are required to be managed in such a manner that it does not affect the
environment. Utilisation of ash for reclamation of low lying areas and
abandoned quarries is recognised as an alternate option and therefore,
MoEF&CC has issued a notification to address utilisation off ash for various
purposes including these two options

The Ministry of Environment, Forest and Climate Change (MoEF&CC) issued
the Fly Ash notification on 14th September, 1999, which has subsequently
been amended in 2003, 2009 and 2016. The Fly Ash notification (1999)
mandates the use of fly ash for the purpose of manufacturing ash-based
products such as cement, concrete blocks, bricks, panels or any other
material and for construction of roads, embankments, dams or for any
other construction activity within a radius of 300 km from thermal power
stations (TPPs). Besides, it also mandates use of fly ash in mines backfilling
or stowing of mines within a distance of 50 km.

2.0 Status of fly ash utilisation:

Since 1999 when flyash utilisation was made mandatory, the utilization of
fly ash has increased from 6.64 million-ton in 1996-97 to 147.7 million-ton
in 2017-18. Fly ash generation and utilization in 2017-18 from 182
coal/lignite based TPPs of various power utilities in the country was 220.7
and 147.7 million-ton, respectively. The percentage of fly ash utilization
during 2017-18 has been 66.9%. During 2017-18, out of total fly ash
generation, 35.6 o, of total fly ash was used in the cement sector, foll.m_ued
by 14.28 % in making bricks & tiles, 11.57 % stored in ash dyke raising,
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7.99% in mine filling, 16.85 % in reclamation of low lying area, 5.43 % in
roads & embankments, 1.34% in concrete making, 0.21 % in agriculture,
6.73 % in others and 33.1% remained as unutilized fly ash.

Mine reclamation represents a potential beneficial use of flyash that has
been receiving increased attention in recent years. Coal mining operations
have produced both open pits and deep underground mine voids that can
be filled by flyash. Placement of flyash into deep mines can provide
structural support to abate subsidence, and placement of flyash in surface
mines or other open pits can aid in restoring mined land to beneficial use.
The use of flyash as mine backfill may provide the additional benefit of
limiting impacts of acid mine drainage (AMD). Mostly flyashe is alkaline
material that can neutralize acidic water and/or inhibit production of acid.
Placement of fly ash may also reduce the permeability of mine strata and
divert water away from acid-generating materials. Although flyash possess
these beneficial physical and chemical properties, there are concerns
regarding potential for release of toxic chemicals in the leachates from the
fly ash. Therefore, scientifically sound fly ash management is needed so
that environmental concerns can be adequately and reliably identified and
addressed.

3.0 Need of Guidelines:

Ministry of Environment and Forests and Climate Change (MoEF&CC) vide
Notification No. 5.0. 763 (E) dated 14th September 1999, last amended on
25th January, 2016 issued following directions for reclamation low lying
area and stowing of mines;

i. No agency, person or organization shall within a radius of three hundred
Kilometres of a coal or lignite based thermal power plant undertake or
approve or allow reclamation and compaction of low-lying areas with soil;
only ash shall be used for compaction and reclamation.

ii. Soil required for top or side covers of embankments of roads or flyovers
shall be excavated from the embankment site and if it is not possible to
do so, only the minimum quantity of soil required for the purpose shall
be excavated from soil borrow area. In either case, the topsoil should be
kept or stored separately. Voids created at soil borrow area shall tn.a- filled
up with fly ash with proper compaction and covered with topsoil kept
separately as above and this would be done as an integral part of

embankment project.
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iii. No person or agency shall within fifty kilometers (by road) from coal or
lignite based Thermal Power Plants, undertake or approve stowing of
mine without using at least 25 % of fly ash on weight to weight basis, of
the total stowing materials used and this shall be done under the
guidance of the Director General of Mines Safety (DGMS).

iv. No person or agency shall within fifty kilometers (by road) from coal or
lignite based Thermal Power Plants, undertake or approve external dump
of mining Over Burden (OB) without using at least 25 % of ash on volume
to volume basis of the total materials used for external dump of
overburden and same percentage in upper benches of back filling of
opencast mines and this shall be done under the guidance of the Director
General of Mines Safety (DGMS);

v. All agencies undertaking construction of roads of flyover bridges and
reclamation and compaction of low lying areas, including Department of
Road Transport and Highways (DORTH), National Highways Authority of
India (NHAI), Central Public Works Department (CPWD), State Public
Works Department and other State Government Agencies, shall within a
period of four months from the publication of this Notification ™ make
provisions in their tender documents, schedules of approved materials
and rates as well as technical documents for implementation of this
Notification, including those relating to soil borrow area or pit”.

vi. The pond ash should be made available free of any charge as is as where
basis to manufacturers of bricks, blocks, tiles including clay flyash bricks
production manufacturer’s units, farmers, central and the state road
construction agencies, Public Works Department and to agencies
engaged in backfilling or stowing of mines.

Though, flyash utilisation has gained momentum progressively over the
years, further efforts are required to explore new areas of ash utilisation.
With suitable safeguards, mine backfilling including disposal of flyash in
abandoned quarries and road construction specially in the construction of
National Highways and Expressways could be the major mode of flyash
utilisation in the near future as these areas have vast potential. It would
perhaps be desirable that the concerned Ministries should take steps in
sorting out the bottlenecks such as declaring a list of abandoned mines,
making adequate provisions in respective schedules for flyash utilisation by
the Indian Road Congress & construction agencies etc.
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MoEF & CC vide letter dated 01.03.2019 asked CPCB to come out with
guidelines based on Odisha Pollution Control Board experience for
reclamation of low lying areas and abandoned quarries with ash as
recommended by the Expert Committee that was constituted by Niti Aayog
vide O.M. No. 25 (11)/2014-Minerals dated 12.06.2018 for developing a

focus strategy for best utilisation of fly ash to manufacture end products
recommended.

The scope of guidelines covers transportation and disposal of flaysh in low
lying areas and abandoned quarries in an environmentally friendly manner.

4.0 Loading/unloading and transportation of flyash

4.1 Current Practice for Handling & Disposal of Flyash & Bottom
ash (within the power plant)

Flyash is collected in dry form from ESP hopper and disposed either in dry
form or through wet slurry form. While, bottom ash collected at the bottom
of boiler and is disposed in wet slurry form into the ash ponds.

Following technologies are conventionally used for handling & disposal of
flyash and bottom ash collected from ESPs hoppers and boiler bottom
respectively within the plant or upto the ash pond area:

I. Dry Pneumatic conveying
II. Dry (moist) Conveying system through belt conveyor/tube belt
conveyor
1II. High concentration slurry disposal system
IV. Medium concentration slurry disposal system
V. Lean concentration slurry disposal system

Amongst the above technologies, Dry Pneumatic conveying, Medium
concentration slurry disposal system, High concentration slurry disposal
system, and Dry (moist) Conveying system through belt conveyor/tube belt
conveyor are preferable as compared to Lean concentration slurry
disposal system.

The dry ash is typically conveyed pneumatically from the ESP or filter fabric
hoppers to storage silos where it is kept dry, pending utilization or further
processing, or to a system where the dry ash is mixed with water and
conveyed (sluiced) to an on-site storage pond. Fly ash is stored in silos,
domes and other bulk storage facilities. Fly ash can be transferred using air
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slides, bucket conveyors and screw conveyors, or it can be pneumatically
conveyed through pipelines under positive or negative pressure conditions.

Dry fly ash collected is also be suitably moistened with water and wetting
agents, as applicable, using specialized equipment (conditioned) and
hauled in covered dump trucks for special applications such as structural
fills. Water conditioned fly ash can also be suitably stockpiled at jobsites.
Exposed stockpiled material must be kept moist or suitably covered to
prevent fugitive emission.

The dry bottom ash removal and its transportation is certainly more
environment friendly, compared to that of wet ash removal and transport
system.

4.2 Guidelines for loading, unloading, storage,
transportation of flyash

The power plants need to maximise dry collection of fly ash & bottom ash
and also adopt adequate measures to prevent fugitive dust emission during
loading, unloading, storage, transportation and various uses of dry as well
as ash bottom ash and pond ash. Following guidelines are, therefore,
suggested for prevention of pollution and augmentation of flyash utilisation

4.2.1 Maximise dry collection of fly ash and bottom ash

a. Coarse fly ash from first field of ESP hoppers need to be collected and
stored separately.

b. Fine fly ash from second field onwards of ESP Hoppers should be
collected separately. For some specific usage, fine fly ash may be
passed through Classifier for further separation of fine fly ash and

stored in separate silo.

c. Bottom ash which is not utilised presently could also be collected in dry
form and converted into a valuable resource if processed to match the
end use specification. Wet collection & disposal of bottom ash should be
minimised as far as possible

4.2.2 Loading, Unloading and Storage
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Installation of Bag Filters with dry flyash collection and storage in Silos
at loading and unloading points are standard practices at both locations
i.e loading at power plant site as well as at the unloading point at user’s

site. Suggestions for further improvement in existing practices are as
under:

a. Current practice of loading of fly ash in Bulkers/Tankers requires
improvement at the stage of loading of fly ash in Tankers. The
opening of telescopic chutes at the loading end should be air tight
and confined to avoid fugitive dust emission.

b. The Pollution Control Equipment / Cascade Filters, attached with
fly ash loading chute should be periodically cleaned along with
regular scheduled maintenance of bag filter to avoid choking and
malfunctioning of Bag Filter. It would mitigate the dust emission
during loading of fly ash.

c. Malfunctioning of level sensors can be avoided, with regular
maintenance, to prevent over filling of fly ash in Tankers .

d. The Weigh Bridge to be installed under fly ash loading chute to fill
just the required guantity of fly ash in tankers so that
overflow/spillage of fly ash in open areas is avoided which
otherwise results in heavy fugitive emission all around.

e. Opening of tankers need to be properly locked during
transportation of fly ash. Automatic opening / closing system need
to be installed without fail.

f. Current practice of unloading of fly ash from tanker to storage
hopper through pneumatic system is fairly good. Otherwise, the
leakage of fly ash will occur at bends and joints of transportation
pipe line. The fly ash being abrasive in nature causes damage at
bends and joint locations. Fly ash should, therefore be transported
through PVC coated pipes to avoid abrasion otherwise it may lead
to leakage of flyash. The mechanical unloading system should be
envisaged to avoid high pressure and dust leakage from unloading
pipe lines. As far as possible, number of bends should be

minimised.
g. The fly ash storage silo should be of or coated with anti-abrasive
or anti-corrosive material, It is better to provide concrete

silo/hopper to avoid leakages.
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h. Proper functioning of all the level sensor of Storage Hopper to be
ensured to avoid any possible spillage from Hopper opening.

i. The Bag Filter made of anti-abrasive material/cloth be provided
with telescopic chute,

j. Dumping of ash in Ash pond should be done mechanically in moist
condition so that ash does not get air borne and pose fugitive dust
problem.

k. The bottom ash discharged from boiler bed, may be
transported pneumatically in dry form / in slurry form to the
ash pond

4.2.3 Transportation

Fly ash transportation has many challenges like distance to be
transported, form of ash i.e. dry or wet ash, user’'s requirement,
economic feasibility, requirement of surrounding vicinity and many other
site specific issues. In any case, control of dust emission during
transportation is prime concern and more challenging being a non-point
source of pollution and larger area coverage due to movement from one
place to other passing through various receptors. As flyash is used by
different users for different purposes such as cement manufacturing,
brick manufacturing, mine back filling, road construction and filling of
low lying area, the handling and transportation have to accordingly
decided. Following modes of transportation and precautions are
suggested for mine back filling and development of low lying areas by
disposal of flyash or bottom ash to avoid fugitive dust emission:

a. Transportation for abandoned mine back filling

5 8

Pipe conveyors, wherever feasible, based on the topography of the

area should be used.
Tankers/ railway wagons/ bulkers or mechanically designed covered

trucks need to be used

111. Thermal Power Plants using wet ash disposal, if permitted can

transport ash slurry directly to abandoned mine through ash slurry
pipe line.

Transportation for filling of low lying area
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I. Tankers/ bulkers or mechanically designed covered Trucks need to
be used.

In no case, flyash or bottom ash shall be transported by open trucks /
trollies irrespective of distance or end use. Thermal power plants and fly
ash user agency shall collectively ensure that fly ash or bottom ash is
transported in environmentally sound manner by following the guidelines
mentioned in para 4.2.3 & 4.2.4.

4.2.4 General Code of Practices for Maintenance of roads, vehicles
and conditioning of flyash

a. Roads inside power plant and that of flyash user agency should be
paved and plantation of adequate width should be done at both sides.
Mechanised road sweepers should be deployed. In addition, adequate
arrangements for water sprinkling should be made to suppress
fugitive dust emission, if any.

b. Thermal power plants and user agencies should make arrangements
(two stages) for washing of wheels of the vehicles (bulkers/trucks)
before deployed for fly ash ransportation.

c. Pond ash to be transported should be conditioned with water to
maintain minimum of 15% moisture at the disposal point so that ash
does not get air borne and cause fugitive emission.

d. Adequate free board in trucks should be kept to avoid
overflow/spillage during transportation.

e. In case of any spillage enroute during transportation of fly ash, the
agency shall ensure that spilled ash is collected and transported to

the disposal/usage site immediately.

£ All the bulkers and trucks responsible for carrying fly ash should be
with valid Pollution Under Control certificates.

g. Provision should be preferably made for weighing of fly ash loaded
into tankers/ railway wagons/bulkers etc under the silo.

h. The speed limit of vehicles carrying flyash should be strictly enforced
and it should not exceed 40 km per hour.
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i. State Pollution Control Boards shall clearly indicate mode of
transportation and method of loading and unloading while granting
the consent.

j. Transportation of flyash through thickly populated areas should be
avoided as far as possible.

k. General awareness/ training programmes be organised regularly for
tanker operating staff like drivers and cleaners on the impact of
hazards of fly ash.

5.0 Reclamation of Low Lying area using Ash

Filling of Low lying areas inside the plant premises and outside within 300
km. of power plant may be taken up using ash. Low lying area reclamation
with ash should be taken up adopting standard practices as per 2015
technical specification mentioned in NTPC Policy. Following steps should be
taken up prior to initiate low lying area developmental activities.

5.1 Preconditions:

5 1.1 Consent from land owner: Consent/ permission should be obtained
in writing from the land owner before start of work.

5 1.2 Permission from Regulatory authority: Power plant/ land owner/
agency shall obtain statutory permission from regulatory authorities
such as SPCB as per the requirement.

5 1.3 Prevention of pollution: Suitable methods should be adopted and
necessary arrangement should be made to prevent pollution during
excavation of pond ash at ash pond, filing area and during
transportation of ash.

5.1.4 Soil Cover on the top of ash fill: As per the MOEF&CC gazette
notification of ash utilization dated 14-09-1999 and as amendment on
dated 27-08-2003 and 03-11-2009, the soil required for soil cover shall
be excavated from land fill site itself and kept separately before taking
for ash filling. If it is not possible to do so, only the minimum quantity
of soil required for the purpose of cover shall be excavated from the soil
borrow area. The voids so created due to removal of soil shall be filled
up with ash with proper compaction and covered at top with soil cover.
About 300-500 mm thick soil layer shall be placed over the ash fill area.
This should be done as an integral part of low lying area development

work.
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5.1.6 Restrictions :

Reclamation of area by ash shall not be permitted in the following areas :

i. Flood plain area/Ecologically Sensitive Areas.

ii. Agriculture land / area.

iii. Reclamation of Forest land / area is permissible only if clearance
from MoEF&CC as per Forest Conservation Act, 1980 is available.

iv. Gochar Kisan Land.

5.2 Preparation of filling area

5.2.1 The entire area meant to receive the ash and earth filling shall be
stripped by minimum 150 mm. The exact depth of stripping shall be decided
by the Engineer-in-Charge depending upon nature of top soil and the
vegetation present. All organic matter, vegetation, roots, stumps, bushes,
rubbish, swamp materials, etc. shall be removed from the site. The
stripping material and other unsuitable materials as referred above shall be
kept away from the area to be filled up so that these do not get mixed up
with filling material and disposed off to a place as decided by the Engineer-
in-Charge.

5.2.2 Levelling

All existing undulations, holes, cavities and excavations made for plate load
rests and other soil investigations, etc. shall be filled with pond ash having
requisite moisture content. The ash thus filled shall be compacted with the
help of vibratory rollers so as to achieve dry density of not less 95% as per
1.5-2720 (Part-VII). This would result in a levelled surface upon which layer
wise filling of compacted ash can be done.

5.2.3 Protection of pond or water body adjoining or within the working
site: If any pond or water body exists within or adjoining the low lying area
/quarry then an earthen embankment of the cross-section as given in the:
Figure below be constructed around the pond or water body to protect it

from . _
spilling of ash or ingress of surface runoff into it.

2 feet

0.5 m more than the

Height of the propos
Reclaimed area

|

Cross- section of water body protection embankment
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The soil used for the embankment should neither be granular nor black
cotton soil. It should be of good quality for geo-technical application. Soil
should be compacted to 95% proctor by Vibratory Roller of 15 T minimum
capacity, in the layers of 25-30 cm and the optimum moisture content
determined before execution of work. After attaining the desired height,
the disposal area should be thoroughly compacted, graded followed by soil
cover at least 15 cm thickness for proper reclamation of the land by

grass turfing or appropriate plantation.

5.3 Excavation of pond ash from borrow area
5.3.1 Borrow Area-location

The location and permissible depth of excavation of the Borrow areas for
pond ash shall be got specifically approved from concerned Thermal Power
Station. The boundaries and permissible depth of excavation so approved
shall be strictly followed and no deviation shall be allowed. Similarly, routes
for movement of all ash transportation vehicles, water tankers, equipment,
etc. shall be got approved from Thermal Power Station. These shall be
strictly followed and no deviation shall be allowed.

The excavation surfaces and surface of waste materials shall be left in a
reasonably smooth and even condition. All the excavations within the ash
pond shall be at a minimum slope of 4 (Horizontal): 1(Vertical)

5.3.2 Site Clearance

All areas required for borrowing shall be cleared of all trees and stumps,
roots, bushes, rubbish and other objectionable material. Particular care
chall be taken to exclude all organic matter from the ash to be placed in
the fill. The cleared areas shall be maintained free of vegetation growth

during the progress of the work.

5.3.3 Stripping
Borrow area shall be stripped of top layer by a depth of minimum 150 mm

The exact depth of stripping shall be decided by the Engineer-in-charge
depending upon nature of top layer and the vegetation present.

5.3.4 Borrow area watering & dewatering
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The natural moisture content of material in the borrow areas as well as the
optimum moisture corresponding to the Proctor’s maximum dry density for
the material in the particular borrow area shall be obtained from laboratory
tests. Additional moisture, if required, shall be introduced into the borrow
area by watering well in advance of excavation to ensure uniformity of
moisture content. If in any borrow area before or during excavation there
is excess moisture, steps shall be taken to reduce the moisture by the
selective excavation to secure the materials of required moisture content
by excavating drainage ditches, by all owing adequate time for drying or
by other means. To avoid formation of pools in the borrow areas during
excavation operations, drainage ditches from borrow areas to the nearest
outlets shall be excavated so as to obtain homogeneous mix. In general,
all materials from a particular borrow area shall be mixture of materials
obtained for the full depth of cut.

5.3.5 Earth cover in Borrow Area

It shall be the responsibility of Thermal Power plant to arrange sweet soil
from approved external borrows areas. The earth cover material shall
consist of sandy loam free of admixture of stiff clay, refuse, stumps, roots,
rock, bushes, weeds or any other material which would be detrimental to
the proper development of vegetation growth. It shall not contain stone of
size 25 mm and over . The loamy top soil shall be of healthy crops, grass
or other plant growth, that is of good quality and reasonably free draining.
Other specifications for Borrow area e.g. site clearance, stripping, Borrow
area watering/De-watering etc. shall be as per relevant clauses of Borrow
area for ash as outlined above i.e clause nos. 5.3.1 to 5.3.4.

5.4 Filling with pond ash

5.4.1 Placement

After the area has been prepared and levelled, pond ash excavated from
Borrow areas having required moisture content shall be placed ‘in layers not
exceeding 300 mm in compacts thickness. The placing cperatmns: shall be
such that in strips of 10-15 m of the material when compacted in the fill
will be blended sufficiently to produce specified degree of c?mpactmﬁ and
stability. No stones, cobbles or rock fragments, having maximum
dimensions more than 100 mm shall be placed in the fill. Stones and
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cobbles shall be removed either at the borrow pit site before it is used as
soil cover,

5.4.2 Procedure

The material shall be placed in the fill in continuous horizontal layers,
stretching right across the whole section, not more than 300 mm in
compacted thickness and rolled as herein specified. The length of one layer
shall not exceed 150 meters at one stretch. The layers shall be compacted
in strips overlapping not less than 600 mm, if the rolled surface of any fill
is found to be too wet for proper compaction, it shall be raked up, allowed
to dry, or shall be worked with a harrow or any other approved equipment
to reduce the moisture content to the required amount and then it shall be
re-compacted before the next layer of ash is placed. Ash surfaces are likely
to become dry in short intervals especially during hot and dry weather and
hence enough moisture shall be added between difference passes to ensure
proper compaction

5.4.3 Compaction

The compaction of each layer shall be carried out so as to achieve maximum
in-situ dry density 95% of maximum dry density (MDD) of the material
found out as per 1.S 2720 (Part VII). To achieve maximum compaction level
use of vibratory rollers shall be made. Required number of passes shall be
made so as to achieve desired compaction. Number of passes required shall
be verified through trials tests before actual execution of work. The broad
specifications of vibratory rollers required for the purpose is as follows:

a)Static Weight = 6 to 10t
b)Static Linear Load = 20 - 35 kg/cm
c)Frequency = 18 - 30 Hz (1100 to 1800 vibrations/ minute)

d)Amplitude of vibrations = 0.5 mm to 1.5 mm

5.4.4 Moisture control

So far as practicable, the materials shall be brought to the proper moisture
content in the borrow area before excavation. If additional moisture is
required, it shall be added at the fill site by sprinkling water before rolling
the layer. Thermal Power Plant shall make arrangements for supply of
water to the borrow areas as well as to the fill area. If the moisture content
is more than requirement, the material shall be spread and allowed to dry
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before rolling. The moisture content shall be at most uniform throughout
the layer of material and ploughing or other methods of mixing to obtain
uniform distribution. If the moisture content is more or less than the range
of the required moisture content, or if it is not uniformly distributed
throughout the layer, rolling shall be stopped, and shall be started again
only when the above conditions are met with.

Fill materials shall be placed only when the weather conditions are
satisfactory to permit accurate control of the moisture content in the
materials.

5.4.5 Placement of earth cover in filing area

Earth cover shall be laid simultaneously with the laying of compacted ash
layers and on side slopes. As in the case of ash layers, compacted thickness
of earth layers shall not be exceeding 300 mm. As far as top cover of earth
is concerned, after the area has been covered with compacted ash up to
500 mm below the required finished level of the area, a compacted layer
of 500 mm thickness of suitable earth shall be placed over ash surface. This
cover shall be placed in layers, each layer shall be of 250 mm in compacted
thickness.

The combined excavation and placing operations shall be such that the
materials when compacted in the fill will be blended sufficiently to produce
specified degree of compaction on stability. No stones, cobbles or rock
fragments, having maximum dimensions more than 25 mm shall be placed
in the earth cover. Such stones or cobbles shall be removed either at the
borrow pit orbefore it is used as Soil Cover.

=
[ 1:2.5tol:3 Slope
ST 1

h
\
LT N

. A Soil
PFA filled area | //
— . ol

&

= ' — — = -jrurﬁng;"pitching

tm

Exposed boundary configuration

17 |Page



Py

Other requirements of earth cover laying shall be similar to those of ash
laying i.e. as outlined in 5.4.1 to 5.4.4 above.

5.5 Prevention of Pollution

It shall be responsibility of thermal power plant or his contractor that no air
borne and water borne pollution shall occur during all stages of operations
such as in Borrow areas, during transportation of ash/ earth, during
placement of fill material etc. All measures such as water sprinkling
covering moist ash/ earth with tarpaulins in open trucks, etc., shall be taken
to done care of above.

6.0 Disposal of flyash in voids of abandoned mines

As per notifications 1999 and 2009, power plant shall undertake or approve
stowing of mines without using at least 25% of fly ash on weight to weight
basis, of the total stowing materials used. Mine void filling on pilot basis is
being carried out at the power plants of NTPC Ltd., Bhushan Steel and
NALCO in Odisha with prior permission from MoEF & CC and OSPCB. Based
on their experience and study conducted by CMPDIL, Ranchi for NTPC
Talcher, following methodology is suggested for filling of mine voids with
flyash.

6.1 The power plant authority shall carry out following study prior to taking
up ash disposal activities in  mine void to ensure no
change/damage/deterioration in water quality and hydrology in and around
the proposed area:

«Ash Characterisation and Leachate Study (Table 1.1)
«Techno-Economic Feasibility Study for disposal of ash into the Quarry
sTopographical Survey of Pipeline Corridor & Mine Void area

«Feasibility of transportation of ash to mine void
« Geotechnical study of the Pipeline Corridor & Mine Void area
«Pre and post filling mine water quality including leachability of metals

(Table 1.1)
6.2 Mode of ash transportation to mine void area

One of flowing mode of transport actions of flyash shall be used depending
upon the topography of the area:

1. Pipeline using pneumatic conveying system
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2. Dumpers/ Trucks

3. Merry Go Round (MGR) System

4. Belt Conveyors in case of dry ash disposal

5. Wet ash (lean slurry or high concentration slurry) through pipeline

6.3 Monitoring:

6.3.1 Regular environmental monitoring to be undertaken during the period
of disposal of ash into mine void as well as after the reclamation of
mine void. The detailed monitoring programme is given in Tables below:

Table 1.1 : Proposed Monitoring Programme during Disposal of Ash

Samples Parameters to be Analysed Frequency
Ash Samples Chemical Parameters (%): SiOz, Al2Os, Fez0s, Once before
K20, TiDz, Ca0, MgO, Na:0, P:0s, SOs initiation of filling

Trace Elements (mg/kg, using TCLP Test). As,
Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn, Ni, Pb, Zn

Radio-activity (Ba/kg): #°U, **Ra, 2324,
EEEF{H, Eﬁﬂpb. 4GK, 13?05

Ash Trace Elements (mg/kg. using TCLP Test). Once a year
Leachate As, Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn, Ni,

Analysis Pb, Zn

Piezometer "Chemical Parameters (mgfl, except, pH and Monthly

Water Samples EC): pH, EC, TDS, Total Alkalinity, Ca, Mg, Ma,
K, Cl, S04, NOs, POs,

Trace Elements (mg/l): As, Ba, Cd, Co, Cr, Cu,
F, Fe, Hg, Mn, Ni, Pb, Zn

Mine Water Sample| Same as above Manthly
above Twice a year - Pre-
Ground Water Same as bisecnss g~
monsoon
Twice a year - Pre-
E\:!J:t:rna e monsoon and Post-
Samples monsoon
Soil Samples Texture, type, pH & cation exchange capacity. Once a year
Trace Elements (mg/l): As, Ba, Cd, Co, Cr,
Cu. F, Fe, Hg, Mn, Ni, Pb, Zn

19 |Page




*1‘!6 ot

Survey of Flora and| »
Fauna

Listing of Flora (herbs, shrubs and
trees) and Fauna (soil invertebrates and
other animals) based on field observations
and review of information available

« Analysis of trace elements in plants (herbs,
shrubs and trees), the invertebrates

« Analysis of trace elements in aquatic fauna
from the mine void filled with fly ash

s Bio-accumulation and Bio-magnification
tests

Once in two years

Table 1.2: Proposed Monitoring Programme After Reclamation of Mine void

« Analysis of trace elements in aquatic
fauna from the mine void filled with fly
ash

s Bio-accumulation and Bio-

magnification tests

[ Samples Parameters to be Analysed Frequency
Piezometer Water Chemical Parameters (mall, except, pH | Twice a year - Pre-
Samples and EC): pH, EC, TDS, Total Alkalinity, Ca, | monsoon and Post-

Mg, Na, K, Cl, SO:, NO3, POx, monsoon
Trace Elements (mg/l): As, Ba, Cd, Co, Cr,
Cu, F, Fe, Hg, Mn, Ni, Pb, Zn
Ground Water Same as above Once a year -
Samples Pre-monsoon
Surface Water Same as above Once a Yyear -
Samples Pre-monsoon
Survey of Flora and « Listing of Flora (herbs, shrubs and | Oncein five years |
Fauna trees) and Fauna (soil invertebrates
and other animals) based on field
observations and review of information
available
« Analysis of trace elements in plants
(herbs, shrubs and trees), the
invertebrates

In the event of deterioration of environmental quality, the same will be

reported to concerned SPCB immediately and
corrective action will be undertaken.

6.4 Reclamation of Land filled site

After the quarry is filled to

suitable preventive/

the permitted height as per DGMS, the same

shall be provided with a soil cover and plantation shall be done with local

fast growing species (preferably trees), to make it 2

part of the overall
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post-mining land use pattern envisaged in the mine closure plan The
design of surface contours and land profile will be in consonance with the
surrounding features. A three tier plantation approach (consisting of large
trees, smaller trees and shrubs) will be followed for overall eco-restoration
of the area. This will also help in checking the surface run-off, preventing
the water from percolation and maintaining the aesthetics beauty of the
surrounding in general. A conceptual diagram of the reclaimed mine void
is presented below.

check Dams plantations on Soll Cover soll Cover

e, L

i T piezometiers — PR TRES BT

Conceptual Plan for Reclamation of Mine Void
(Drawing not to Scale)

During the mine void reclamation, the following measures are to be
undertaken:

i Storm water drains shall be constructed for channelizing the
run-off water away from the disposal site.

i A 30 cm thick soil cover shall be provided to promote
vegetation growth.

ii. For plantation purpose, preference shall be given to both
native species and mixed culture. The species will be selected
carefully from the following groups for quick reclamation
under the guidance of a taxonomist:

Tree species for fuel wood and timber

Forestry type tree species.
Tree species with dense foliage for shade.

Native species.
iv. However, fruit bearing species shall be avoided.

7.0 Precaution
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The following precautionary measures are required for safe working
during the reclamation activity:

(i) Appropriate measures should be taken to prevent entry of
cattle/livestock inside the disposal area during execution period.

(ii) Care shall be taken to avoid any kind of nuisance / inconvenience
to the public due to such dumping / filling activities.

(iii) Water sprinkling for dust suppression during handling of Ash shall
be ensured from being air borne.

(iv) After complete reclamation of the site, sign board shall be kept
indicating the low lying land / abandoned quarry has been reclaimed
with ash. This will help to propagate the message of mine void using
ash.

8.0 Regulatory Procedure for Processing the Application for
consideration of grant of permission for Reclamation of Low
Lying Areas / Abandoned Quarries :

8.1 The activity of reclamation of Low Lying Areas / Abandoned
Quarries will be regulated under the provisions of Water (Prevention
and Control of Pollution) Act, 1974 and Air Water (Prevention and
Control of Pollution) Act, 1981. The stipulations specified in this
guideline is consistent with the provisions of Fly Ash Notification,
1999 and amended thereafter which should be a special condition
mentioned in consent order issued under the Water (Water
(Prevention and Control of Pollution) Act,1974 and the Air Water
(Prevention and Control of Pollution) Act, 1981. Thereafter any
deviations from the guidelines shall be treated as violation of both
Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 and action as deemed
proper shall be taken under Consent Administration by the Board.

8.2 Necessary clearances shall be obtained from the concerned agencies
such as DGMS, SPCB, IBM, MoC, etc .

- e et s i e 5 e S5 R
o -
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Appendix

Guidelines for disposal of flyash in open cast mines along with Over
Burden (OB)

As per notifications 1999 and 2009, "No person or agency shall within fifty
kilometres (by road) from coal or lignite based Thermal Power Plants,
undertake or approve without using at least 25 % of ash on volume to
volume basis of the total materials used for external dump of overburden
(OB) and same percentage in upper benches of back filling of opencast
mines and this shall be done under the guidance of the Director
General of Mines Safety (DGMS).

The methodology as approved by Directorate General of Mine Safety (
DGMS) in case of M/s JSPL & JPL (RGR/IPL/P-98(1)
&(3)/Flyash/18/2014/1518 dated 31.07.2014) may be referred for filling
ash in coal mines. However, for each case separate approval of
methodology from DGMS shall be sought. Following methodology for
disposal of flyash in open cast mines along with Over Burden in case of
JSPL was approved by DGMS.

1.1 Distance of the internal/overbuden dump area from the working faces
of mine shall not be less than 100 m.

1.2 The area of filling ash shall be specifically earmarked and the same
shall be marked on the plan and dumping fly ash shall be carried
out accordingly.

1.3 Height of each deck shall not be more than 30 m and the total
height of the dump shall not exceed 90 m.

1.4 The road leading to the dump site for transportation of fly ash shall
be independent from the main haul road for transporting OB to the

dump site from the mine.

1.5 Method of dumping fly ash

1.5.1 The fly ash shall be dumped in alternate layers/stages, of height not
exceeding 5.0 m in each layer/stage.
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1.5.2 Initially a row of OB dumps not less than 15.0 m width shall be
dumped having height of 5.0 m all around the area proposed for ash dump
over a deck (of 30.0 m height) of only overburden dump adequately
compacted. A number of such areas shall be formed in a layer/stage
wherein the fly ash shall be dumped so that one dump of fly ash is
separated by another with 15 m wide over burden dump.

1.5.3 Thereafter, fly ash (25%) and overburden shall be dumped within the
area surrounded by such OB dumps. In this manner, the dumping shall be
laid in the section/layer of 5.0 m height containing both over burden as well
as fly ash so as to form a deck of height not more than 30.0 m , distance
between two consecutive decks shall not be less than 30.0 m.

1.5.4 In the next section i.e. immediately above bottom section/stage, only
OB dumping shall be made to ensure that the Ash is totally covered and
protected from the OB dumps all around.

1.5.5 In the same manner as explained above the alternate layer/section
of the over burden and over burden with fly ash shall be dumped. Each
layer/stage shall be adequately compacted by dozing.

1.5.6 At the top of the dump i.e. at the final stage, the dump shall be
covered with 2.0 m thick soil and adequately compacted by dozing.
Adequate precaution against rain fall shall be taken by way of plantation,
geo-synthetic, or jute/coir reinforcement and formation of gully drains
along the slope of the dump and formation of toe walls and peripheral
drains as suggested by the scientific agency conducing geo-technical study.
The precaution measures shall periodically be checked for its efficacy.

1.5.7 Plan and section in suitable scale (1:2000) shall be maintained
showing the details of the dump both external and interval, height of each
deck and dump, distance between the dumps containing fly ash and also
the distance from the active working faces, plantation done, gully drains,
peripheral drains, toe walls, etc. Such plan shall be signed by the Surveyor
and countersigned by the Manager as prescribed in the statute.

1.5.8 Code of practices for transportation, dumping compaction of fly ash
as mentioned in para 5(4.2.3 & 5.4.3 of main guidelines), shall be

implemented.

1,5.9 1.6 Dump slope management
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1.6.1 The sides of the OB dumps shall be kept benched and height thereof
shall not exceed 30.0 m at an angle of slope not exceeding the angle of
repose of the dumped material or 28" whichever is less.

1.6.2 Width of the OB dump shall not be less than 40.0 m which shall also
be compacted. The benches shall be laid in such a manner that the overall
slope of the dump shall not exceed 21° from horizontal.

1.6.3 The toe of the OB dumps shall be protected or armored in such a
manner that the sludge does not flow down into the working faces.

1.6.4 A geotechnical study shall be conducted to assess the stability of the
dump and the monitoring of various parameters during the course of
dumping and also thereafter till the mine is closed permanently.

1.7Dust control measures: The fly ash dumping including the OB dumps
shall be kept moist all the time to prevent ash getting airborne. The quality
of the Ash shall be chemically and physically tested at least once in
every quarter.

1.8 Surface and ground water quality monitoring

1.8.1The surface and ground water measurement (Chemical Parameters
(mg/l): pH, EC, TDS, Total Alkalinity, Ca, Mg, Na, K, Cl, SO4, NO3, POa,
Trace Elements (mg/l): As, Ba, Cd, Co, Cr, Cu, F, Fe, Hg, Mn,Ni, Pb, Zn)
shall be carried out once in a year ( post monsoon) in consultation with
the State Pollution Control Board in order to ensure that no harmful heavy
metals or any other chemicals pollute the surface or ground water sources
or any other water sources present in the area.

1.9 Provision of check drains Proper Check Drains/garland drains
having width of adequate size and section shall be made around the OB
dumps to ensure that the sludge or waste materials along with the ash
does not go into any river, nullah, water streams or any  other surface

water bodies.

1.10 Impact assessment of flora, fauna, aquatic lives and habitat, water
& air quality:
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1.10.1 A scientific study shall be carried out by an independent scientific
organization to study the impact of Ash filling on Flora, Fauna, Aguatic Life
and Habitation (once during the filing and at the end of filling).

1.10.2The Monitering of all the aforementioned parameters shall be carried
out through any accredited institute/organization/Labs and monitoring
report shall be submitted to SPCB and DGMS.

1.10.3 A dedicated team of qualified persons headed by senior officer at
the level of General Manager shall be established in the mine level, who
shall be responsible for the entire ash filling operation, conducing different
studies and shall maintain all records as prescribed.

1.10.4Record of every analysis and study shall be maintained in a bound
page register kept for the purpose and the same shall be signed by the
person in-charge of the operation and countersigned by the manager of the
mine. Records shall also be maintained showing the details about the slope
of each dump, quantity of ash filled, quantity of overburden removed, etc.

1.10.5Risk Analysis about the risk arising out of ash filling operation shall
specifically be conducted at regular intervals and Safety Management Plan
including the control mechanism shall be prepared as per the guideline
contained in DGMS(Tech)(S&T) Circular No.13 of 2002 dated 31.12.2002
and implemented and the same shall be reviewed time to time

1.10.61In case, any adverse impact is observed, it should be brought to the
notice of the DGMS and also to the State Pollution Control Board including
the Environment and Forest Ministries of the State and Central
Government. No further use of fly ash shall be done in the mine till
permitted in writing afresh from DGMS.
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To,

The Collector, Jharsuguda 13-0€- 2025

Sub:- Against ash dams and pollution from brick kilns and sand.

Sir,

The reason for writing this letter is that we are residents of Jamera Village,
in our village Odisha Metallic Company has built ash dam. As a result 100 to 150
acres of agricultural land is affected by the ash dam water and farming work is
not possible due to the pollution of this company, it has become difficult to live
for about 2 kilometres and that company releasing contaminated water into the
public drain. Around 100 trips of sands are stealing from the river in Jamera.
These sand mafias are stealing sand from Ib and Jamera ghats and despite the

Government shutting it down there are two brick kilns in the village.

Therefore we request you to consider the matter carefully and take

appropriate steps and we the villagers will remain forever grateful to you.

1. One duplicate copy serve to Yours obedient Jamera Villagers
Bargarh M.P. |. Amarendra Kumar Singh.

2. One duplicate copy serve to 2. Amit Kumar
Brajarajnagar M.L.A. 3. Bhakta Prasad Pradhan

3. One duplicate copy serve 1o 4. Soudagara Kayal
Jharsuguda M.L.A 5. Dwarika Kayal

4. One duplicate copy serve to 6. Tuleswar Sahu
Jharsuguda pollution board. 7. Dinamani ‘.Sahu

5. One duplicate copy serve to 8. Sahadev Singh
JTharsuguda Tahasildar. 9. Kesab Bhoi.

6. One duplicate copy serve to 10.
Jharsuguda B.J.P president.
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The Collector, Jharsuguda

Sub:- Regarding the dump yard built by Odisha Metallic Company Pvt. Ltd.
Butipathara, Jharsuguda near our farmland.

Sir,

The reason for writing this letter, we are resident of Jamera village, there
was a dump yard of Odisha Metallic Pvt. Ltd. Company near our farmland.
On Sunday 09.07.2025, due to heavy rain the temporary wall of that dump
yard broke and contaminated came and flooded our farmland. As a result,
our farmland was submerged by 3-4 feet and all the crops we grew also
destroyed due to this, we suffered a lot of damage.

Therefore, we request you to consider the matter and take

appropriate steps, we the villagers will remain forever grateful to you.

Beneficiary Name Khata No
Kharsel 121/193, 121/55
ngdﬁml 121/193, 121/55
Medini Kharsel 121/193, 121/55
Chakrabrati Kharsel 121/193, 121/55
Abdhuta Kharsel 121/54

Beneficiary Signature
1. Jagabandhu Kharsel
2. Madhab Kahrsel

3
4. Chakrabrati Kharsel
5.
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To,

The Inspector-In-Charge, Jharsuguda, Sadar Police Station.

Sub:- Regarding the dump yard built by Odisha Metallic Pvt. Ltd. Company from
Butipathara, Jharsuguda near our farmland.

Sir,

The reason for writing this letter, we are resident of Jamera village. There
was a dump yard of Odisha Metallic Pvt. Ltd. Company near our farmland.
On Sunday 09.07.2025, due to heavy rain the temporary wall of that dump
yard broke and contaminated water came and flooded our farmland. As a
result, our farmland was submerged by 3-4 feet and all the crops we grew
also destroyed due to this, we suffered a lot of damage.

Therefore, we request you to consider the matter carcfully and take

appropriate steps, we the villagers will remain forever grateful to you.

Below is the affected Khata number and the name and address of

beneficiary.

Beneficiary Name Khata No.
Jagabandhu Kharsel 121/193, 121/55
Madhab Kharsel 121/193, 121/55
Medini Kharsel 121/193, 121/55
Chakrabrati Kharsel 121/193, 121/55
Abdhuta Kharsel 121/54
Beneficiary Signature

1. Jagabandhu Kharsel

7. Madhab Kahrsel

3.

4. Chakrabrati Kharsel

3
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News Paper Name- Sakala Date:- 15" July 2025, Tuesday
Complaint filed against Odisha Metallic Company to District Collector

Agricultural land is destroyed by waste ash/ Ash water is mixing with the
Ib River

The residents of Jamera and Markuta in Jharsuguda district are facing a difficult
time due to the ash of Odisha Metallic Pvt. Ltd. Company. The residents of
Jamera, Markuta and the surroundings area are suffering due to the ash of this
company. In this regard, the residents of Jamera and Markuta have complained
to the Jharsuguda District Collector. According to the complaint, the waste ash of
Odisha Metallic Company is being illegally piled near a perennial drain on the
border of Jamera, Markuta, The ash hills is causing skin discases, kidney diseases
i Jamera and the surrounding village and polluting the water, air and soil. A few
days ago during the rains, this ash fell on near by farmlands, causing extensive
damage. In addition, the nearby drains, along with the nearby rivers, are
contaminating the water of the Ib River and the Hirakud reservoir.
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News Paper Name: Sambad Date:- 9™ July 2025
Odisha Metallic waste heaps piled up
The fields and canals are all ash

Jharsuguda. 14/7: The Odisha Metallic Company premises in Jharsuguda
Budhipadar have collapsed due to rain. As a result, the ash-laden waste has been
washed away and mixed with the farmer’s paddy fields and natural drains,
residents of Markuta and Jamera villages have complained to the Dist. Collector
and regional office of the Pollution Control Board, demanding an investigation
into the incident. They have demanded strict action against the company and

compensation to the affected farmers.

According to the complaint, Odisha Metallic Company has constructed its
own temporary cement wall along the natural canal leading to Singhabaga.
Including the company has built a culvert much higher than required on the 9%,
the sub-sewage hill, along with the ash broke through the impermeable wall and
entered the canal. This culvert water also flooded acres of farmland. Since then,
red sewage has been flowing continuously from the company perimeter and
entering the said canal, due to which the water in the canal has also turned red.
Not only, that the company has also been accused of illegally constructing a
culvert on the said canal for its own ash management, While the local residents
have complained about the damage, the company authorities have expressed dis-

satisfaction as they have not come to the spot.
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Demand for investigation into waste management and ash heap collapse
How will environmental damage be repaired?

Jharsugudal4/7: During the heavy rains that occurred last week a land slide
occurred at Markuta-Budhipadar on the outskirts of Jharsuguda city. Local have
demanded an investigation into the incident where the waste from the Odisha
Metallic Plant was washed away in flood water, eroding the vast farmland of
Jamera Mouza and polluting the flowing canals. They have also questioned how
the environmental damage caused by the rain disaster will be repaired. Today
some residents of the Jamera, Markuta, Budhipadar areas people have written a
complain to the Collector and State Pollution Board and regional officer and
demanded its remedy and solution. In addition, they have demanded appropriate
compensation for the farmland that was destroyed by flooding in the year. They
have demanded that the company take action against the company for not
complying with the rules and regulations for waste management and
environmental pollution control. They have warned of further agitation if the
affected people are not given appropriate compensation. The company contacted
the authorities in this regard and said that it was an unexpected incident that the
project boundary was breached due to heavy rain and the waste in the area was
washed away. The revenue department has said that the company will provide
compensation to the farm land that was damaged, said project head Ajit Singh.
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To,

_jﬁﬂa._

The State Pollution Control Board, Jharsuguda

Sub:- There was an illegal dump yard of Odisha Metallic Company, Butipathara,

Sir,

Jharsuguda near our farmland, which due to rain contaminated water came
and flooded our farmland and the crop has also been destroyed and the
drain water also been polluted which has fallen into the IB river and mixed
with the Hirakud reservoir, due to which the people are facing a lot of

problem.

The State Pollution Control Board, Jharsuguda, the reason for writing this
letter we are residents of Jamera village. There was a dump yard of Odisha
Metallic Pvt. Ltd. Company near our farmland. On Sunday 09.07.2025 due
to heavy rain the temporary wall of that dump yard broke and contaminated
water came and flooded our farmland. As a result our farm land was
submerged by 3-3 feet and all the crops we grew in that farmland including
rice were also destroyed to this and the drain water also been polluted
which has mixed with the Hirakud Reservoir. Due 10 this people are

affected several disease and destroyed our natural environment also we are

suffered a lot of damage.

Therefore, we request you to consider the matter carefully and

take appropriate steps, we the villagers will remain forever grateful to you.
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To,

The Inspector-in-Charge, Sadar Police Station, Jharsuguda.

Sub:- Odisha Metallic Pvt. Ltd. Company had illegally stored dump yard in
Butipathara, Jharsuguda, the said dump yard and chemical water due to
rain has been deposited on the cultivation land and caused damage.

Sir,

The reason for writing this letter we are resident of Jamera village. There
was a dump yard of Odisha Metallic Pvt. Ltd. Company on our top of the
farmland in our village. On Sunday 09.07.2025 due to heavy rain the temporary
wall of that dump yard broke and contaminated water came and flooded our
farmland as a result our farmland submerged by 3-4 feet. Along with this, the
company water and toxic chemical water has been deposited on the cultivation
land and completely damaging our farmland. This process is still going on due to
this rains. The farmland where we used to grow crop has been covered in dump
yard and we have suffered a lot of damage. Which is estimated to be more than 1
crore rupees worth of the harvest of one season.

Therefore, we request you to consider the matter carefully and take

appropriate steps, we the villagers will remain forever grateful to you.

Yours Obediently Jamera Villagers.
1. Chaturbhuja Kharsel
2. Balaram Meher

3. Rabi Shankar

4. Dinesh Kumar Sahu
5. Bedaraati Kalo

6. Nibas Meher

7. Ramakanta Sahu
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8. Chakrabarati Kharsel

9. Samarendra Kumar Singh
10.Prakash Sa.
11.Amarendra Kumar
12.Sarat Rout

I3.Hotra Madhab Singh
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2DLSEA STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]

% Faribesh Bhawan, A/118, Nilskantha Nagar, Unit — VIII, Bhubaneswar — 751 012, INDIA
FAX : 0674-2564573,Tel:0674-2564033, EPABX : 2561909/2562847

E-mail: paribesh1@dataone.in, Webllfe: www.0spcboard, org
No_ 604D | Ind4-Con- (M) 353 Date: 03-7%4./3 4

[ NOTICE TO ALL FLY ASH GENERATORS IN ODISHA

Whereas, it is required to maximize fly ash utilization by the thermal power plants for
_ various purposes as per the provisions of Notification of MoEF, Govt. of India, 14" September,
1989 and Amendment thereafter on 27.08.2003 and 03.11.2009.

Whereas, large volume of fly ash is being generated as industrial waste from coal based
thermal power plants and the fly ash, so generated, is partly utilized and balance amount is

being stored in the designated ash ponds/ ash mounds.

. :
Whereas, it has been experienced that duringsthe rainy season the embankment of

many fly ash ponds are breached or damaged thereby causing the discharge of fly ash mixed
with the rain water into the adjoining areas.

Whereas, such discharge of fly ash due to breach of embankment causes serious
damage to the crops in the surrounding agricultural land and eventually resulting various kind
of environmental problems.

Now, therefore, all the fly ash generators of Odisha are advised to comply the followings:

i) Safety aspects of ash dykes/ash mound slopes shall be undertaken at regular
intervals by the industries. All the damage / deficiencies / defects noticed on fly ash
pond embankment/ ash mound should be properly repaired and redressed before
31.5.2013 i.e. well before the onset of monsoon.

i) the appropriate drainagnetwork fSllowed by settiing pond of adequate size to
contain runoff from ash mound shall be provided around the ash mound to prevent
contamination of natural stream or land / agricultural fields in the surrounding area.
Dyke of such surface runoff retaining pond should be properly designed and
strengthened to sustain even during heavy rainfall. Slope protection measures like
stone pitching / grass turfing of the dyke should be made before monsoon.




-

i) mﬂmmﬂhﬂrammumﬂhﬂuﬂmmfwﬁmdm
drains and compaction with soil should be maintained. ;

iv) Diltrh’npadionufﬂyuhpmdﬂmhmmmdtardibssmMihwﬂbecmﬂedmd
mfmmmﬂummmwumni.a,m15"m-ym30'*5aptmbarm
year by a senior officer of the industry.

v) Adequate public awareness in the locality shall be made by the industry so as to
avoid dlmquhm“mmdmmammwmm. Adequate
umﬁtymdlightmmngumwuﬂbapmvmdmundﬂwdodﬂnmﬁh
pond/ash mound area to avoid manmade breach.

vi) A special task force shall be constituted by all industries generating fly ash to-attend
mummuHMamuﬁnynhpondﬂuhmwnd:mmwbuinandmm
restoration work on war-footing basis.

vil)  The pipeline network and pumping srstnri‘tnfash handling process shall be properly
maintained to avoid and pmvwlmpm:‘mkagaaruusing loss to the property and
environment.

Please note that, inthemtnfanyhrunhaﬂheﬂyuhpmﬂnfdykuruhmnmdﬂu
consent to operate of the concem immvﬁﬂh&munkndfmmhdﬂhmnmm any
reason and giving Mﬂunﬂy,m State Pollution Control Board will not be accountable for

any losses caused by your industry on this account.

L;Tlf:i’“
MEMBER SECRETARY
Memo No Loy g 030412
Copy forwarded to Notice Board for display. th,";"'-:""
, MEMBER SECRETARY
Memo No ee s Ga 0304.73
Copy forwarded to Com Gallfﬂl'lrﬂnnhaﬁonfurhoﬁnqﬂlanuﬁmiﬁnndmm
the Boards website.

Ok
ueuaﬁntcéf:w} ARY
Memo No hol é ag 08-0MIY

forwarded to AO/Accounts section for information. AO is requested to take
necessary immadl-tamtnmbhhﬂnnnﬁm inﬂmmmhamngududaﬂyam:ndhenn

National English daily. U-”I'-’-"‘
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FORM OF VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, AT- KOLKATA.

ORIGINAL APPLICATION No. of 2025
Between
Abadhut Kharel & ors. === Applicant
R v
State of Odisha & ors. ---- Respondents

e Know all men by these presents that by these
*; Vakalatanama

I/we, 1) Abadhut Kharsel, aged about 94 years, s/o-Parameswar Kharsel, 2) Jagabandu Kharsel,
aged about 70 years, s/o-Abadhut Kharsel, 3) Madhab Kharsel, aged about 68 years, s/o-Abadhut
Kharsel, #) Medini Kharsel, aged about 62 years, s/o0- Abadhut Kharsel, 5) Chakrabarti Kharsel,
aged about 54 years, s/0- Abadhut Kharsel all are resident of At-Jamera, P.O-1B, Via-
Brajarajnagar, Dist- Jharsuguda-768216, Applicants in the Original Application, do hereby
appoipt and retain SAGARIRA SAHOO, 0-365/2014, AMRITA MOHANTY, O- 1480/ 2022,
Dﬁyﬁﬂﬁ PATTNAIK,0-2202/2025, Advocate (s) to appeal for me /us, in the above case
and to eonduct and prosecute or defend the same and all proceedings that may be taken in respect
of any application connected with the same, or any decree or order passed therein including all
applications for return of documents or receipt of any money that may be payable to me /us in
the said case and also in applications for review, appeals under Orissa High Court Order and in
applications for leave to appeal to Supreme Court. 1 / we authorize my /our advocate (s) to admit
any compromises lawfully in the said case. : L1 ofF

Dated the 25/0 ‘r/zo 25 ﬂbﬂdhmmﬁq

Received from the executant (s)
Satisfied and accepted as [ hold W Kfsy %
No brief for the other side

PHQﬁM@ﬁ

L%%f' J<hawsed.

of the Executant (s}

SAGARIKA SAHOO o bty Jedionge |
ADVOCATE, 0-365/2014 EXECUVTANTS
PHN-9439373290 Advocate
F-mail- chamberofsagarikasahoo@ gmail.com Accepted as above
it
AMRITA MOHANTY
ADVOCATE, O-1480/2022 Advocate
PHN-7978529941 Accepted as above

E-mail:- amrita.meenu9s(@ gamil.com

e att LN
DIBYANSHA PATTNAIR
ADVOCATE, 0-2202/2025
PHN-8249767266 Advocate
E-mail:- dibyanshap(@ gmail.com Accepted as abovt




